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 {Ma.  Speamer  in  the  Chair}
 "

 RB.  SHORT  NOTICE  QUESTIONS

 SHRL  JYOTIRMOY  BOSU:  I  would
 like  to  know  how  it  is,  Sir,  that  you  have
 agreed  to  admit  this  short  notice  ques-
 tion.  We  have  given  hundreds  of  notices
 of  short  notice  questions  during  this  ses-
 sion,  but  one  has  been  admitted.  Will
 you  kindly  tell  us  how  this  matter  which
 is  six  months  old  could  be  admitted  as  a
 short  notice  question?  It  is  sarcastic;
 it  is  fantastic,.....

 MR.  SPEAKER:  In  the  hon.  Mem-
 ber’s  absence,  this  was  referred  to  yester-

 day.  यहू  कल  हाउस  में  बात  हो  चुकी  है।

 को  पटल  बिहारी  वाजपेदी  प्रध्यक्

 महोदय,  भ्रल्पकालिक  प्रश्नों  के  बारे  में

 नियमों  में  परिवर्तत होना  चाहिए  t  केवल  मंत्री
 की  दया  पर  इसे  नहीं  छोडा  जा  सकता।
 बाकी  सवाल  मंत्री की  दया  पर  नही  होत े’
 art  ta  करते हैं  तो  फिर इस  जादे  नोटिस
 के  बारे  में  प्लग  नियम  क्यो  हैं?  मंत्री  से
 झाप  कहू  सकते  हैं  कि  बहू  स्वीकार  करें।

 1  महोदय  :  नियम  तो  हाउस
 के  ही  बनाएं  हुए  हैं।

 SHRI  JYOTIRMOY  8080:  i  ave
 given  at  least  hundreds  of  notices  during
 this  session  but  not  one  has  been  ad-
 mitted.  I  may  tell  you,  Sir,  that  it

 ae  eA  ८००»  Se

 ig  a  mutual  admiration  socety;  =  Con-
 gress  Member  gives  a  short  notice  que-
 tion  and  it  is  admitted  astraightway.
 The  questions  tabled  by  others  are  not
 being  admitted.  I  want  to  bring  this
 to  your  notice.  (Jnterruptons)

 SHRI  SHYAMNANDAN  MISHRA:
 (agree  with  Shri  Vajpayee  that  there  should
 be  a  change  in  the  rule.  The  only  thing
 about  a  short  notice  question  is  whether
 it  should  be  asked  at  short  notice.  Other-
 wise,  about  the  admissibility,  there  may
 be  no  doubt;  the  question  inay  be  admis-
 sible,  but  the  only  thing  that  the  hon.
 Minister  nmay  say  is  that  he  is  not
 prepared  to  answer  it  at  short  no-
 tice.  But  we  find  that  the  same  ques-
 tion  is  answered  after  ten  days.  It
 the  Minister  who  comes  in  the  wa
 being  answered  at  short  notice.
 something  which  we  cannot  understand.

 ft  मधु  लिमये :  भ्रध्यक्ष  महोदय,  मेरा

 व्यवस्था  का  सवाल  है।  यह  मैं  मानता  हूं
 कि  सारे  काम  नियम  बना  कर  नहीं  चलते।

 कुछ  परिपाटी  भी  होती  है,  भंडरस्टेडिंग  भी

 होती  है।  महाराष्ट्र  भ्रसेम्बली  में  तो  यह  निमम

 है  शौर  सभापति  को  उन्होंने  बिवेकपूर्ण  भ्रधि-

 कार  दिया  है  कि  मंत्री  महोदय  दि  अड़ंगा

 हानि  तो  सभापति  प्रादेश  दे  सकते  हैं  प्रभर

 इस  तरह  का  नियम  भाप  यहां  नहीं  चाहते

 हैं  वो  मुझे  कुछ  नहीं  कहना हूँ।  लेकिन  कुछ  तो
 शापती  समझोता या  भडरस्टोंटग  हो  कि  जिन

 प्रस्तो को झाप
 को

 भाप  महत्वपूर्ण  समझते  है
 और  खास

 कर  के  तारांकित  ब्रश्मों  को  भोटिस  देते  को

 समय  जब  खत्म  हो  जाता  है  प्रत्तिम  30  दिलों

 में  तो  भ्रध्यक्ष  को  प्पने  विवेक  के  भन्‍्दर  बह
 झप्तिकार  रखना  चाहिए  और  मंत्रियों को  भी
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 अध्यक्ष  के  भादेश  परे  शार्ट  नोटिस  क्येचत
 मान  लेना  भाहिए।  -  (इंटरव्शांस)  .

 को  हुफम  चंद  कछवाय  :  पहले  परियाटी
 भी  कि  एक  क्वेश्नत  पर  पांच  पांच  व्यक्तियों
 के  सास  होते  थे।  कम  से  कम  वह  परिषाटी
 लो  यालू  करिए।

 SHRI  JYOTIRMOY  BOSU:  I  rise  on
 a  point  of  order  under  sub-rufe  ()  of
 rule  54,  which  says  that  a  question  re-
 dating  to  a  matter  of  public  importance
 may  be  asked  with  notice  shorter  than
 ten  days,  if  the  Speaker  is  of  opinion  that
 the  question  is  of  an  urgent  character....

 SHRI  SHYAMNANDAN  MISHRA:
 Of  course,  he  can  do  it.

 MR.  SPEAKER:  I  can  do  that.

 SHRI  JYOTIRMOY  BOSU:  That  is
 what  I  am  questioning.  What  is  the  ur-
 gency  in  this  question?  It  is  a  matter
 which  is  six  months  old.

 शी  झाटल  बिहारी  बाजपेयी  :  नहीं  भ्रध्यक्ष

 महोदम,  इस  नियम  के  बाद  भी  आप  ने  सदत
 में  कई  बार  यह  कदा  है  कि  झगर  मंत्री  महोदय
 श्वल्प  सूचना  पर  मानने  के  लिए  तैयार  नहीं
 हैं  तो  मैं  क्या  कर  सकता  हुं  ?  झ्राप  को  भ्रधि-
 कार  हीना  चाहिए  प्रश्न  की  महत्ता  को  देखते

 हुए...

 झव्यका  महोबथ :  भाप  दे  दीजिए  भ्रधि-
 कार।

 भी  अटल  बिहारी  बाणवेयीः  फिर  भाप
 मंत्री  को  कह  सकेगे।

 SHRI  SHYAMNANDAN  MISHRA:
 Our  submission  is  that  there  should  be
 a  check  on  the  arbitrariness  of  the  deci-
 sion  of  the  Minister.

 SHRI  SYOTIRMOY  8080:  The  Minis
 ter  sometimes  docs  some  drum-beating
 and  tells  om:
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 स्योतिर्मय  बसु  शार्ट  नोटिस  बयेश्चन  दें  तो
 हम  मान  लेंगे।

 ‘This  he  does  if  it  is  advantageous  to  him.
 This  is  really  a  mutual  admiration  society.

 SHRI  H.  N.  MUKERIJEE:  Should
 we  have  our  record  cluttered  up  with  the
 kind  of  observations  which  go  on,  the
 kind  of  exchanges  which  are  taking  place
 which  should  take  place  behind  doors,
 which  should  never  happen  on  the  floor
 of  the  House  in  the  presence  of  the  public
 and  the  press?  Is  it  in  order,  is  it  in
 conformity  with  the  rulea  of  propriety
 which  you  are  to  uphold,  that  things  are
 said  in  this  House  which  being  recorded
 for  posterity  might  be  utilised  against  th«
 fair  name  of  this  Parliament  and  =  yur
 country?  Is  it  not  incumbent  on  you  to
 see  that  much  of  the  proceedings?  We,  as
 they  go  on  should  not  be  conducted  open-
 ly  and  for  that  purpose  you  have  to  meet
 the  gentlemen  concerned  who  are  so  often
 propounding  things  which  should  never  be
 brought  into  the  record?  Is  it  not  de-
 sirable  that  you  please  mect  them  some-
 where,  in  your  Chamber  or  at  your  resi-
 dence  instead  of  bringing  these  things  here
 which  is  q  slur  on  the  face  of  this  Parlia-
 ment  and  the  country?

 SHRI  D.  N.  TIWARY:  ह ल  is  a  good
 suggestion.

 SHRI  SHYAMNANDAN  MISHRA:
 What  is  he  takinz  objection  to?  We  have
 not  said  anything  objectionable.

 SHRI  SAMAR  GUHA:  ‘i  want  to  draw
 your  attention  to  the  fact  that  notice  of
 almost  @  similar  short  notice  question  was
 given  earlier  but  was  rejected.  Now  by
 a  mutual  arrangement  this  has  been
 brought  in.  I  want  to  know  why.

 MR.  SPEAKER:  You  cannot  do  things
 like  chat.

 SHRI  SAMAR  GUHA:  I  want  to  know
 the  propriety  of  it.  Notice  of  almost  a
 similar  question  was  given  earlier,  That
 was  rejected.  Now  at  the  fag-end  of  the
 session,  on  the  same  subject,  almosr  tie
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 dame  question  which  was  rejected  eaziier
 has  been  adnsitted.  What  is  the  propriety
 ot  it?

 MR.  SPBAKER:  I  am  not  going  to  al-
 low  ४  debate  on  this.

 Yesterday  evening  the  same  question
 urose  and  I  put  it  to  the  House.  The
 Business  Advisory  Committee  had  already
 decided  not  to  take  up  any  other  sub-
 ject.  But  this  question  came,  the  Minis-
 ter  accepted  it  and  {  put  it  to  the  House.
 it  is  very  rarely  that  this  happens,  that
 such  short  notice  questions  are  accepted.
 I  thought  I  should  not  come  in  the  way.

 SHRI  SAMAR  GUHA:  Earlier  a  simi-
 lar  question  was  rejected.

 MR.  SPEAKER:  Shri  Bosu  was  not  pre
 sent  here  yesterday.  He  has  raised  it
 agam  without  going  into  the  proceedings.

 SHRI  SHYAMNANDAN  MISHRA:
 We  are  not  objecting  to  it.

 MR.  SPEAKER:  He  was  absent.  There-
 fore,  be  has  raised  it  again.

 SHRI  JYOTIRMOY  BOSU:
 should  be  a  uniform  standard.

 There

 MR.  SPEAKER:  One  thing  is  very
 clear,  that  the  Minister  has  got  the  right
 to  accept  it  or  not  accept  it.  The  other
 alternative  suggested  is  that  I  should  be
 given  those  powers.  If  you  give  me  those
 powers,  if  the  rules  provide  for  it,  I  can
 exercise  it.  If  you  do  not  provide  for  it,
 7  cannot.

 SHRI  SHYAMNANDAN  MISHRA:
 Please  Change  the  rules.

 मधु  लिमये :  ठीक  है  महाराष्ट्र

 प्रसेम्बली |  का  तियम  हम  लोग  स्वीकार
 करें।

 MR.  SPEAKER:  Then  there  is  no
 question  of  anything  in  the  nature  of  a
 short  notice  question,  If  the  Speaker  is
 going  io  do  it,  it  will  be  one  in  the  Het
 at  wn  ordinary  question.
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 SHRI  S.  M.  BANERJEE:  You  decide
 about  call  attention  notices,  Why  cannot
 you  decide  about  shoit  notice  questions?

 MR.  SPEAKER:  If  you  want  me  to  do
 it,  ६  will  put  it  along  with  ordinary  ques-
 noms.  Along  with  the  other  questions,
 this  will  also  be  there.

 As  for  the  remark  that  sometimes  this
 is  manoeuvred,  it  does  happen  sometimes
 m  some  Parliaments  of  other  countries
 that  many  Ministers  do  not  get  any  turn
 to  answer  any  question  or  anything  con-
 cerning  ther  portfolio.  So,  what  they  do
 is  that  they  approach  the  Member  and
 ask  him  to  put  a  question  and  the  Mem-
 ber  asks  a  question  and  then  the  Minister
 replies!  In  this  way  they  come  into  the
 picture  at  least  once  in  a  year.  But  that
 i8  not  the  case  with  Mr.  Pant.  He  3
 everyday  in  the  picture,  So,  |  do  not
 think  this  apphes  to  him—that  it  is  arrang-
 ed.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  Sir,  may  I  add  one  word?
 ‘Lhis  particular  Short  Notice  Question  has
 a  background.  in  the  House  itself  Mr.
 Nawal  Kishore  Sinha  raised  this  one  day
 and  many  fnends  in  the  House  said  that
 this  a  matter  about  which  the  Govern-
 ment  should  make  a  statement  in  the
 House.  Then  the  Chair  was  pleased  to
 direct  that  the  Government  shouki  come
 forward  with  a  statement.  Before  that,
 a  Short  Notice  Question  comes  to  me  aid
 I  thought  it  was  only  proper  and  correct
 und  it  was  in  keeping  with  the  sentiments
 expressed  in  the  House  that  we  should
 accept  the  Short  Notice  Question.  So,
 this  has  a  certain  history  which  I  wanted
 to  place  before  the  House.

 MR.  SPEAKER:  I  would,  however,  ad-
 vise  the  Ministers  that  they  should  keep
 a  balance  between  the  Opposition  and  the
 Treasury  Benches.  So  far  as  the  Short
 Notice  Questions  are  concerned,  to  remove
 this  impression  that  they  ate  only  from
 the  Congress  Bonches,  I  would  advise
 them  in  future  when  one  ia  accepted  from
 this  side,  you  also  accept  one  from  the
 other  side.



 है।  Grat  Answers

 Now,  Mr.  Nawa)  Kishore  Sinha  may
 put  his  Short  Notice  Question.

 SHRI  NAWAL  KISHORE  SINHA:
 Will  the  Minister  of  Home  Affuirs  be
 pleased  to  state—

 SOME  HON.  MEMBERS:  Why  presi-
 dent?

 MR.  SPEAKER:  It  is  for  the  first  time
 that  3  Member  has  followed  the  _  right
 procedure  and  you  are  asking  him  to  sit
 down,  The  normal  procedure  is  that  the
 Short  Notice  Question  is  read  in  the
 House.

 AN  HON.  MEMBER:  Never.
 (interruption)

 MR.  SPEAKER:  Let  him  follow  the
 procedure.  He  is  an  old  Member  com-
 ing  from  a  State  Legislature  where  it  is
 always  read.

 ORAL  ANSWER  [TQ  QUESTION

 (SHort  Notice  Quisuion)
 NAGA  AND  MIZO  HOSTILES  WHO
 SURRENDERED  SINCE  MARCH,  1973,

 6.  SHRI  NAWAL  KISHORE  SINHA:
 SHRI  N.  TOMBI  SINGH:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  Naga  and  Mizo  hos-
 tiles  who  have  .surrendered  since  March,
 1973;  ‘and

 (b)  the  arms  and  ammunition  which
 were  either  captured  or  surrendered  by
 Nagas  or  other  Hostiles  since  March,
 3973  as  also  its  make,  type  ang  the
 names  of  manufacturing  countries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  (a)  and  (b).  According  to
 information  available  between  March  and
 August,  1973,  4446  Naga  and  43  Mizo
 hostiles  have  surrendered,  These  include
 3I55  persons  of  the  Naga  underground
 belonging  30  the  self-styled  ‘Revolutionary
 Government  of  Nagaland’,  who  renounced
 their  underground  activities  at  an  impres-
 sive  ceremony  attended  by  about  7000
 people  held  at  Zuhneboto  in  Mokockchung
 District  of  Nagaland  on  l6th  August,
 1973.  They'will  now  take  their  due
 place  as  faw  abiding  citizens  of  Indie.
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 844  armed  personnel  and  3i4  others  of
 the  so-called  Revalutionary  Governnznt  of
 Nagaland’  have  come  over-ground.  They
 surrendered  230  weapons  and  2]39  am-
 munition  of  different  types.

 The  weapons  surrendered  by  the  10>
 called  ‘Revolutionary  Government  of
 Nagaland’  include  MMGs,  Mortars,  Roc-
 ket  Launchers,  Rifles,  LMGs,  Stenguns
 etc,  The  weapons  and  ammunition  are
 being  further  examined  by  Ordnance  ¢x-
 ports.

 Among@t  the  prominent  figures  who
 came  overground  were  Scato  Swu,  the  self-
 styled  Prime  Minister  and  Zuheto  Sema,
 the  self-styled  C-in-C  of  the  so-called
 ‘Revolutionary  Government  of  Nagaland’
 In  the  course  of  the  ceremony,  Scato  Swu
 condemned  the  activities  of  the  self-styl-
 ed  underground  ‘Naga  Federal  Govern-
 ment’  and  ther  dependence  on  foreign
 cousiries.  It  iy  expected  that  more  fol-
 lowers  of  the  so-called  ‘Revolutionary  Gov-
 ernment  of  Nagaland’  will  renounce  their
 umJerground  ways  and  surrender  more
 arms.

 The  Government  of  Nagaland  have
 drawn  up  suitable  schemes  for  rehabih-
 tation  of  those  who  have  renounved  the
 underground.

 SHRI  NAWAL  KISHORE  SINHA:
 From  the  type  of  weapons  that  have  been
 surrendered  or  captured  from  the  hostile
 Nagas  it  appears  that  there  are  some  for-
 eign  powers  behind  ther  military  organi-
 sation.  MMGs,  mortars,  rockct  launchers,
 tifles,  etc.  cannot  be  had  from  a  normal
 market;  these  have  got  to  be  from  foreign
 manufacturing  firms;  some  persons  in  some
 foreign  countries  are  assisting  them  iu
 these  matters.  According  to  Press  reports
 there  are  six  elements  which  are  combin-
 ing  to  create  the  present  situation  in  war-
 like  the  Eastern  region,  Nagaland  and
 Mizolund.  They  are:  a  retired  genera{  of
 the  Burmese  army  Bo  Lath  Ba;  the  othe:
 is  supposed  to  be  Arrakan  Independence
 Army  led  by  Mao  Sang  of  Burma;  these
 are  antiBurma  Government  people.  The
 third  are  the  renegades  of  the  Pakistan
 Army;  the  fourth  are  the  voluntonss  of
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 Lal  Danga,  messbers  of  the  freedom
 front;  the  fifth  are  supposed  to  be  the
 members  of  the  Cochin  freedom  Army
 and  the  six  is  supposed  to  be  the  revolu-
 tionary  council  of  T.  P.  Banu,  colleague
 of  A.  2,  Phizo.  These  are  the  six  ele-
 ments  behind  this  activity  in  the  eastern
 region.  Besides,  because  of  the  elections
 mm  Nagaland  and  Manipur  those  belong-
 ing  to  the  UDF  led  by  the  former  Chief
 Minister  Angami  and  former  Deputy  Mi-
 nister  in  the  Government  of  India  who
 used  to  sit  here,  Shr:  $  C.  Jamir,  are
 assisting  the  hind  of  activities  ..(Inter-
 ruptions).  Tt  is  generally  believed  that  be-
 cause  of  the  achievements  of  the  BSF  in
 the  eastern  border,  we  heard  about  some
 of  this  from  the  hon.  Minister,  a  sense
 of  complacency  has  crept  in  the  attitude
 of  the  Government  of  Nagaland.  I  hope
 that  the  same  sense  will  not  prevail  in
 the  Government  of  India.  What  specific
 steps  do  Government  propose  to  taxe  in
 the  near  future  to  see  that  these  six  ele-
 ments  and  the  other  clements  which  are
 combining  to  thwart  our  efforts  for  peace
 do  not  work  against  us?

 SHRI  K  C.  PANT:  On  the  first  ques-
 tion.  |  should  like  my  hon  friend  to  keep
 the  matter  in  perspective,  when  he  talk
 of  some  foreign  manufacturers  supplying
 arms,  etc.  Only  280  weapons  had  been
 surrendered  by  the  so-called  revolutionary
 council  of  Nagaland  and  the  total  num-
 ber  of  weapons  surrendered  in  this  pe-
 vied  was  397  They  are  of  different
 makes,  including  Chinese,  different  coun-
 tries  not  only  Chinese,  He  named  va-
 rious  elements,  some  against  the  Burma
 Government,  some  against  the  lawfully
 constituted  Government  in  the  North-
 eastern  region  or  the  Government  of  In-
 dia  I  think  it  would  be  too  much  to
 say  that  there  is  any  collaboration  bet-
 ween  various  elements;  they  are  disperse!
 and  divtributed.  There  may  be  occasions
 on  which  they  come  close  to  each  other
 and  help  each  other  but  I  do  not  want
 to  give  the  impression  that  there  is  any
 co-ordinated  action  on  the  part  of  these
 diverse  elements.

 Then,  he  referred  to  the  UDF,  a  party
 in  Nagaland  which  sits  in  the  opposition.
 He  referred  to  Mr.  T.  N.  Angami.  He
 id  not  the  president  of  the  UDF.  The!
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 President  of  the  UDF  is  Mrs.  Rano  Stral-
 za,  although  Mr.  Angami  is  a  member  of
 the  UDF.  Mr.  Jamir  is  also  a  member  of
 the  UDF.  He  3s  an  M.L.A.  The  only
 thing  I  can  say  is,  the  UDF  professes
 adherence  to  peaceful  methods  and  we
 have  an  eye  on  the  total  situation  in  Na-
 galand.  We  hope  that  the  UDF  will
 adhere  to  its  peaceful  approach  and  de-
 moctatic  appreach  for  the  solution  of  the
 problems  in  Nagaland.

 There  is  no  complacency  in  the  Govern-
 ment  of  Nagaland  or  the  Government  of
 India.  The  very  fact  that  one  thousand
 men  who  tilt  now  had  not  seen  the  wis-
 dom  of  participating  fully  in  the  develop-
 ment  of  Nagaland  as  law-abiding  citizens
 have  now  seen  the  wisdom  of  doing  so
 shows  the  situation  there  is  improving.

 This  is  a  very  welcome  step.  If  you  per-
 mit  me,  Sir,  |  would  like  to  read  out
 two  small  extracts  from  the  address  by
 ‘Shn  Scato  Swu  on  the  occasion  of  dis-
 solving  the  self-styled  Revolutionary  Gov-
 ernment  of  Nagaland  He  said:

 “We  have  assured  the  Prime  Minister
 that  in  order  to  ensure  peace,
 Prosperity  and  good  Governmetit
 of  Nagaland,  we  shall  take  the
 oath  of  loyalty  to  the  Constitu-
 tion  of  India  so  that  we,  like
 others  in  Nagaland.  can  fully
 participate  in  the  affairs  of  the
 nation  and  the  State  and  enjoy
 the  mghts  of  the  Nagas  safe-

 guarded  in  the  Constitution.”

 At  another  place,  he  said:

 “Finally,  I  would  like  to  emphasise
 that  any  imposition  on  the  com-
 mon  nian  by  some  elements
 should  not  continue  under  the
 pretext  of  achieving  something
 which  is  impossible  We  =  un-
 equivocally  declare  that  we  would
 give  our  unflinching  loyalty,  co-
 Operation  and  support  to  the
 State  Government  of  Nagaland
 and  Government  of  India  to  put
 an  end  to  Lawlessness  in  the
 State.  This  is  the  avowed  wish
 and  desire  of  all  peace-loving
 people  of  Nagaland  and  anyone
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 who  would  turn  against  the  po-
 pular  and  collective  will  and  wis-
 dom  of  our  people  will  have  to
 pay  a  heavy  penalty.”

 Apart  from  this,  a  very  important  de-
 velopment  is,  the  Government  of  Naga-
 land  has  taken  upon  itself  the  task  of
 keeping  law  and  order  in  Nagaland  and
 if  I  may  say  so,  they  are  discharging  that
 responsibility  with  great  firmness  and  500-
 cess.  There  are  occasional  clashes,  This
 perhaps  cannat  be  avoided  for  various
 reasons.  But  the  firmness  and  determ:-
 nation  and  the  will  of  the  Government  of
 Nagaland  should  not  be  questioned  in  the
 matter.  That  is  all  I  would  Iike  to  say.

 SHRI  NAWAIL  KISHORE  SINHA:
 May  I  know  whether  the  Chauhan  Pass,
 through  which  the  Naga  rebels  who  are
 trained  in  China  come,  create  trouble  on
 the  border  and  run  away  to  Yunan  Pro-
 vince  of  China,  has  been  closed?

 SHRI  K.  C,  PANT:  It  is  not  us  though
 anybody  likes  to  go  out  of  India,  come
 back  ang  indulge  in  various  unlawful  acti-
 vities.  It  is  sometimes  true  that  crooks
 come  and  go  back.  But  considering  the
 terrain  and  the  diversionary  tactics  of
 some  underground  rebels  inside  Nagaland,
 they  do  come  in  trickles.  But  the  security
 forces  are  very  alert  and  sometimes
 small  groups  have  to  wait  for  months,
 according  to  our  information,  on  the  other
 side  of  the  border  to  get  a  chance  to  come
 in.  The  exit  and  entry  of  very  small
 groups  is  very  difficult  to  avoid.  But
 even  in  those  cases  we  get  information
 and  as  the  House  knows,  there  have  been
 instances  where  immediately  following  re-
 ceipt  of  information,  persons  who  have  be-
 fonged  to  the  small  groups  have  also  been
 captured.  Every  information  that  has
 come  to  us  we  have  always  placed  before
 the  House,

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Out  of  the  397  weapons  which
 have  been  captured,  may  I  know  how  many
 are  made  in  USA  and  how  many  in
 other  countries?  How  many  of  them  are
 of  Indian  make?

 SHRI  K.  C.  PANT:  According  to  the
 information  with  me,  none  of  these  wes:
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 pons  is  manufactured  in  the  USA.  It
 has  not  shown  80  in  any  case.  I  have
 already  said  there  are  some  ‘weapons
 which  are  manufactured  in  China  and
 some  other  countries.  It  is  for  you  to
 consider  whether  we  need  name  them.
 It  is  possible  they  have  ‘acquired  some  of
 the  weapons  which  have  been  left  over
 from  the  last  war  in  that  area.  Do  we
 need  mention  the  names  of  other  coun-
 tries?  If  you  insist,  I  will  give  you  the
 names.  It  is  up  to  the  House  to  decide
 it.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  How  many  of  them  were  Indian
 made  weapons?

 SHRI  K.  C.  PANT:  I  presume  most
 of  these  are  Indian  make.  Where  the
 makes  are  not  given  I  presume  they  ure
 of  Indian  make.  The  only  word  of  cau-
 tion  I  would  utter  is  that  these  weapons
 are  still  being  examined  and  tilt  the  final
 report  comes  nothing  can  be  said  positive-
 ly.  would  like  to  clarify  that  the  mak-
 ings  ate  not  very  clear  in  those  weapons.

 SHRI  8.  M.  BANERJEE:  May  I  know
 whether  it  is  a  fact  that  there  is  still  re-
 gular  contact  between  Mr.  Phizo,  _  the
 Naga  rebel  leader,  who  is  still  outside
 our  country  in  London,  and  the  Naga  re-
 bels  who  have  been  trained  in  East  Pak-
 istan  when  it  was  in  existence,  which  has
 now  been  stopped  with  the  emergence  of
 Bangladesh?  What  steps  have  been  taken
 to  5९९  that  the  regular  contacts  between
 Mr.  Phizo  and  the  Naga  rebels  is  comple-
 tely  broken  and  Mr.  Phizo  is  brought  to
 India  for  trial?

 SHRI  K.  C.  PANT:  Mr.  Phizo  ia  in
 the  United  Kingdom.  According  to  our
 information,  he  does  have  contacts  with
 some  persons  in  Nagaland  and  he  does
 give  them  advice  from  time  to  time.
 While  he  is  anxious  that  he  is  putting  cons-
 tant  pressures  on  followers  to  step  up
 violent  activities,  over  the  years,  the  sito-
 ation  has  improved  so  much  that  one  can
 say  that,  on  all  appearances,  the  under-
 ground  Nagas  are  loging  ground  in  Naga
 fand.  So,  one  should  sot,  I  think,  oxag-
 gerate  the  importance  of  any  individual.
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 SHRI  TARUN  GOGOL:  May  I  know
 trom  the  hon.  Minister  whether  even  after
 the  surrender  of  hostile  Nagas  and  Mizoe,
 the  law  and  order  situation  in  the  ‘Naga-
 land  and  Mizo  Hills  has  not  improved
 ami  whether  the  unlawful  ‘activities,  mur-
 ders  of  officials  and  the  bomb  explosions
 are  being  intensified  by  the  underground
 Nagas  und  Miz0s?

 SHRI  K  C.  PANT:  There  has  been
 an  increase  of  incidents  m  Mizoram  and
 in  Nagaland.  But  in  respect  of  Mizoram
 we  have  discussed  a  little  about  Naga-
 land—I  would  like  to  point  out  that  the
 nature  of  incidents  has  changed.  Previ-
 ously.  on  the  pattern  of  imsurgency,  there
 were  clashes  between  the  security  forces
 and  the  Mizo  underground  But  now,
 they  are  resorting  to  indivkiual  cases  of
 terrorism.  Some  of  them  are  directed
 against  their  old  comrades  who  have  since
 surrendered  and  Wave  settled  down  in
 Mizoram  They  are  trying  to  attack
 them  There  have  been  a  few  cases.  So,
 there  is  a  distinction  between  an  old  type
 of  cases  and  a  new  tyre  of  casee  After
 the  emergences  of  Bangladesh,  they  have
 lost  a  base  Today,  they  are  somewhat
 scattered  To  make  their  presence  felt,
 they  seem  to  be  indulging  in  the  acts
 of  terrorism  We  should  see  it  in  that
 perspective

 शो  हुकम  बंद  कछुवाय  प्रध्यक्ष  महो-
 दय,  मल  प्रश्न  के  झन्त  में  यह  बात  साफ  पूछी
 गई  है  कि  उन  देशों  के  नाम  क्या  हैं  जो  हथियार
 बना  कर  भेजते  हैं,  या  जहा  से  नागा  लोग

 हथियार  लेते  हैं।  मैं  जानना  चाहता  हु  कि  जित
 सोगों  ने  समर्पण  किया  है  उन  में  से  कितने
 लोग  ऐसे  हैं  जो  बाहर  ढूनिग  ले  कर  प्राये

 हैं,  शौर  क्‍या  झाप  को  यह  भी  जानकारी  है
 कि  किसने  लोग  ऐसे  हैं  जो  ट्रेनिंग  लेने  के
 लिये  बाहर  गये  हैं,  उन  की  सख्या  कितनी  है  ?

 झापने  प्रभी  एक  प्रश्न  के  उत्तर  में  बताया
 कि  सुरक्षा  सेता  को  ट्‌कड़ियो  से  नागा  विद्योहियों
 को  मुहभेड  होदी  रहती  है  तो  क्या  ाप
 सेना  को  इस  प्रकार  के  प्रादेश  देंगे  कि  जो

 छुपे  हुए  बिद्वोही  नासा  हैं  उन  को  मुठभेड़
 होते  समय  किसी  को  जिन्दा  न  छोड़ा  जाय,
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 सीधे  गोली  मार  दी  जाय।  कया  छुपे  हुए
 नागा  लोगो  की  यह  प्लानिंग  नहीं  है  कि
 ममपंण  करने  के  बाद  वह  नागालैंड  सरकार

 हे

 झन्दर  घुसकर  विद्रोह  पदा  करना  चाहते

 श्री  कृष्ण  श्चमा  पन्‍त  :  सो  कोल्ड  रिवो-

 ल्यूशनरी  गवर्नमेंट  श्राफ़  नागालैड  जो  है  वह
 तो  i968  से  है।  दूसरा  जो  अझन्डर  ग्राउत्ड
 विग  है  जो  फिज्ो  साहब  की  और  देखता
 है  उस  से  झलग  हो  गया  था  और  968
 के  बाद  इस  में  विश्वास  करता  था  कि  बातचीत
 कर  के  झपने  मसले  का  हल  निकाले  |  इसलिये
 968  के  बाद  बाहर  ट्रेनिंग  के  लिये  भेजने

 की  बात  नही  जाती  है।

 जहा  तक  आदेश  देने  का  प्रश्न  है  कि  सीधे
 गोली  चलायी  जाय,  तो  वहा  की  हालत  यह
 है  कि  अगर  कोई  गोली  चलाता  है  सेक्योरिटी
 फ़ोर्स  पर  तो  गोली  चला  कर  कोई  रुका  नही
 रहता  है।  गोली  चला  कर  भाग  जाने  हैं।
 लेकिन  अक्सर  यह  होता  है  कि  गोली  चलायी
 गई  जिस  में  कुछ  लोग  मारे  जाते  है,  उन  मे
 झन्डर  ग्राउड  लोग  भी  होते  है।  यह  बात
 रोज़  होती  है।  इसलिये  कोई  झादेश  देने
 की  बात  नही  है।

 SHRI  PAOKA!  HAOKIP:  The  Minister,
 in  his  earlier  reply  has  not  clearly  men-
 tioned  how  many,  among  those  1,000
 surrendered,  were  civihans  and  how  many
 were  underground  Nagas.  In  view  of  the
 micreaving  aversion  to  subversion  activities
 of  rebel  Nagas,  why  not  the  Government
 of  India  take  some  special  steps  to  bring
 about  some  sort  of  negotiations  with  un-
 derground  Nagas?

 SHRI  K.  C  PANT:  The  first  question
 I  had  answered  in  my  main  statement.
 The  break-up  of  the  ,I55  persons  who
 have  surrendered  is  844  armed  personnel
 and  Su  others,  of  the  so-called  Revolu-
 tionary  Government  of  Nagaland,  and
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 mote  ate  expected  to  surrender.  Because
 the  surrentior  tock  place  at  a  short  avtice,
 ia  a  way,  every  one  could  net  collect  from
 far-off  places.  That  process  will  probably
 continue.  This  is  what  the  Chief  Minis-
 ter  of  Nagaland  told  me  when  I  met  him
 recently.

 On  the  secdénd  question,  we  are  always
 ready  to  talk  to  the  citizens  of  India  with
 regard  to  the  administration  of  any  pro-
 vince  or  with  regard  to  any  developmental
 project,  etc.,  etc.  But,  so  far  as  the  basic
 position  of  the  Government  in  regard  to
 talks  with  Nagaland  is  concerned,  re-
 sumption  of  talks,  it  is  that  the  960
 settlement  which  was  accepted  by  the
 Naga  leaders  ang  which  was  ratified  by
 the  people  of  Nagaland  in  the  last  elec-
 tions  in  4969  is  the  final  settlement  of
 the  Nagaland  problem.  This  is  our  posi-
 tion  and  within  the  framework  of  this
 position,  if  any  one  wants  to  make  any
 suggestion,  certainly  we  will  listen.

 SHRI  G.  VISWANATHAN:  In  view  of
 the  fact  that  the  official  publication  of  the
 Government  of  Nagaland  states—I  quote
 only  one  sentence:

 "In  order  to  solve  a  political  prob-
 fem  ani  a  problem  which  _  is
 basically  human,  the  military  i+
 not  the  answer.”

 {  want  to  know  from  the  Minister  whe
 ther  the  Government  of  Nagaland  do  not
 Bee  eye  to  eye  with  the  Government  of
 India  in  dealing  with  the  problem  of
 underground  Nagas.

 (७)  In  view  of  the  fact  that  the  Minister
 has  stated  that  1,400  persons  surrendered
 this  year  only—we  have  been  hearing
 about  this  surrender,  capture  and  killing
 year  after  year—I  want  to  know  from  the
 Minister  what  is  the  strength  of  the  un-
 dergrovnd  Nagas.  Originally  we  were  told
 that  it  was  only  5,000.  Now  the  figure  of
 Nagas  so  far  captured  and  surrendered
 runs  to  more  than  10,000.  I  want  to
 know  what  exactly,  in  the  estimate  of
 the  Government,  is  the  present  strength
 of  the  underground  Nagas,

 (c)  I  want  to  know  from  the  Govera-
 ment  whether  in  the  Naga  Peace  Obser-
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 any  dialogue  was  carried  on  and  what  is
 the  progress  made.

 @)  I  want  to  know  from  the  Minister
 whether  the  Mizos  have  offered  a  political
 eettiement.  Mr.  Jamir,  the  former  Union
 Deputy  Minister  has  said:  ‘wheg  they  can
 carry  on  a  dialogue  with  Mr.  Sheikh  Ab-
 dullah,  what  is  wrong  in  baving  a  dia-
 logue  with  the  underground  Nagel?
 What  is  the  reaction  of  the  Goverament
 to  this?

 SHRI  K.  C.  PANT:  The  Government
 of  Nagaland  and  the  Government  of  India
 are  working  in  very  close  understanding
 and  co-operation.  There  is  no  question
 of  not  seeing  cye  to  eye.  In  fact,  the
 Government  of  Nagaland  wanted  to  take
 over  the  law  and  order  responsibilities  and
 we  agreed  to  that  and  to-day,  the  law
 and  order  responsibilities  are  largely  taken
 over  by  the  Government  of  Nagaland.
 The  army  is  there.  It  is  used  whenever
 the  Government  of  Nagaland  feels  the
 necessity  of  it.  They  are  not  used  in  the
 villages  as  much  as  they  used  to  be;  very
 little  I  think.  The  Nagaland  Govern-
 ment  maintains  law  and  order  in  and
 around  villages  and  this  is  a  very  desira-
 ble  development.

 As  |  said  earlier,  this  has  led  to  good
 results.  The  firmness  which  the  Naga-
 land  Government  hag  shown  is  to  be
 comméndeg  and  this  is  something  which
 the  House,  4  think,  should  take  note  of.

 Regarding  the  strength  of  the  under-
 ground  Nagas,  the  assessed  strength  of
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 momy  to  Nagaland.  Under  the  960
 agreement,  if  anything  clse  is  required  to
 be  done  by  the  Government  of  India,
 when  peace  is  restored  fully  and  when
 the  underground  is  liquidated  or  has  sut-
 rendered,  1  think  that  is  the  time  when
 thought  can  be  given  to  those  other  mat-
 ters.  In  the  meantime,  as  I  said,  if  any
 citizen  wants  to  make  any  suggestion
 either  in  respect  of  the  governance  of
 Nagaland  or  any  other  matter,  he  is  quite
 welcome.  But  those  who  have  taken  to
 arms  and  seek  to  destroy  the  peace  in
 Nagaland—we  will  not  entertain  them  at
 these  discussions.

 SHRI  SAMAR  GUHA:  As  it  is  known
 to  everybody,  Mr.  Phizo  and  Mr.  Lal
 Denga  were  the  leaders  of  Nagas  and
 Mizo  rebels  respectively  and  China  and
 Pakistan  were  the  two  countries  giving
 them  arms  and  training  want  to  know
 from  the  Government  whether  after  the
 interrogation  of  the  people  who  have  sur-
 rendered  the  Government  has  come  to
 any  conclusion  regarding  the  attitude  of
 China  and  Pakistan  towards  the  problems
 of  Nagas  and  the  Mizo  rebels  and  whe-
 ther  there  is  also  any  change  in  the  at-
 titude  of  Mr.  Phizo  and  Mr  Lal  Denga
 about  their  activities  which  so  long  they
 have  indulged  in  regard  to  the  Nagas  and
 the  Mizo  rebels  respectively.

 SHRI  K.  C.  PANT:  The  House  knows
 that  both  the  underground  Nagas  and  the
 Mizos,  particularly,  the  Mizos  had  a  base
 in  the  erstwhile  East  Pakistan,  that  is,
 Bangla  Desh  now  and  also  groups  have
 been  going  to  China  for  getting  training
 and  arms.  5o,  it  is  obvious  that  Pakistan
 and  China  have  had  links  with  these
 undergroung  elements.

 I  am  not  aware  of  any  change  in  the
 attitude  of  Mr.  Phizo  or  Mr  Lal  Denga..
 (Interruptions)  But,  obviously,  the  capa-

 city  of  Pakistan  to  create  trouble  now  there
 ig  greatly  reduced.  ..Uatercruptions)  In
 apite  of  that,  my  friend  would  readily
 appreciate  that  with  the  emergence  of
 Bangla  Desh,  their  capacity  is  vers  much
 reduced.

 Motion
 1148  brs.

 RE:  ADJOURNMENT  MOTIJINS

 MR.  SPEAKER:  Shri  t.  K  Gujral  to
 make  a  statement.

 SHRI  SAMAR  GUHA  (Contai):
 about  the  adjournment  motion?

 What

 MR.  SPEAKER:  It  is  for  the  decision
 ए  the  Business  Advisory  Committee
 and  the  House.  I  have  not  entertvined
 any  motion.

 SHRI  H.  N.  MUKERJEE  (Calcutta—
 North-East);  The  House  has  got  the  right.
 How  does  the  Business  Advisory  Commit-
 tee  come  into  the  picture  so  far  as  the
 admissibility  or  otherwise  of  an  adjourn-
 ment  motion  is  concerned?

 PROF  MADHU  DANDAVATE  (Ra-
 japur).  I  want  to  mention  a  rule  regard-
 ing  Adjournment  Motion.

 SHRI  ATAL  BIHARI  VAJPAYEB
 (Gwalior):  What  can  the  Business  Advi-
 sory  Comnnttee  say  in  cases  like  this
 where  the  Central  Government  has  re-
 duced  the  wheat  guota  of  UP  from  45,000
 tonnes  to  20.000)  tonnes?

 MR.  SPEAKER:  I  request  all  of  you
 to  sit  down.  When  this  matter  came  up
 it  was  agreed  that  these  extra  three  days
 will  be  taken  up  on  specific  matters.  You
 could  very  well  have  provided  that  we
 could  take  up  many  things.  You  decided
 that  no  routine  motions  and  no  questions
 wilt  be  taken  up.  If  you  wanted  that
 many  things  may  come  in,  you  could  have
 said  it

 aft  dere  चौपरो  (गया)  खाद  मंत्री
 का  बिहार  का  दौरा  हुआ।  ।  उस  के  आद  बिहार
 को  कोटा  मिलना  चाहिये  था।  बिहार  से

 p  भाज  हाहाकार  मचा  हुआ  है  (व्यवधान)

 ”

 SHRI  प्र.  ह. जि  MUKERJER:  We  are  con-
 cerned  with  the  dignity  of  the  House  and
 you  have  got  the  authority  as  you  ह...
 sent  the  House,
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 MR.  SPEAKER:  Mr.  Mukerjee,  I  don't
 come  into  the  picture,  In  regard  to  these
 Motions,  Members  say,  it  is  2  matter  of
 urgent  public  importance,  a  matter  of
 recent  occurrence,  etc.  Now,  the  first
 one  is  from  Mr.  Samar  Guha  and  the
 second  one  from  Mr.  Dandavate.  It  says,
 faiiure  of  the  Government  regarding  take-
 over.  They  are  in  the  form  of  censure
 motions.  Shri  Vajpayee’s  is  the  third  one *  and  the  fourth  one  is  from  Shri  Jyotirmoy
 Bosu.  Even  if  otherwise  taken  on  merits,
 they  don't  come  in  as  Adjou:nment
 Motions.

 SHRI  H.  N.  MUKERJEE:  You  are
 within  your  right  to  allow  an  adjournment
 motion.  That  is  a  different  matter.  But
 you  began  by  saying  that  on  account  of
 some,  miserable,  decision  arrived  at  by
 the  Business  Advisory  Committee  we  are
 precluded  from  discussing  it  here.  What
 I  want  to  submit  is  that  the  property  of
 the  House,  the  conventions  and  the  dignity
 of  the  House  are  to  be  observed  and  to  be
 upheld  by  the  Chair.

 MR.  SPEAKER:  How  to  uphold  it?

 SHRI  H.  N.  MUKERJEE:  Why  should
 the  Speaker  make  a  statement  in  tc-
 gard  to  what  amounts  to  depriving  the
 House  of  a  certain  right  which  is  inherent
 in  itself  by  reference  to  what  is  supposed
 to  have  transpired  in  a  Committee  of  the
 Aouse  which  operates  there  and  =  which
 was  not  reported  to  the  House  for  confir-
 mation?

 MR.  SPEAKER:  Mr.  Mulherjee,  this
 decision  was  brought  before  the  House.  A
 ‘ote  was  taken  on  it  and  the  House  unani-
 uwusly  adopted  it.  There  was  not  a  single
 dissentient  vote.  This  is  the  decision  of
 the  Business  Advisory  Committee  and  I
 really  wonder  at  your  innocence,  Mr.
 Vajpayee  You  were  a  party  to  it.

 की  झटल  बिहारी  बाजपेयी  :  कोई  भी
 एंटीसिपेट  नहीं  कर  सकता  है  कि  कल  को
 क्या  होने  बाला  है।  अगर  कल  को  दिल्‍ली  में
 गोली  चल  जाए  झौर  लोग  मर  जाएं  तो
 शाप  क्‍या  यह  कहेंगे  कि  हाउस  से  फैसला
 किया  है  कि  एडर्जनेमैंट  मोशन  नहीं  भ्राएगी  ;

 तब  क्‍या  हम  चुप  रहेंगे  ;  हाउस ने  सन्न!  किया

 है  तो  हाउस  झपने  उस  फैसले  को  बदल  भी
 सकता  है।

 MR,  SPEAKER:  You  should  have  aati-
 cipated  it  in  the  Business  Advisory  Com-
 mittee,  For  these  three  days,  thie  ig  the
 normal  schedule  of  the  programme  of
 the  House.  Later  on,  they  were  just  added
 for  discussion  on  specific  matters,  Hike
 planning  etc.  You  also  made  some  «ug-
 gestions,  I  am  not  going  to  argue  any
 more  with  you.  I  have  explained  to  you
 the  position.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 As  a  Member  of  the  Business  Advisory
 Committee,  if  my  memory  does  not  fail
 me,  I  wish  to  point  out  that  the  understand.
 ing  was  that  during  the  Isst  three  days,
 there  should  be  no  motion  under  Rule  93
 or  है4  or  to  question  hour,  In  spite  of
 that,  you  allowed  a  Short  Notice  Question

 MR.  SPEAKER:  It  was  put  to  the
 House.

 क्री  मयु  खिलग्रे  प्रविश्वास  प्रस्ताव,
 संदल  की  मानहानि  का  प्रस्ताव  झौर  काम
 रोको  प्रस्ताव  ये  प्रायोरिटी,  बरीयना  वाले
 मोणज  है।  इनके  ऊपर  कोई  निर्णय  नहीं

 हुआ  है।  निर्णय  हुआ  है  ध्यान  झाकर्षण  के
 बारे  में,  प्रश्तो  के  बारे  मे और  दुसरे  सवालों
 के  बारे  में  ।

 SHRI  JNDRASiF  GUPTA:  Anyway,
 there  was  no  Calling  Attention  Notice.
 Whether  all  Members  will  agree  with  me
 or  not,  that  was  what  we  have  decided  in
 order  to  enable  us  to  have  8  full-dress
 debate  on  planning,  But  you  cannot  rule
 out  the  possibility  of  an  adjournment
 motion.

 MR.  SPEAKER:  You  can  see  the  pro-
 ceedings.

 SHRI  MADHU  LIMAYE:  These  are
 priority  motions—adjournment  motion,
 no-confidence  motion  and  privilege  motion.
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 PROF.  MADHU  DANDAVATE:  Sir,
 regarding  the  procedure  I  want  to  bring
 to  your  motice  the  following.  According
 to  Rule  60  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha  it  has
 been  stated  as  follows:—

 “Provided  that  whe:e  the  Speaker  has
 refused  his  conseat  under  rule  56  or  is
 of  opinion  that  the  matter  proposed  to
 be  discussed  is  not  in  order,  he  may,  if
 he  thinks  it  necessary,  read  the  notice  of
 motion  and  state  the  reasons  for  re-
 fusing  consent  or  holding  the  motion  as
 being  not  in  order.”

 How  can  the  adjournment  motion  not  be
 admitted?  You  should  give  the  reason  for
 not  admitting  it.  What  are  the  reasons  for
 it?  Let  me  make  a  submission.  The  Par-
 liament  session  will  be  over  tomorrow.
 Some  of  us  were  very  much  worried  that
 there  are  certain  important  «and  urgent
 problems  which  we  want  to  raise

 The  situation  to-day  is  that  in  the  entire
 West  Coast  there  is  no  railway.  At  the
 game  time  the  steamer  service  js  also
 suspended.  After  the  rainy  season,  from
 {st  of  September,  the  Konkan  Steamer
 Service  should  have  been  started  That
 ॥  an  obligation.  They  have  not  done  that.
 The  Chowgule  Steamer  Company  has
 not  done  it.  This  is  creating  a  grave
 hardship  to  the  passengers  We  should  not
 be  debarred  from  raising  this  in  Parlia-
 ment.  They  go  on  increasing  the  fares
 even  How  to  prevent  them  from  dommg
 it?)  «This  is  a  fatlure,  I  say,  How  can
 you  say  that  this  failure  is  not  a  subject
 matter  for  an  adjournment  motion?

 MR.  SPEAKER  He  is  not  adding  any-
 thing  to  my  knowledge.  This  motion  is  a
 censure  motion.  It  is  not  an  adjournment
 motion.  It  always  takes  into  consideration
 matters  of  urgent  public  importance  of  re-
 cent  occurrence,  He  says  that  it  is  failure
 of  the  Government.  Then,  why  should  he
 not  table  it  as  2  cenatire  motion”

 की  सथ  ख़िससे  :  झाप  उनकी  बात  को
 समझ  लें  t  ere  26  साल  का  रिकार्ड  देखिये
 काम  रोको  प्रस्ताव  भ्रसफलता  पर  ही  होता
 है  t

 Motion
 MR.  SPEAKER.  He  is  always  trying

 to  argue  with  the  Chair.  I  am  not  accept-
 ing  it,

 PROF.  MADHU  DANDAVATE:  Yes
 terday,  you  directed  the  Food  Minister
 to  make  a  statement  (Intern  upuonsy

 MR,  SPEAKER:  So  many
 are  speaking  togcther.  J  am  not  taking
 notice  of  any  Member.  So  many  of  them
 are  speaking.  Let  them  rest  assured  that
 Y  am  not  going  to  take  notice  of  anyone.
 Chey  are  speuking  simultaneously

 Members

 I  am  not  allowing  any  hon  Member.
 Let  them  please  sit  down  Unless  they
 sit  down,  I  am  not  going  to  make  any
 observations  from  my  sie.

 I  have  not  allowed  any  Member.  Un-
 less  they  sit  down,  हैं  am  not  going  to  get
 up.

 I  have  not  called  Shri  B.  V.  Naik  Let
 him  sit  down  Not  a  word  that  he  says
 will  go  on  record

 Now,  so  far  as  the  first  motion  ts  con-
 cerned,  though  it  is  not  admissible,  I  shall
 ish  the  Minister  to  make  a  statement

 So  far  as  Prof  Dandavate’s  motion  is
 concerned,  though  it  is  not  admissible,  I
 shall  ash  the  hon  Minister  to  make  a
 titement.

 So  far  ax  Shri  Vajpayee’s  motion  is
 concemed,  it  8  not  admissible,  but  I  shall
 ush  the  hon  Minister  to  make  9  state-
 mrent

 So  fur  ay  Shri  Jyotumoy
 motion  38  concerned,  Government
 already  made  a  statement.

 Bosu's
 have

 SHRI  JYOTIRMOY
 mond  Harbour)-  This
 different  news  altogether.

 BOSU  _  (Dia-
 morning,  it  is  a

 MR.  SPEAKER:  The  hon  Ministers
 concerned  willl  make  the  statement  on
 al]  these  matters.
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 {Mr.  Speaker}
 मेरे  लिए  यह  दुश्स्त  नही  है  कि  मैं

 एक्सट्रीम  तक  जाऊं।  झाप  बड़े  मोतबर  मैम्बर

 है।  इसलिए  मैं  झाराम  से  बैठा  रहता  हूं।
 सैंसे  जिसको  नहीं  बुलाया  उसका  कुछ  रिकॉर्ड
 पर  नहीं  जाएगा।

 72.00  hrs.

 SHRI  SAMAR  GUHA  (Contai):  On  a
 point  of  order

 SHRI  S.  M.  BANERJEE  (Kanpur):  On
 a  point  of  order  on  the  business  of  the
 House.

 MR,  SPEAKER:  Which  business?

 SHRI  5.  M.  BANERJEE:  What  we  src
 discussing  now.

 MR.  SPEAKER:  What  are  we  discuss-
 ing  now?  have  already  given  my
 ruling.  There  is  no  business  before  the
 House  just  now.

 SHRI  S.  M.  BANERJFE:  I  am  on  the
 adjournment  motion  given  to  you.

 MR.  SPEAKER:
 ruling.

 SHRI  S.  M.  BANERJEE:  You  have
 while  pronouncing  ‘a  judgment  said  that
 because  Shri  Vajpayee's  motion  re-
 ferred  to  non-supply  of  the  quota  of
 wheat  to  UP  and  because  there  is  refer-
 ence  to  failure  of  Government,  you  are
 wreating  it  as  a  censure  motion  and  not
 as  an  adjournment  motion.  You  are
 iaymg  down  something  new.  In  the
 history  of  this  Parliament,  adjournment
 motions  ‘admitted  up  to  now  have  always
 been  based  on  failure  of  the  Govern-
 ment.

 MR.  SPEAKER:  It  should  be  in  the
 shape  of  an  adjournment  motion

 SHRI  S.  M.  BANERJEE:  If  I  cannot
 prove  that  adjournment  motion  did  not
 include  failure  on  the  part  of  Govern-
 ment,  I  will  resign  my  seat  in  Parliament.

 SHRI  DINEN  BHATTACHARYYA:
 (Serampore):  Do  not  resign;  then  they
 will  hold  ॥  bye-election,

 I  have  given  my

 SHRI  S.  M.  BANERJEE:  ‘You  say  that
 because  it  is  to  discuss  the  failure  of  the
 Government,  it  is  not  an  sdjourniment
 motion.  (Interruptions)

 SHRI  S.  M.  BANERJ&E:  Kindly  hear
 me.  You  in  your  wisdom  have  said  that
 because  Shri  Vajpayee’s  motion-is  about
 the  non-supply  of  the  quota  of  wheat
 lo  UP  and  there  failure  of  the  Govern:
 ment  is  mentioned,  it  is  a  censure  motion
 and  not  an  adjournment  motion.  This
 is  a  dangerous  thing.

 MR.  SPEAKER:  Which  one  are  you
 referring  to?  Shri  Vajpayce  did  not  say
 it,

 SHRI  S.  M.  BANERJEE:  There  are
 two.  ‘Failure  of  the  Government’  is  the
 proper  term  to  use  for  an  adjournment
 motion.  Your  ruling  will  be  quoted  in
 future.

 MR.  SPEAKER:  There  ure  certain  ways
 of  putting,  in  an  adjournment  motion,  a
 censure  motion,  a  no-confidence  motion
 end  soon.  An  adjournment  motion
 always  starts  with  this  expression.  To
 discuss  a  matter  of  urgent  public  import-
 ance  of  recent  occurrence  etc.  and  then
 you  add  ‘for  its  failure  to  do  this  and
 that’.  May  I  expect  that  you  will  kindly
 do  this  in  future?  After  all,  it  should  be
 in  the  shape  of  an  adjournment  motion.
 By  merely  shouting,  you  cannot  get  hold
 of  me.

 SHRI  SAMAR  GUHA:  Sir,  |  was  try-
 ing  to  draw  your  uttention  on  a  point  of
 order.

 MR.  SPEAKER:  Yes.

 SHRI  SAMAR  GUHA:  Sir,  the  point
 is  this.  That  motion  stands  in  my  name.
 You  said  that  because  I  have  started  it
 with  the  word  ‘failure,  therefore,  it  is
 tantamount  to  a  censure  motion.  I  want
 to  know  from  you  whether  it  is  not  a  fact
 that  an  Adjournment  Motion  is  also  a
 censure  motion.  (interruptions)  But  the
 difference  between  an  Adjournment
 Motion  and  8  censure  motion  is  thia,  If
 an  Adjournment  Motion  is  carried  the
 Government  is  not  obliged  ta  resign.  (n-
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 terruptions)  Nor  necessarily,  But  if  a  no-
 confidence  motion  is  passed,  then  the
 Government  is  bound  to  resign.  But  you
 said  that  I  started  the  motion  with  the
 word  “failure”.  I  do  not  know  what  is
 the  difference  when  the  word  ‘failure’
 occurs  at  the  begining  and  when  the
 word  ‘failure’  occurs  at  the  end  I
 think  it  does  not  make  any  difference.  It
 was  also  a  censure  motion,  but  because  of
 that,  you  did  not  allow  it.  This  distinc-
 tion,  I  submit,  cannot  be  valid  and  if  you
 proceed  on  that  basis,  I  submit  that  it  will
 be  a  bad  precedent,

 MR.  SPEAKER:  I  do  not  think  you
 have  added  to  my  knowledge.  I  do  not
 deny  st,  that  an  Adjournment  Motion  5
 also  a  censure  motion  But  it  should  be
 in  the  proper  shape,  and  then  the  matter
 9  discussed  and  then  the  Minister  gives  a
 reply.

 इता  ५,  M.  BANERJEE.  The  rules
 speak  only  of  Adjournment  Motion  or
 no-confidence  motion;  not  of  any  censure
 motion.

 MR.  SPEAKER:  Then  I  will  not  accept
 any  censure  motion.  If  it  «  a  censure
 motion  you  inust  stat  it  as  an  Adjourn-
 ment  Motion

 12.07  hrs.

 RE,  QUESTION  OF  PRIVILEGE

 NONn-CIRCULATION  OF  ANSWERS  70  TWO
 Questions  ro  FRtss  CoRgRrstonpi  NIS

 MR.  SPEAKER:  Mr.  Madhu  Limaye,
 I  had  sent  your  privilege  motion  to  the
 Minister  and  he  wants  to  make  a
 statement.

 चकी मधु सधु  लिमये  (बांका)  :  मंत्री  महोदय
 पहले  बयान  कौसे  करेंगे  ;  आप  मुझे  अपना
 विशेषाधिकार  सवाल  फामुलेंट  करने  दीजिए
 शौर  फिर  उस  का  जवाब  सुनिये  |  उस  के  बाद
 भाप  झपना  निर्णय  दीजिए।  सदन  के  सामने
 सब  बातें  झाती  चाहिएं।

 अध्यक्ष  सहोदग  :  क्‍या  अप  ने  उस  दिन
 सब  बातें  कह  नहीं  दी  थी  ?
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 श्री  मधु  लिमये  उस  के  बाद  बहुत  सी
 घटनाये  हो  गई  है।  सभी  बाते  कहा  झाम्री  ?
 1 ल  जी  स्थिति  है,  मुझे  उस  को  संदन  के
 सामने  रखने  दीजिए।  मत्नी  महोदय  जवाब
 दे  ।  बाद  से  श्राप  को  जो  निर्णय  देना  है,  वह

 दीजिए  1

 श्री  भाभवत  झा  झाजाद  (भागलपुर)
 अध्यक्ष  महोदय,  यह  एजेन्डा  पर  नहीं  है  ।

 श्री  ह... ल  लिमवे  क्या  प्रिविलेज़  मोशन

 एजेन्डा  पर  होता  है:

 SHRI  BHAGWAT  JHA  AZAD:  Do
 they  want  to  scuttle  the  whole  Plan
 discussion,  for  which  we  have  extended
 ths  seswon?  Why  should  they  do  it
 like  that?  What  os  this?  We  want  the
 Plan  discussion;  not  all  these  things  all
 these  hours

 MR.  SPEAKER.  Mr.  Acad,  he  cent  it
 to  me  in  the  shape  of  a  privilege  motion,
 but  I  did  not  consent  to  it  J  sent  it
 for  the  Minister's  reply  And  even  now
 what  he  wants  to  say  will  not  be  treated
 as  a  matter  of  privilege,  but  he  will  say
 something  and  the  Minister  wll  reply  to
 that,  and  then,  after  that,  I  will  consider
 what  shape  it  takes.

 मेंम्बर  साहबान  बैठ  जायें।  इस  सेशन
 के  सिर्फ  दो  दिन  रहते  हैं।  जिस  तरह  हम
 जेल  में  सोचते  थे  कि  रिहाई  मे  एक  हफता
 रह  गया  है,  दो  हफते  रह  गये  हैं,  उसी  तरह  अब
 मेरी  रिहाई  में  दो  दिन  ौर  रह  गये  हैं।

 Then  we  will  be  on  parole  for  about
 two  months,  not  holiday,  but  parole.

 बरी  मधु  लिखये  प्रध्यक्ष  महोदय,  इस
 विषय  पर

 SHRI  VASANT  SATHB  (Akola):
 On  a  point  of  order,  in  regard  to  this
 privilege  question.

 4‘
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 MR.  SPEAKER:  There  is  no  question
 of  privilege.  Do  not  interrupt  now
 Please  sit  down.  He  is  going  to  say
 something  and  the  Minister  is  going  to
 reply.

 .

 SHRI  VASANT  SATHE:  My  point
 of  order  is  under  rule  225.

 MR.  SPEAKER:  But  on  what  matter?

 SHRI  VASANT  SATHE:>  When
 Mr.  Limaye  began  he  said  that  he  want-
 ed  to  make  a  statement  to  take  your
 consent  regarding  the  matter  of  privilege.

 SHRI  MADHU  LIMAYE:
 say  that  at  all.

 I  did  not

 MR.  SPEAKER:  I  have  not  given  my
 consent.

 SHRI  VASANS  SATHE
 I  am  trying....

 The  port

 MR.  SPEAKER:  Why  are  you  fore-
 ing  yourself  like  this?

 श्री  मधु  लिमये  अध्यक्ष  महोदय,  यह
 इन  लोगों  को  हुआ  क्या  है...  .  (ब्यव-
 धान)...

 SHRI  VASANT  SATHE:  9  That  ६
 precisely  what  I  ‘am  trying  to  bing  to
 your  notice  under  rule  222.

 MR.  SPEAKER:  Rule  222  does  not
 apply;  I  am  not  treating  it  like  that.

 SHRI  VASANT  SATHE:  =  Under
 which  rule  are  you  allowing  him  to
 speak?  Let  us  understand  it.

 MR.  SPEAKER:  He  wants  to  put  a
 question  to  the  Minister  about  a  cer-
 tain  matter  and  the  Minister  will  reply
 to  it.

 HRI
 what  rule?

 VASANT  SATHE.  Under

 श्री  सु  सिमये:  अध्यक्ष  महोदय,  मैं

 इन  का  जवाब  दूं  प्रगर  आप  की  अ्रनुमति  हो  ?
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 झाप  की  झमूमति  हो  तो  मैं  प्रक्रिया  क्या

 होती  है  यह  बताऊं  ?  ve  (ध्यक्षषान)  .  .
 भाप  की  भ्रनुमति  हो  तो,  इन  की  अनुमति
 से  तो  मैं  नहीं  बोल  सकता  हूं।

 SHRI  BHAGWAT  JHA  .AZAD:  You
 have  said  that  you  want  him  to  put  a
 question  to  the  Minister  and  8  reply
 would  come  from  the  Minister.  Uniler-
 what  rule?  Why  should  he  be  allowed
 to  put  that  question  now!  fee  ख्ल

 के  अन्दर  शाप  यह  कह  रहे  हैं?
 भिविलेज  के  बारे  में  आप  को  अ्रधिकार  हूँ  ।
 लेकिन  श्राप  ने  स्वयं  कहा  प्रिविलिज  वाल।
 प्रश्न  शाप  ने  मत्री  को  भेजा  है  ।  मरी  की
 रिप्ला  के  बाद  वह  तब  होगा  कि  वह  उठता
 है  या  नहीं  उठपा  है।  फिर  इन  को  यह  क्यों
 कहने  का  मौका  देते  है  ?

 श्री  मु  सिमये  प्रथ्यक्ष  महों दय,  नोटिस
 मिलने  के  बाद  इस  में  सदन  की  मानहानि  का
 प्रश्न  उठता  है  या  नहीं  इस  का  निर्णय  ाप
 सदस्य  को  और  मत्र।  को  सुतन  के  बाद  करते
 है।  जब  शा  का  निर्गय  हो  जता  है  कि  हाँ,
 इस  में  सदन  का  मानहानि  का  प्रश्न  उठता
 है  तब  फिर  आगे  के  जो  नियम  है  उन  क॑  भ्रन्दर
 कार्यवाह।  होत॑  है  ।  भ्रगर  भ्रा4  का  निर्णय

 यह  हो  जाता  हैं  कि  नहीं,  इस  में  सदन  का

 माह नि  का  सवाल  नही  उठता  है  तो  यह

 नहीं  उठाया  जाता  ।

 श्री  बतंत  सा5  :  अडहर  वहाट  खन

 श्री  मयु  लिमये  :  225  के  तहत  |

 SHRI  VASANT  SATHE:  Have
 given  your  consent  under  Rule  222  ?

 you

 MR.  SPEAKER:  If  any  privilege
 motion  comes,  without  giving  any  con-
 sent,  the  Speaker  has  got  the  right  to
 listen  to  the  member,  then  listen  to  the
 minister  and  after  that  decide.  I  have
 not  given  my  consent  to  him.  |  am
 just  listening  to  him.
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 थी  मु  लिमये  :  अध्यक्ष  महोदय,  भ्रथ्यक्ष

 का  यह  स्वयसिद्ध  अधिकार  है  कि  झपनी
 तसल्ल।  के  लिए  सदस्यों  की  सूने।  यह  तो
 समी  पालियामेंटो  में  भ्रधकार  हू  ।

 SHRI  BHAGWAT  JHA  AZAD.  |
 agree,  you  have  a  right  to  hear  am
 But  on  this  point  you  have  heard  the
 member  twice  alieady.  Let  the  :epiy
 come.  But  if  you  want  to  hear  him
 every  day,  you  can  do  so.  We  have  no
 objection.

 MR.  SPEAKER:  If  you  see  the  nooks
 on  this,  you  will  find  that  the  Speaker
 has  the  inhesent  right  to  hear  an  hon
 member  sf  he  has  some  doubt,  then  ash
 the  minster  to  say  what  he  wants  to  say
 and  then  decide  I  am  very  clear  about
 it.  He  ss  vague  and  f  am  going  to  hear
 him  for  a  short  time,  then  hear  the
 minister  and  then  give  my  iuling  I  haw
 not  given  my  consent.

 SHRI  VASANT  SATHF:
 the  rule,  unfortunately
 me  first?

 MR.  SPEAKER  J  am  sorry,  if  this
 goes  on  like  ths,  then  I  cannot  ask  the
 opposition  membeis  also  not.to  do  ut  it
 as  very  difficult  I  am  not  prepared  for
 that.

 SHRI  VASANT  SATHE
 challenging  your  ruling

 MR.  SPEAKER  If  [  am  in  doubt,  it
 I  am  not  very  clear  on  any  point,  instead
 of  straightway  giving  my  consent  io  7
 J  can  give  two  minutes  to  the  member
 to  explain  what  is  the  position  so  that  I
 can  satisfy  myself,  then  I  can  ask  the
 Minister  to  say  whatever  he  has  to  say
 and  then  give  my  de.sionr,  We  should
 see  that  this  House  docs  not  go  purely
 by  the  rigidity  of  those  things.  After  ail,
 this  is  democracy  and  we  have  to  pro
 ceed.

 That  i5  not
 Will  you  hear

 T  am  not

 श्री  मम्धु  लिमये  अ्रध्यक्ष  महोदय,  अगर
 ये  हल्ला  करेंगे  तो  में  नियम  धाप  के  सामने
 रख  संकता  हु  (ध्पवबान)... ..मै  भाषण
 करने  के  बजाय,  केवल  भ्रपता  बहू  नोटिस  पढ़
 कर  सुनाता  हु
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 SHRI  AMRIT  NAHATA  (Baumer):
 Sir,  I  ruse  on  a  point  of  order  You  were
 kind  enough  to  say  that  you  have  to
 seek  some  clarification.

 MR.  SPEAKER:  Mr.  Madhu  Limaye,
 I  am  told  by  the  Secretary  that  you  have
 already  read  it  in  the  House  or  made
 observations  concerning  it.

 SHRI  MADHU  LIMAYE  That  was
 5  different  proposition  on  a  point  of
 wder  The  Speaker  allowed  me  to  raise

 4a  point  of  order,  not  of  ptivilege
 MR  SPEAKER  But  you  have  read

 this  notice

 श्री  मध्‌  लिमये  मैने  श्राप  को  दो  पत्र
 लिखें  है--नियम  225  के  तेहत  t  झाप  मेरे
 पत्नो  का  पढ़  सकते  है।  या  सा  आप  पढ़िये,  सदी
 ता  मैं  पढ़  कर  खुताता  ढू।  जो  मैंने  नोटिस
 दिया  ह-मैने  उस  में  सदन  के  अधिकारा  का
 सवाल  उठाया  है  ।  दस  म  काग्रेस  या  प्रतिपक्ष
 का  कोई  सवाल  नहीं  है  ।  अयर  सदन  अपने
 प्रधिकारों  का  हनन  करना  चाहता  है,  तो

 मुझे  कुछ  नहीं  कहना  है  t  लेकिन  मैने  जो
 नॉटिस  दिया  हे--बहीं  पढ़  कर  सुनाऊगा  ।
 उस  के  बाद  मी  महोदय  को  सकाई  आये,
 फिर  आप  को  जो  निर्णय  करना  हो,  कीजिये  t

 MR  SPEAKER.  Please  do  not  try  to
 create  complications.  If  you  want  to
 read  the  note,  I  have  been  told  that
 you  have  alrady  read  the  notue  in
 this  House.

 SHRI  MADHU  LIMAYE.  No,  _  that
 was  a  letter  to  the  Deputy-Speaker  on  a
 point  of  order

 वह  नोटिस  नही  है  1  मैंने  प्वाइन्ट  आफ
 झ्राइर  पर  पत्न  लिखा  था,  वह  पढ  कर  सुनाये  |
 बाकायदा  नोटिस  तो  मैने  दाद  में  दिया  हैँ  ।

 SHRI  AMRIT  NAHATA:  Sir,  I  rise
 On  a  point  of  order.  You  were  hint
 enough  just  now  to  say  that  if  you  have
 same  doubts  for  clarification,  you  could
 allow  an  hon  Member  to  speak.  What
 he  is  reading  is  the  notice  he  has  already
 sent  to  you  and  you  have  read  it.  Now
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 (Shri  Amrit  Nahata)
 after  reading  it,  if  you  have  some  doubts
 on  which  you  want  any  clarification
 from  Shri  Madhu  Limaye,  he  can  give
 Clarification  on  those  doubts.

 aft  wa  'सिमये  जैसा  झाप  आदेश  देंगे
 वैसा  करने  के  लिये  तैयार  हू,  लेकिन  इन  को
 नियत्रित  कीजिये  ।  शाप  जो  कहेंगे  मैं  मानने
 के  लिये  तैयार  हू  ।

 MR,  SPEAKER:  I  am  told  this  matter
 was  already  brought  up  by  Shri  Madhu
 Limaye  in  the  House.  Shii  Madhu
 Limaye  says  that  he  read  it  on  a  point
 of  order.  Whether  it  was  a  pont  of
 onder  or  not,  the  matter  is  already  before
 the  House.

 ot  मधु  लिमये  क्‍या  ये  कह  सकेगे  कि
 ब्या  विषय  है

 झध्यक्ष  महोदय  मेरे  लिये  तो  बडी

 मुश्किल  है।  जब  मैं  थोडा  सा  उन  को  बैठाता

 हैं--आप  एक  और  ग्राफेन्सिद  कर  देते  हूं  t

 tt  wa  लिसये  यह  क्या  आाफन्सित
 की,  झाकम्ण  की  बात  है---मुझे  माफ  कीजिये  ।
 इस  के  बारे  भें  एक  शब्द  भी  पूरी  प्रौसीडिंग
 में  नहीं  कही  थी  d  मैं  श्राप  की  शा  से,  आप
 की  अनुमति  से  खड़ा  होता  हू--इन  को  बीच
 में  पहने  की  क्‍या  जरूरत  है  ?

 अध्यक्ष  सहोवभ  श्राप  ने  उसे  प्वाइन्ट
 श्राफ  आईर  पर  पढ़ा  है,  तो  उस  के  बाद
 मिनिस्टर  ज  यब  देंगे,  अगर  उस  में  कोई  बात

 रह  गई  है,  तो  जैसा  श्राप  ने  कहा  है  कि  श्राप
 ने  दो  पैट्स  और  लिखे  हैं

 शी  सु  लिमये  अध्यक्ष  महोदय,  श्राप
 अपने  लिर्णय  को  कितनी  दफा  बंदलेंगे  ।

 MR.  SPEAKER:  I  am  told....

 aft  we,  लिमये  :  इस  में  ६... अ  का  कया
 सवाल  है--प्रौसीह़िगज  का  सवाल  है,  मैंने

 मानद्वानि  का  सवाल  बाकायदा  तहीं  उठाया
 था,  मैंते  प्वाइन्ट  श्रॉफ  भाईर  उठाया  था  t
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 MR.  SPBRAKER:  I  expressly  asked
 you  in  the  very  beginning,  “Did  you  jay
 it  in  the  House?  You  said,  “No”.
 Again,  I  asked  you,  “Did  you  mention

 it  in  the  House?  ‘You  said,  “No”.
 Then,  I  insisted  that  you  should  speak.
 Now,  this  paper  is  before  me.  I  find
 you  have  already  mentioned  it  in  the
 House.

 sit  श््थु  लिगये  :  भ्रध्यक्ष  महोदय,
 मैंने  सारे  तथ्यों  को  नहीं  रखा  है  t  मैंने  ाप
 को  यह  पत्र  लिखा  है,  उस  में  सारे  तथ्य  दिये
 हैं।  शाप  मुझे  अपने  मुद्दो  को  रखने  दीजिपे

 “-+एक-दो-तीन-चार  कर  के  रखूगा  ।  उस
 के  बाद  आप  मंत्री  महोदय  को  सुनिये-फिर
 श्राप  का  जा  निर्णय  हो  वह  दीजिये  ।

 MR  SPFAKER.  This  is  on  the  Ist  of
 September  My  observations  ure~

 oT  want  to  tell  Mr  Limaye  that  I
 am  keeping  his  privtlege  motion  There
 ws  one  no-Confidence  motion  also,  !
 will  take  it  up  later  on”

 Mr.  Limaye  makes  a  statement  after
 my  observation  It  is  not  the  Deputy-
 speaker  who  was  sitting;  |  was  sitting
 at  that  time  [hen,  you  have  mide  2
 long  speech  here.

 it  मथ  लिसये  प्रध्यक्ष  महोदय,
 भेरे  2  सितम्बर  के  पत्र  का  आप  देखिये  t

 झन्यक्ष  महोदय  मेरे  इस  झाऊजक्शन
 के  बाद  झाप  ने  कहा  कि  झाप  मुझे  विनय  करने
 दीजिये  दौर  उस  के  बाद-...

 After  that,  you  have  stated  your  ‘entire:
 case.  In  the  vey  begmning,  I  asked  you
 whether  you  had  already  mentioned  jit
 in  the  House.  You  enid,  “No;  I  did  not
 mention  it  in  the  House.”  In  reply  to
 my  second  also,  id
 “No;  it  wat  a  point  of  order  raised  be-
 fore  the  Deputy-Speaker.*  It  was
 the  Deputy-Spesker;  it  was  the  Speaker
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 aft  ag  लिमये  मैंने  मत  of  the  accredited  Press  Correspondents

 नहीं  कही  है--झाप  ने  कहा  था  कि  मैं  मि
 निस्टर  से  पहले  पृछूगा  ।

 MR.  SPEAKER:  I  asked  you  in  the
 very  beginning  whether  you  had  already
 mentioned  it  im  the  House  and  you  satd,
 ‘No”  But  I  find  you  have  already  men-

 tioned  it  in  the  House  So,  what  I  shall
 do  3s  to  ask  the  Miunistcr  to  make  a
 statement

 शी  ह. ६  लिमये  स्रध्यक्ष  महोदय
 श्राप  मरी  बात  सनिय---मै  खुलासा  कर  रहा

 हुँ।  (ब्यवचान) )
 मैंने  इसमें  तीन  मुद्दे  उठाये  थे--क्या  इसमे
 पालियामेल्ट  संकट  रियट  की  कॉई  मलती  है  ?

 क्या  हसम  वित्त  मालय  की  कोई  गलती  है  ?

 क्या  दस  में  इन्फर्मेशन  मिनिस्टरी  की  कोई
 गतती  है  -  उस  क  बाद  सुझे  मालूस  हुआ
 कि  पॉलियाम॑न्ट  संक्रेटे  रियट  की  कोई  गलती
 नहीं  है  ।  वित्त  मवबालय  ने  भी  समय  पर
 दिपा  था ।  प्रव  केवल  एक  सवाज  रह  गया
 कि  क्या  इन्फर्मशन  मिनिस्टरी  ने समय  पर
 पतकारां  के  बीच  में  मेर  प्रश्न  और  उस  के
 उतर  प्रचातित  किये  प्रे  मैंने  ता०  2
 को  श्राप  को  बतलाया  था  कि  राज्य  सभा
 में  भी  इसी  तरह  पइनों  को  दबाने  का  काम
 िया  गया  था  और  बहा  पी०  आई  बीत
 के  एक  'झफसर  के  बारे  मं  सयाल  उठा  था---
 में  लाहता  है  लि  ह. लिन द ८ ह  बजा  |  रे

 MR,  SPEAKER  The  Minster  will
 make  a  statement  now

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  INFORMAILION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  Mr.  Speaker,  Sir,  with
 reference  to  Unstarred  Question  Nos
 $22i  ard  523t  dated  3st  August,  1973,
 the  cyclostyled  copies  of  the  answers  to
 the  above  Questions  were  made  avail-
 able  at  the  04  Desk  of  the  Press
 Room  in  Parliament  House  for  the  use

 and  reporters  around  20  pm.  as  १0०09
 ag  they  were  received  from  the  Ministry
 of  Finance.

 The  answers  to  ali  the  other  Questions
 of  the  day  were  received  eather  and
 were  made  available  a,  usual  when  the
 Question  Hour  was  over  The  answers
 to  Question  Nos  5!2i  and  $233  of  3st
 August,  4973  were  mare  avatlable  as
 soon  ag  they  were  recerved  There  was
 no  delay  on  PIB’s  par,  in  making
 them  available  ro  the  Pres»

 It  छ  not  correct  to  say  that  the  answers
 were  not  supplied  to  the  Press  Room
 In  fact,  the  News  Agencies  carned  the
 answer,  in  the  services  and  many  news-
 papers  have  also  published  the  answers

 Asswers  to  Parliament  Questions  are
 supphed  to  the  Parkament  Library
 dhrect  by  the  Lok  Satha/Rajyya  Sabha
 Secretariat,  and  not  by  the  PIB

 To  summarise,  answers  to  Questions
 No  52]  and  ‘S231  were,  in  fact,  made
 available  to  the  Press  in  due  time  and
 there  was  no  question  of  any  attempt
 at  suppression  of  any  proceedings  of
 Parhament  by  the  Press  Information
 Bureau

 क्री  मधु  लिसये  अन्य  मरोदण
 ्य  प्रिविलिज  मोशन  केयन  गी०  परई»  बी०
 तब  सीमित  है  इसमे  मंत्री  का  भी  सवाल
 नहीं  है  7  गझ्राष  को  निर्णय  इस  वात  पर  हेना
 है  ।  कई  प्रकार  बे  उसे  ने  मुस  से  कहा
 मैने  ग्क्प  उसका  बल  एर्जायित  किया  है
 जमे  यार  दोनों  अश्त  भायब  थे  पदि  शाप
 227  की  नहत  प्रिविलेत  कमेटी  रे  गत  भामला

 भेजेगे  नो  उस  पत्रकारों  के  नाम  में  शापको
 दगा  झगर  श्राप  उनके  दि 4: ज  लेंगे  1:12
 ची० ब्रा  बी:  ने  प्रफसरो पो  शी  ाप

 बुलायेगे  तो  सत्य  का  प्रता  सनया 1  अब
 इसमे  ल्सी  मती  को  सबवान  लड़ी  आता  ४
 क्योकि  मती  महोदय  ने  यह  नहीं  कहा  दि

 इसको  सकुलिट  मत  करो  फाग  पीर  पाई
 बी०  ते,  जो  बचिज  आते  है  उसमे  इस  प्रश्न
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 श्री  नगु  लिये

 को  लगासा  था  सेहीं  इसका  निर्णम  प्रिविलेज
 कमेटी  करे  ।  इस  सीमित  मामले  कौ  झाप
 प्रिविशेज  कमेटी  के  पास  भेजें  ।  मैं  पत्रकारों
 के  नाम  आपको  देने  के  लिये  तैयार है  qd

 थी  धर्मवीर  सिंह  बिस  मंत्रालय
 से  जो  प्रश्न  पहले  जाये  उनको  अंच  करके
 हसने  पहले  रखा  लेकिन  इस  दोनों के  प्रश्नों
 के  उत्तर  बाद  में  मेरे  पास  चापे  इसलिए
 अंच  करते  का  उस  समम  टाइम  नहीं  था  t
 जन्‍्दी  से  जल्दी  बहू  पत्नका रों  को  भित

 (स्यबणान)  i

 ft  यू  लिसवे  I2  बजे  इनको
 देना  चाहिये  ।  क्या  i2  बजे  तक  अलग
 में  या  बच  मे  दिया  गया,  इसकी  जांच  कीजिये
 और  बाकी  मुद्दी  को  छोडिये  ।

 MR.  SPEAKER:  The  position  like
 this  that  all  the  answers  come  to  the

 Secretariat  are  laid  in
 of bf

 SHRI  MADHU  LIMAYE:  Do  you
 supply  also  to  the  Press  correspondents?

 MR.  SPEAKER:  As  the  position  goes,
 we  also  supply  to  the  news  agencies.

 SHRI  MADHU  LIMAYE:  Not  to  all
 Press  correspondents?

 wer  महोदय  पर  प्राप  रोज़
 देखते  हैं  रेप्लाईज़  बड़ी  होती  है  मैंने
 मिनिस्टर  से  इसके  बारे  में  पोड्शीशन  पूछी
 है  ।  मैं  पिविलेज  करू  तो  किस  बात  पर
 करू]  मसिलिस्टर  ने  कहा  कि  हमारा
 डिपार्टमेंट  जंसे  और  सबिस  करता  है  बंसे

 ही  हम  यह  भी  करते  हैं  -  हम  जहां  बौर
 इन्फार्मशन देते  हैं  बहा  यह  भी  देते  है  r  उसमें
 अगर  आगे  पीछे  हो  जागे  तो  गह  भामता
 प्रिविलेज  का  नहीं  है  i  जैसे  बौर  बातें

 करते  हैं  वैसे  इसमे  भी  हो  जाता  है।  लेकिन
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 उन्‍हें  यह  कहा  कि  इसमें  झगर  देते  हैं  तो

 दीजिए,  झगर  नहीं  देते  हैं  तो  सॉविग
 हमें दे  दीजिये  ।

 This  is  not  a  matter  of  privilege.  They
 are  not  bourd  to  perform  this  function
 as  part  of  their  duty  to  the  House.  That
 is  an  admnistrative  duty....

 SHRI  MADHU  LIMAYE:  Duty  all
 the  same.

 यह  इनकी  ड्यूटी  है,  फर्ज  है,  कोई
 उपकार  हमारे  ऊपर  नहीं  कर  रहे  है  ।

 hand  I  would  tell
 that,  if  they  perform  this  social  function
 voluntarily,  that  should  be  complete

 Mr.  Kaul  and  Mr  Shakdher.

 MR.  SPEAKER:  That  should  be  com-
 plete.  If  the  replies  are  placed  later  on,
 some  ptocedure  may  be  evolved  to  inform
 me  the  reason  as  to  why  the  replics  were
 given  later  on  But,  so  far  as  the  privi-
 lege  is  concerned,  no  pnvileme  is  made
 out.

 SHRI  H,  N.  MUKERJEE  (Calcutta—
 North-East):  The  question  of  privilege
 apert,  do  you  imply—from  your  obser

 unfortunately,  that  implication
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 MR.  SPEAKER:  I  very  much  hope
 that  the  Minister  will  take  it  as  an  ad-
 vice  from  me  that  there  should  be  a

 service.  Nothing  fike  pick
 and  if  they  want.  Either  they
 do  not  do  it—we  do  not  mind  if  they  do
 not  do  it-—but  if  they  do  it,  it  should  be
 a  complete  picture.

 investigated,  whichever
 be  the  agency—not  the  Privileges  Com-
 mittee  perhaps—but  by  somebody  else.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUIJ-
 RAL):  May  I  clarify  one  thing?  I  think
 my  hon  colleague  has  already  clarified
 it.  Im  this  parucular  case,  what  happen-
 ed  was  that  for  these  two  particular
 questions,  the  replies  were  received
 by  us  at  /2.i0.  That  is  why  there  was
 some  delay  in  giving  it  to  the  Press.  That
 is  the  main  thing.

 at  मधु  लिमये  मैं  ने  एतराज
 किया.  प्रोटेस्ट  क्रिया  तब  प्रसारित  किया,
 यह  सन्‍य  है  ।

 SHRI  I.  K.  GUJRAL:  No,  no.  That
 is  wrong.  At  2.0  it  was  placed  in
 the  Press  Room  and  they  were  taken  ...
 (interruptions)

 की  द  लिखये  भाप  चलिये  मेरे
 साथ,  प्रेस  करेस्पाईन्ट्स  के  सामने  फंसला

 होगे  दीजिये  ।
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 SHRI  I.  K.  GUJRAL:  My  statement
 should  be  taken  in  comparison  with  any
 statement  made  by  anybody  outside.  The
 main  point  is  that  we  placed  these  replies
 in  the  Press  Room  at  12.19  because  they
 were  received  late....(Interruptions)
 have  got  ali  the  papers  here  as  to  how
 many  papers  published  this  news  on  the
 basis  of  the  information  given  to  them.
 They  would  not  have  published  them  if  the
 information  was  not  given

 att  wy  fet  मैं  ने  उन  का  ध्यान
 खीचा  था,  आप  श्रेय,  क्रेडिट  न  लोजिये
 मैं  न ेयहा  हाउस  मे  सवाल  उठाया  ।

 SHRI  I.  K.  GUIJRAL:  If  my  hon.
 friend  wants  to  go  and  publicise  him-
 self,  he  is  welcome  to  do  so  and  I  have
 no  obdjection....(Interruptions)  That  is
 one  thing.  We  have  also  performed
 our  duty.  Aiso  it  was  given  to  the
 शा.

 Secondly,  your  observations  are  al-
 ways  respected  What  we  normally  do

 st  सु  लिसये  :  शापने  आश्वासन
 मागा  हैं,  उसके  बारे  में  कुछ  कह  हो  नहीं
 र॒हैं।

 SHRI  I.  K.  GUJRAL:  If  they  da  not
 want  to  hear  me,  what  can  I  do?  Usually
 the  replies  are  received  by  us  at  thout
 0  O'clock.  Then,  they  are  sorted  out
 and  are  brought  here  and  pluced
 in  the  Press  Room.  They  ate
 available  to  the  Press  at  about  12
 O'clock.  Somtimes,  it  does  happen  that
 the  replies  in  the  Concerned  Ministry
 are  not  finalised  till  the  iast  moment.
 That  is  why,  the  replies  are  received
 sometimes  late  and  at  2.I0  or  22.35
 they  are  placed  in  the  Press  Room.

 eft  मयु  खिसये :  ाप  2  घंटे  पहले
 मंग्वाइये,  शास  को  मगचा इपें  प्रश्वोत्तर
 के  पहले  की  शाम  को  ।
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 SHRI  SEZHIYAN  (Kumbakonam):
 The  point  ys  this,  He  says  that  the  re-
 ples  were  received  at  2.0  According
 to  the  Rules  of  Procedure,  the  answers
 to  questions  which  have  not  been  taken
 up  for  reply  here  and  the  answers  to
 the  unstarred  questions,  should  be  placed
 on  the  Table  of  the  House  at  2  O'clock,
 Foom  the  Minister’s  statement,  it  seems
 that  the  repltes  were  received  after  2
 O'clock  or  at  20  That  means  that
 they  could  not  hive  heen  given  for  pub-
 lieation  J  want  to  know  how  a  reply
 received  after  the  time  could  be  laid  on
 the  Table  of  the  House  and  how  can  it
 be  released  to  the  Press?

 MR  SPEAKER  We  hav*  nad  enough
 discussion  We  do  it  every  day,  through-
 out  the  session,  even  though  there  was
 enough  ume  earher  This  extension
 was  mainly  meant  for  discussion  on  the
 Plan  Yet,  these  matters  arc  brought  up
 even  now  Please  don’t  do  it  Tet  us
 pass  on  to  the  business  of  the  House
 I  request  hon  Members  not  to  tike  up
 the  time  of  the  House  tomorrow  like
 this  Pure  Plan  nothing  else

 Now,  Papers  to  be  83  on  the  [able

 2.44  brs.

 PAPERS  LAID  ON  THF  TABLE

 Crntrat  Excise  (9tH  Amt)  Rut  एड,
 NOTIFICATIONS  UNDFR  A  P  Excise  Act,

 3968  aNpD  INDIAN  SiaMPSs  Act,  899
 AND  A  STATEMENT

 THE  MINISTER  OF  STATE  जा  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R
 GANESH)  I  bee  to  lay  on  the
 Table: —

 (!)  A  copy  of  the  Central  Excise
 (Ninth  Amendment)  Roles
 1973  (Hindi  and  Enghsh  ver-
 sions)  =  published  in  Notifica-
 tion  No  GSR.  398  (9)  in
 Gazette  of  India  dated  the  25th
 August,  §973,  under  section  38
 of  the  Central  Excises  and  salt
 Act,  1944  [Placed  ी  Library
 See  No.  ¥T-5604/73.}
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 (9)  A  of  Notification  No.
 239A  70-34,  Revenue  (T)
 pobhched  in  Andhra  Wredel
 Gazette  dated  the  I7th  July,
 1973,  makyng  certain

 — ments  to  the  Andhra
 Arrack  Manufactory  Rules,
 97i,  under  sub-section  (4)  of
 section  72  of  the  Andhra  Pra-
 desh  Excise  Act,  1968,  read
 with  clause  (c)  (ui)  of  the
 Proclamation  datgd  the  8th
 January,  973  issued  by  the
 President  in  relation  to  the
 State  of  Andhra  Pradesh
 [Placed  mm  Library  Sec  No
 LT-5605/73  }

 (3)  (४)  A  copy  of  Notficanon  No
 Q3  i%!277  34,  published  20
 Andhra  Pradesh  Gazette  dated
 the  270  July,  1973,  making
 certain  amendments  to  the  rufes
 for  the  supply  and  distribution
 of  Stamps  as  in  force  in  the
 State  of  Andhra  Pradesh  unde:
 sub-section  (2)  of  section  75  A
 of  the  Indian  Stamp  Act,  $899,
 read  with  clause  (c)  (ur)  of
 the  Proclamation  dated  the  I8th
 January,  2972  issued  by  the
 President  in  relation  to  the  State
 of  Andhra  Pradesh

 (ti)  A  statement  (Hind:  ind  Eng-
 lish  versions)  showing  reasons
 for  delav  छा  lay:rg  the  above
 Notification

 [Placed  in  [threry  See  No  3  T-3606|
 73)

 MEMORANDUM  OF  THE  ACTION  TAKEN  ON
 TRE  Reeort  of  Commission  of  Inot  my

 RE  Am  Inoia  Stowaway  recoprnt
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  SAROJINI
 MARISHI)  I  beg  to  lay  on  the  Table
 a  copy  of  Mertorandum  (Hindi  and
 English  versions)  of  the  action  taken
 on  the  report  of  the  Commission  of  Ya-
 quiry  in  respect  of  the  Air  Indie  stow-
 away  incident  of  March  3,  1973,  [Placed
 in  Library  See  No.  LT-5607/73.J
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 NotiFicaTion  uNogn  A.  P.  Gram  Pan
 cuayats  Act,  964  and  a  STATEMENT

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  I  beg  to  lay

 on  the  Table:—

 ql)  A  copy  each  of  the  following
 Notification  under  sub~section
 (5)  of  section  207  of  the
 Andhra  Pradesh  Gram  Pas-
 chayats  Act,  964  read  with
 clause  (c)  Git)  of  the  Procla-
 mation  dated  the  ३80  January,
 973  issued  by  the  President  in
 telation  to  the  State  of  Andhra
 *radesh:—

 (i)  G.O.Ms.  No.  00  published  in
 Andhra  =  Pradesh  Gazette,
 dated  the  26th  July,  1973,
 containing  the  rules  relating  to
 establishment,  maintenance  of
 Cattle  Pounds  by  Gram  Pan-
 Panchayats,  together  with
 an  explanatory  note.

 (ii)  G.O.Ms.  No.  474  published
 in  Andbra  Pradesh  Gazette,

 dated  the  Sth  August,  1973,
 containing  rules  relating  to
 the  constitution,  powers  and
 procedure  of  Join.  Com-
 mittee  for  management  of
 Public/Government  Ferries  in
 Gram  Panchayats  and  Pancha-
 yit  Samitis,  together  with  an
 explanatory  note.

 (2)  Two  statement,  (Hind:  and
 English  versions)  cxplaining
 the  reasons  for  sot  laying  the
 Hindi  versions  of  the  above
 Notifications.

 (Placed  in  Librarn.  See  No.  LT-
 $608/73.]

 ०)  AND  Amnuat.  Rerort  or  Tan-
 ney  AND  Foorwnak  Corporation  oF

 Inom  Lrp.,  Kéerur  708  ‘1971-72
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MORHERJEE):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
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 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section  6I9A
 of  the  Companies  Act,  [956:—

 @  Review  by  the  Government  on
 the  working  of  the  Tannery  and
 Footwear  Corporation  of  India
 [Placed  in  Library,  See  No.  LT-
 1971-72.

 Annual  Report  of  the  Tannery
 and  Footwear  Corporation  of
 Indian  Limited,  Kanpur,  for  the
 year  {97i-72,  along  with  tbe
 Audited  Accounts  and  the  com>
 ments  of  the  Comptrofler  and
 Auditor  General  thereon.

 (2)

 [Placed  in  Library.  See  No.  LT-
 $609/73  J

 InpUN  MustuM  RECRUITMENT  (26ND
 Apr.)  RULES  AND  Victoria  MEMORIAL

 Hatt  (Generar  Prowwenr  Funp)
 Ampt  RULES

 (2)

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  On  behalf  of  Shri
 9.  P,  Yadav,  I  beg  to  lay  on  the
 Tabie-—~

 (!)  A  copy  of  the  Indian  Museum
 Recruitment  (Secong  Amend-
 ment)  Rules.  973  (Hindi  and
 English  versions)  published  in
 Notification  No.  GSR.  898  in
 Gazette  of  India,  dated  the  18th,
 August,  1973,  under  sub-section
 (3)  of  section  I5A  of  the  In-
 dian  Museum  Act,  1910,  [Plac-
 ed  in’  Lthrary,  See  No,  LT-
 (5610/73  }
 A  copy  of  the  Victoria  Memo-
 rial  Hall)  (General  Provident
 Fund)  Amendment  Rules,  973
 €Hind:  and  English  versions)
 Published  in  Notification  No.
 G.S.R.  897  in  Gazette  of  India,
 dated  the  880  August,  1973,
 issued  under  section  5  of  the
 Victoria  Memorial  Act,  903
 (Piaced  bt  Library.  See  No,  LT-
 (5611/73.)

 Lee
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 2.4I3  bes.

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS  OF

 THE  HOUSE

 MINUTES

 SHRI  S.  C.  SAMANTA  =  (Tamluk):
 I  beg  to  lay  on  the  Table’  Minutes  of  the
 Eleventh  sitting  of  the  ‘Committee  on
 Absence  of  Members  from  the  Sittings
 of  the  House  held  during  the  current
 session.

 42.42  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 NINETY-SIXTH  ~REPORT

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  beg  to  present  the  Ninety-
 sixth  Report  of  the  Public  Accounts
 Committee  on  Excesses  over  Voted
 Grants  and  Charged  Appropriations  as
 disclosed  in  the  Appropriation  Accounts
 (Civil),  (Posts  and  Telegraphs).  (Rail-
 ways)  and  (Defence  Services)  for  1971-
 72  and  action  taken  by  Government  on
 the  recommendauons  contained  in  their
 Forty-ninth  Report,

 ¥2.43  les.

 COMMITTEE  OF  PRIVILEGES

 Frrty  Reroat

 DR.  HENRY  AUSTIN  (Ernakulam):
 }  beg  to  present  the  Fifth  Report  of  the
 Committee  of  Privileges.

 (interruptions)

 MR.  SPEAKER:  Mr.  Dinen  Bhatta-
 cha~  ya,  I  am  not  allowing  you.  Nothing
 svill  go  on  record.

 (Nationalisation)  Amdt.  Bill

 2.44  hrs.

 COKING  AND  NON-COKING  COAL
 MINES  (NATIONALISATION)

 AMENDMENT  BILL
 Clauses  2  and  3——(Amendment  of  seco
 uon  4  of  Act  36  of  972  &  Amendment
 of  section  5)  .

 MR.  SPEAKER:  We  now  take  up
 Clause-by-clause  consideration  of  the
 Coking  and  Non-coking  Coal  Mines  (Na-
 tionalisation)  Amendment  Bill.

 We  take  up  Clauses  2  and  3.  There
 are  no  amendments  to  Clauses  2  and  3.

 May  f  tell  you  that  it  was  infroduced
 yesterday  and  the  consideration  motion
 was  passed  yesterday?  Now,  we  are  07
 clauses.

 aft  रामाबतार  शारणी  (पटना)
 मैं  ने  भी  नाम  भेजा  है  ।

 झब्यका  महोदय  मेरे  पास  नाम  तो

 किसी  ने  नहीं  भेजा  i
 Why  don't  you  send  in  advance?  If

 must  recerve  the  names  in  advance  You
 cannot  send  it  during  the  =  discussion.
 How  can  I  know  it?

 aft  रामाबतार  शारजी  प्रध्यक्ष  जी,
 सने  कल  ही  भेज  रखा  है  भ्रपना  नाम  ।

 MR.  SPEAKER:  You  defy  everything
 You  do  not  send  the  names  in  advance
 but  you  get  up  during  discussion.  Any-
 way,  I  shall  put  the  clauses  to  the  vote.
 You  can  speak  on  clauses,

 SHRI  SOMNATH  CHATTERJBE
 (Burdwan):  |  gave  my  name  yosterday.
 But,  9  was  never  called.

 MR.  SPEAKER:  You  will  kindly  sit
 down.  Let  me  be  sure.  Where  is  the
 list?  I  am  trying  to  look  into  it.  Let
 me  see  as  to  who  are  the  members  who
 have  given  their  names,  This  list  bas
 jost  now  come  to  op  in  time,  Shri
 Chatterjee.

 SHRI  SOMNATH  CHATTERIBE:
 Mr.  Speaker,  Sir,  so  far  as  this  Bill  is  con
 cerned,  we  welcome  it.  It  ic  8  step  for-
 ward,  but  still,  I  say  thit  ig  8  dalf-
 hearted  meseure,
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 MR.  SPEAKER:  Mr.  Chatterjee,  wait
 a  minute.  I  have  verified  from  the  record
 that  the  consideration  motion  was  passed
 yesterday.  The  only  alternative  js  this,
 मै  shall  put  the  clauses  to  the  vote  now.
 This  is  purely  a  technical  thing.  |  shall
 give  you  all  the  chance  to  speak  on  clau-
 ses.  The  consideration  motion  was  already
 passed.  So,  I  shall  put  Clauses  2  and  3
 together.  I  shall  put  Clause  4  separutely
 because,  there  are  amendments  on  it.  But,
 there  are  no  amendments  on  any  other
 clause.  You  can  speak  on  Clause  4.
 Those  who  have  given  their  names  and
 uny  other  Member  who  wants  to  speak,
 they  can  do  so.  Rut,  let  us  not  go  out  of
 the  procedure.

 CHATTERJEE:
 ]  have

 SHRI  SOMNATH
 Then,  |  shall  speak  on  Clause  4.

 aircady  given  my  umendment.

 MIR.  SPEAKER  ‘Now,  the  question  is:

 “That  Clunses  2  and  3  stand  part  of
 he  Bill“

 The  motion  was  adopted.

 Clauses  2  and  3  were  added  to  the  Bilt.

 Clause  4—CU  insertion  of  new  section  424)

 MR.  SPEAKER:  [  come  to  Clause  4.
 On  Clause  4  uny  Member  can  speak.  Are
 you  all  moving  your  amendments?  Dr.
 Laxminarayan  Pandeya  is  not  here.

 SHRI  RAMAVATAR  SHASTRI:  |  beg
 to  move:

 Page  3

 after  line  (9,  insert—

 “I2B.  At  every  mine,  colliery  and
 alvo  at  Board  of  Directors’  level
 there  shall  be  elected  representatives  of
 the  workmen  who  in  addition  to  jointly
 working  after  the  management  of  the
 nationalised  mines  will  help  the  manage-
 ment  to  scrutinise  the  workers’
 claims  on  previous  owners  on  account
 of  wages,  provident  fund,  gratuity,  eur-
 ned  leave  wages  or  any  other  such
 claims  before  referring  to  the  Comis.
 sioner”.’  (2),

 (Nationalisation)  Amdt.  Bill
 SHRI  SOMNATH  CHATTERJEE:  }  beg

 to  move:

 ‘Page  3,—

 after  line  3,  inserr—

 “(4A)  In  cuse  the  amount  paid  to  the
 Commissioner  under  section  21  is  less
 than  the  total  amount  of  =  arreurs
 referred  to  in  sub-section  (i),  then
 the  Central  Government  shall  pay,
 within  one  month  from  the  date  of
 determination  under  sub-section  (4),  the
 amount  of  difference  to  the  Commis-
 sioner  and  shall  be  entitled  to  recover
 the  same  from  the  owner  of  the  coking
 coal  mine  or  group  of  coking  coal  mincs
 or  coke  oven  plant,  as  the  case  may  be,
 as  if  it  were  an  arrear  of  land-revenue™.’
 (2)

 ‘Page  3,  line  5,—

 after  (ब)  inseri—

 “and  paid  to  him  under
 (4A)""  (3).

 sub-sectivn

 ‘Page  3,  line  2i,—

 add  at  the  end—

 “subject  to  the  provisions  of  sub-sec-
 tion  (4A)""  (4),

 MR.  SPEAKER:  Dr.  Pandeya  is  ct
 here

 SHRI  के,  द  BADE  (Khargone):  Cun  I
 move  the  amendment  on  his  behalf?

 MR.  SPEAKER:  How  can  yau
 that?

 move

 को  झार०  वो०  बड़े  :  में  माननोथ
 लक्ष्मीनारायण  पाइय  के  सशोधन  पर  बोलना
 चाहता  हूं

 बध्य  महोदय  ग्राप  केसे  बोल
 सकते  है  जब  तक  श्राप  का  नाम  नही  है  ।

 SHRI  SOMNATH  CHATTERJEE:  Mr.
 Speaker,  Sur,  Clause  4  seeks  to  provide
 for  payment  of  the  dues  of  the  worker.
 in  preference  to  other  dues.  But,  Sir,  9
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 similar  amendment  had  been  brought  by
 us  when  the  main  Bill  was  discussed.  But,
 at  that  time,  we  could  not  persuade  the
 Government  to  accept  it.  Now  the  Gov-
 ernment  has  done  some  re-thinking  and
 they  have  accepted  a  part  of  our  amend-
 rmaents.  We  are  happy  about  it.  But  as  I
 was  saying,  this  is  a  half-hearted  mea-
 sure.

 So  far  as  the  working  of  the  collieries  is
 concerned,  J  would  like  to  impress  upon
 the  hon.  Minister  that  things  are  not
 bappening  there  as  they  should  happen
 after  nationalisation.  One  should  remem-
 ter  that  the  proposal  for  nationalisation
 has  been  supported  really  by  the  work-
 ers.  The  employers  have  not  co-operated.
 The  owners  have  not  co-operated  with
 Government,  and  recently  it  has  come  to
 te  known  that  a  huge  amount  of  machi-
 ery  worth  Rs.  2  crores  was  removed  and
 was  found  at  places  like  Asansol,  Kalipa-
 hari.  and  so  on.  These  machines  belong-
 ing  to  the  mines  could  have  been  remov-
 ed  only  with  the  complicity  of  the  owners
 and  some  of  the  high-ups  in  the  mianage-
 ment.  This  was  found  out  with  the  help
 and  assistance  of  the  workers  who  are
 very  keen  that  the  assets  of  these  nation-
 alised  coal  mines  should  not  be  squander-
 ed  away  or  dealt  with  in  a  manner  which
 would  be  detrimental  to  public  interest.

 But  what  ‘are  the  workers  getting  in
 return.  One  of  the  grounds  which  had
 been  mentioned  in  the  statements  of  Ob-
 jects  and  Reasons  for  the  introduction  of
 the  Nationalisation  Bill  was  that  the  pre-
 vious  managements  were  indulging  in  un-
 scientific  mining  slaughter-mining  and  they
 were  not  looking  to  the  interests  of  the
 workers,  and  they  were  not  implementing
 the  wage  board  recommendations  and  the
 awards  and  agreements  entered  into  with
 the  tribunals  and  so  on.

 But  the  most  shocking  thing  that  is  hap-
 pening  is  that  the  new  management  that
 has  come  up  after  nationalisation  is  not
 taking  back  the  retrenched  employees  in
 favour,  of  whom  there  are  tribunal  deci-
 sions.  The  decisions  under  the  Payment
 of  Wages  Act  are  not  beiag  implemented.

 SEPTEMBER  4,  973  Non-Coking  Coal  Mines  बंधि
 (Nationalisation)  Amdt.  Bill

 What  will  happen  to  these  workers?  Will
 these  workers  have  to  run  after  the  oid
 management  for  the  purpose  of  _  getting.
 their  dues,  in-respect  of  which  there  are
 already  decisions  of  tribunals  and  already
 decisions  by  the  wage  board  competent  au-
 thority  or  the  competent  authority  under
 the  Payment  of  Wages  Act.  Again,  so  far
 as  the  pending  cases  with  the  tribunal.
 are  concerned,  what  would  happen  i
 would  like  the  hon.  Minister  to  answer
 these  questions,  because  these  are  agitat-
 ing  the  minds  of  the  workers  very  muci.
 in  their  day-to-day  affairs.

 {  know  that  in  the  parent  Act,  there
 are  provisions  under  which  awards  or
 agreements  or  decisions  made  prior  to  na~
 tionalisation  will  not  be  applicable.  Al~
 though  we  had  pressed  for  this,  the  late
 Mr.  Mohan  Kumaramangalam  was  not  ia
 a  position  to  accept  our  amendment.  But
 what  ‘about  the  cases  pending  with  the
 tribunal?  What  would  happen  to  them?
 What  about  the  agreements  already  en-
 tered  into?  Would  Government  honour
 those  agreements  or  not?  Again,  in  some
 of  the  collieries  the  recommendations  of
 the  wage  boards  were  not  implemented.
 Are  Government  going  to  implement  them.
 in  those  collieries?

 The  present  Bill  is  going  to  meet  only
 some  of  the  demands  of  the  workers.

 Let  the  hon.  Minister  kindly  consider
 what  will  happen.  Now,  the  proposal  is
 that  the  dues  of  the  employees  in  respect
 of  certain  heads  like  provident  fund,  ar-
 rears  of  wages  etc.  will  be  quantified  and
 will  be  deducted  from  the  amount  Ppay-
 able  to  the  owners  by  way  of  compensa-
 tion  under  the  main  Act.  Precisely  here
 we  have  put  forward  an  amendment  that
 they  should  be  paid  first,  and  if  there  is.
 any  shortfall,  Government  should  make
 good  that  shortfall  and  try  to  realise  the
 amount  from  the  owners.  So,  the  question
 is  whether  Government  should  pay  it  to
 the  workers  and  realise  it  from  the  colli-
 ery  owners  themselves  or  whether  _  the
 workers  should  run  after  the  colliery  own--
 ers  and  try  to  recover  their  dues.  We
 have  already  submitted  and  we  still  make
 this  submission  that  so  far  ‘as  the  workers’
 dues  are  concerned,  their  legitimate  dues-
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 such  as  arrears  of  wages,  provident  fund,
 gratuity  etc.,  in  regard  to  which  there  can-
 not  be  any  complaint  or  grievance,  they
 shouid  not  have  to  run  after  the  colliery
 Owners,  but  on  the  other  hand,  it  will  be
 much  easier  for  Government  to  take  _  re-
 course  to  certain  proceedings  against  the
 Owners  to  recover  the  dues  rather  than
 ask  the  workers  to  run  after  the  owners.

 The  amount  of  compensation  given  to
 the:  non-coking  coal  mine-owners  amounted
 to  Rs.  30  crores.  It  is  generally  estimated
 that  abou!  Rs.  0  crores  are  outstanding
 so  far  as  workers  are  concerned.  What  is
 the  difficulty  in  realising  this  amount  and
 paying  it  to  the  workers?  If  in  respect  of
 any  particular  colliery  or  group  of  collie-
 ries  their  entitlement  by  way  of  compen-
 sation  is  not  sufficient  to  meet  the  dues
 or  the  wages  in  respect  of  the  colliery
 workers  from  that  particular  colliery  or
 group  of  collieries,  Government  should  pay
 that  amount  and  recover  it  from  the  col-
 liery-owners  themselves.  To  that  effect,  we
 have  given  our  amendments.

 There  are  many  collieries  like  the  Nim-
 cha  colliery,  Khas  Kajora  colliery
 Selected  Amriinagar  colliery  where  the
 workers  are  not  getting  back  their  jobs
 although  there  are  vacancies  and  fresh
 appointments  are  being  made  of  workers.
 Those  who  have  been  retrenched  could
 not  go  there  for  diverse  reasons,  mainly
 the  law  and  order  situation  created  there.
 They  are  not  being  taken  back  into  the
 collieries.

 Then,  I  and  some  other  MPs  have  also
 written  to  the  Minister  about  seven  or
 eight  employees  of  the  Indian  Mining  As-
 sociation.  No  doubt,  this  was  an  associa-
 tion  of  the  colliery  owners.  No  doubt,
 this  association  has  no  function.  We  are
 not  happy  with  the  functioning  in  the  past
 of  this  association.  But  we  are  not  asking
 for  employment  of  the  big  officers.  These
 are  seven  or  eight  clerks,  typists,  stenogra-
 phers  etc.,  who  were  working  in  the  IMA
 as  ordinary  employees.  They  were  not
 concerned  with  the  formulation  of  policy.
 Because  this  Association  has  no  work  be-
 cause  of  nationalisation  of  collieries,  these
 employees  have  lost  their  jobs.  We  have
 been  appealing  to  Government  on  behalf

 and”

 (Nationalisation)  Amdt.  Bilt
 of  these  employees  to  give  jobs  to  these
 eight  people.  Why  should  they  suffer  as.
 a  result  of  nationalisation  for  no  fault  of
 theirs?  Some  of  them  have  worked  for
 20  and  30  years.  The  minimum  period  of
 their  service  is  9  years.  Therefore,  Gov-
 ernment  should  consider  their  cases  as-
 well.

 With  regard  to  the  negotiations  that.
 are  going  on  with  the  colliery  |  workers,.
 sometimes  representatives  of  the  trade
 unions,  in  most  cases  those  of  the  CITU,
 are  not  called  for  discussion.  When  the
 Minister  goes  there,  he  is  good  enough  to-
 all  the  recognised  trade  unions  for  dis--
 cussion.  But  some  of  the  officers,  when.
 they  discuss  matters  with  the  employees,
 do  not  call  the  CITU  representatives  for’
 the  discussion.  20

 So  far  as  the  production  and  distribution.
 of  coal  is  concerned,  time  is  short  and  I
 cannot  go  into  details.  But  I  will  say  this.
 about  distribution.  The  hen.  Minister
 should  look  into  this  closely  and  carefully.
 Today  in  West  Bengal  there  is  a  shortage
 of  coal.  There  is  a  good  deal  of  shortage
 in  regard  to  supply  to  Calcutta.  The  price
 of  domestic  coal  has  gone  up  by  leaps  and
 bounds.  Ordinary  people  who  are  not  get-
 ting  coal  are  greatly  suffering.  What  steps
 are  being  taken  to  remedy  this  situation?
 If  as  a  result  of  nationalisation  we  find
 that  the  ordinary  people  are  suffering,  what
 will  happen?  The  ordinary  people  will  lose
 their  faith  in  it.

 Therefore,  kindly  look  into  the  proper
 management  of  it.  We  want  nationali-
 sation  to  succeed  fully.  Do  not  allow  these
 bureaucratic  overlords  to  control  the  busi-
 ness  or  management  of  these  _  essential
 commodities  of  everyday  life  of  the  com-
 mon  man.  I  would  therefore  request  him
 to  pay  particular  attention  to  distribution
 apart  from  production  also  for  the  pur-
 pose  of  seeing  that  there  is  proper  price
 control,  that  the  price  is  not  allowed  to
 go  out  of  control.

 23.00  hrs.

 Sir,  I  would.  request  the  hon.  Minister
 to  consider  favourably  the  amendment
 that  I  have  given,  because  the  Government
 can  easily  afford  to  pay  this,  and  the
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 {Shri  Soninath  Chatterjee)
 Government  can  afford  to  realise  —  this
 from  the  previous  owners  whom  they  are
 soing  away  with  the  compensation  and
 who  are  enjoying  this  money.  Therefore,
 7  request  the  hon.  Minister  to  consider
 this  amendment  favourebly.

 MR.  SPEAKER:  Do  you  want  to  have
 the  lunch-bour?

 SEVERAL  HON.  MEMBERS:  Yes.

 MR.  SPEAKER:  Yes,  Mr.  Raj  Bahadur
 wanted  to  make  a  statement.

 33.02  brs.

 STATEMENT  RE:  STOPPAGE  OF
 PASSENGER  SHIPPING  SERVICES  ON

 THE  KONKAN  COAST

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  RA)  BAHADUR):
 Sir,  ]  have  to  make  a  statement  regarding
 stoppage  of  passenger  shipping  services  on
 the  Konkan  Coast.

 MR.  SPEAKER:  You  can  lay  it  on  the
 Table.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  He  may  be  allowed  to  read  it.

 MR.  SPEAKER:  This
 He  may  lay  it  on  the  Table.

 is  lunch-time.

 SHRI  RAJ  BAHADUR:
 statement  on  the  Table.

 l  lay  the

 Statement

 J.  The  present  operators  M/s.  Chowgule
 Steamships  Ltd.  had  represented  to  the
 Government  for  an  increase  of  about
 42  per  cent  in  passenger  fares.  In  support
 of  their  demand  for  an  increase  in  fares,
 they  had  stated  that  there  had  been  all
 round  increases  in  operative  expenses  and
 that  they  had  already  incurred  the  follow-
 ing  losses:—

 न
 Rs.  40.37  lakhs 1968-69

 1969-70  Rs.  3.45  lakhs
 1970-71  Re.  £3.32  lakhs

 1971-72  —  Rs,  5.32  lakhe

 SEPTEMBER  4,  978  Passenger  Shipping  52
 Services  (Stat.)

 2.  The  request  of  the  company  for  an
 increase  in  fares  was  referred  for  consider-
 ation  to  a  Committee  consisting  of  Direc-
 tor  General  of  Shipping  as  Chairman,
 Chief  Surveyor  to  the  Government  of
 India,  a  representative  of  the  Shipping
 Company,  a  representative  of  the  user
 public,  namely,  Shri  V.  6.  Prabhugaookar,
 M.LL.A..  Mahatashtra  and  Senior  Deputy
 Director  General  of  Shipping.  The  Com-
 mittee  examined  the  entire  question  in
 detail  and  recommended  an  increase  of
 20  per  cent  in  the  passenger  fares  85
 against  the  increase  of  about  42  per  cent
 demanded  by  the  company.  However.  th:
 representative  of  user  public,  Shri  Priathu-
 gaonkar,  signed  the  report  subject  to  a
 Note  of  dissent  suggesting  taking  ove:  of
 the  service  by  Government,

 3.  A  copy  of  the  report  of  Bhave  Com-
 mittee  was  forwarded  to  the  Government
 of  Maharashtra  The  matte:  was  also  dis-
 cussed  by  me  with  the  Chief  Minister  and
 the  concerned  Minister  of  Maharashtra
 They  strongly  expressed  themselves  alwut
 the  unsatisfactory  nature  of  services  pro
 vided  by  the  present  operator  and  stresed
 in  particular  the  following  grievunes
 and  complaint,  of  the  user  public  to  t¢-
 gard  to  the  present  service:

 (a)  irregularity  and  unpunctualits:  and

 (b)  the  arbitrary  manner  in  which  the
 services  are  run.

 4.  They  have  further  communicated
 that  in  their  opinion,  if  fare  ris;  is
 given  to  the  present  operators,  “there  will
 be  tremendous  resentment  among  the
 people  of  the  entire  coast.  The  travelliag
 public  it  is  apprehended,  will  put  up  a
 stiff  resistance  and  it  would  create  a
 dificult  problem  for  this  Government.”
 The  Chief  Minister  of  Maharashtra  has
 reiterated  that  the  public  sector  shipping
 companies  should  take  over  this  service
 and  they  should  resume  regular  services
 to  the  ports  of  Janjira,  Shriwardhan,  Har-
 nai,  Dabhol,  Malwan,  Palshet,  Tivri,
 Ranpar  and  Achra  which  are  not  being
 served  now  by  the  present  operator
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 5.  While  no  particular  date  is  fixed  for
 the  commencement  of  the  service,  de-
 pending  upon  the  end  of  the  monsoon,  it
 is  operated  usually  from  early  September
 to  about  middie  of  May  in  the  following
 year.  The  services  remain  suspended
 during  the  monsoon  period  The  present
 operators  were  not  agreeable  to  incur  any
 expenses  on  annual  survey  inspection  of
 the  vessels  this  year  unless  a  decision  on
 their  request  for  an  increase  in  passenger
 fares  was  taken  by  the  Government  in
 advance.  Since  in  any  case  the  ships
 have  to  undergo  special  survey  before  the
 services  can  commence,  the  operators
 were  asked  to  get  the  vessels  surveyed  on
 the  assurance  that  if  the  service  was  taken
 over  hy  the  Government,  the  expenscs
 incurred  by  the  Company  on  the  survey
 of  vessels  would  be  reimbursed  while  fixing
 the  compensation  amount.  Accordingly,
 the  company  is  getting  the  vessels  sur-
 veyed  and  they  are  expected  to  be  ready
 for  service  by  about  the  third  or  fast  week
 of  September,

 6.  It  would,  therefore,  be  appreciated
 that  the  Government  has  been  confronted
 with  a  situation  in  which  (a)  the  present
 pperators  demanded  fare  increase  which
 was  opposed  by  the  people  and  the  Gov-
 ernment  of  Maharashtra,  who  have  also
 expressed  their  dissatisfaction  with  the
 present  services;  (b}  the  Government  of
 Maharashtra  who  were  requested  to  take
 over  the  services  themselves  has  not
 shown  any  willingness  to  do  so;  (c)  the
 public  sector  shipping  companies  who
 were  also  asked  to  consider  taking  over
 the  service  have  shown  their  reluctance  to
 do  so  without  the  assurance  that  they
 would  be  allowed  to  charge  economic
 fares.  It  may  further  be  pointed  ovt  that
 the  present  operators  have  not  only
 asked  for  an  increase  in  the  fares  but  have
 also  demanded  a  structure  of  passenger
 fares  that  ensures  them  a  I0  per  cent  re-
 tara  on  their  equity  capital.  In  this  situ-
 ation  all  possible  efforts  are  being  made
 to  find  out  a  basis  for  the  earliest  resump-
 tion  of  the  Konkan  services  satisfactory

 ~to  the  users,  after  the  end  of  the  mon-
 soon.  The  matter  is  being  attended  to
 with  all  due  expedition  and  urgency  in
 consultation  with  the  Government  of

 yMaharashira.

 Coking  Coal  Mines
 (Nationaltsation)  Amdt,  Bill

 MR,  SPEAKER:  We  now  adjourn  for
 lunch.  Mr.  Narsingh  Narain  Pandey  will
 speak  on  the  Bill  after  funch.

 3.62  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after  Launch
 at  Fourteen  Hour,  of  the  Clock

 {[Mr.  Deputy-Speaker  im  the  Chair]

 COKING  AND  NON-COKING  COAL
 MINES  (NATIONALISATION)  AMEND-

 MENT  BILL—conid.

 MR.  DEPUTY-SPEAKER.  We  shall
 take  up  clause-by-clause  consideration  of
 the  Coal  Mines  Nationalisation  (Amend-
 ment)  Bill,  Shr:  N.  N.  Pandey

 ओऔ  नरसिह  माशायण  बॉड  (गोरखपुर):
 उपाध्यक्ष  महोदय,  मैं  कलाज  4  का,  जो  सदन
 =  सम्मुख  विचार के  लिये  प्रस्तुत  है.  समधन

 करता  हूं  और  क्लौॉज  के  संबंध  में  जो
 सशोधन  पेश  किये  गये  है,  उन  का  विरोध
 करता  हूं  ।

 मेँ  मत्री  महोदय  का  ध्यान  मोरखपुर  लेबर
 झार्गताइजेशन  की  ओर  दिलाना  चाहता  हू  t

 गोरखपुर  लेवर  भारगनाइजेंशन  942  से  देश  के
 विभिन्न  कोलफील्डज़  में,  भ्रौर  सरकारी  तथा
 गर-सरकारी  स्थानों  से,  जहां  जरूरत  पड़ती
 थी,  मज़दूर  भेजा  करता  था  और  इसके  लिए
 उसके  द्वारा  लेवर  का  रिक्रुटमेट  होता  था  वहा
 रिकार्ड  आफिस,  लेवर  हास्पिटल  शौर  बैलफेपर
 स्कीम  भी  चल  रहें  थे  और  यह  डिपार्टमेट
 गब्नमेट  के  मातहत  कास  करता  था  |

 कोल  नेशनानाइजेशन  के  बाद  सी०  अार०
 झो०  को  एवालिश  कर  दिया  गया  शौर  वह
 हम  सब  लोगों  के  समर्थन  से  एवालिश  किया
 गया  ।  मज़दूरों  की  बहुत  बडी  रकम,  जो
 छम्मीस  लाख  रुपये  के  लगभग  है,  अभी  तक
 सी०  झार०  झोग  के  ऊपर  बाकी  है,  जिसका
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 [ett  सरतिह  नारायण  पांडे]
 झभी  पेमेंट  नहीं  किया  जया  है  ।  बंलफेयर
 स्कीस  का  पैसा  और  मज़दूरों  के  फंड  का  पंसा
 झभी  तक  सी ०  भ्रार०  श्ो०  के  जिम्मे  बाकी  है
 प्रश्न  यह  है  कि  उस  पंसे  का  क्या  होगा  ।  यह  पैसा

 है ५  क्षेत्र  के  म्यारह  जिलो  के  गरीब  मजदूरों
 का  है,  जो  विभिन्न  कोयला  खदानों  में  काम
 करते  थे।  आखिर  उस  पैसे  का  एडजस्टमंन्ट
 कसे  होगा  ?

 उस  पैसे  के  एडेजस्टमेट  के  बारे  मे  इस
 क्लाज  में  कुछ  प्रक्रिया  भ्रपनाई  गई  है  a  वह

 बहुत  ही  सुखदायी  प्रक्रिया  है  भर  मैं  समझता

 हु  कि  उस  से  उन  मजदूरों  को  लाभ  होगा,  उन
 को  स्थिति  में  सुधार  होगा  ।

 लेकिन  मैं  निवेदन  करना  चाहता  हूं  दि

 भूतपूर्व  मंत्री,  श्री  मोहत  कुमारमगलम  ने  इस
 बारे  में  कुछ  एशोरेसिज  दिये  थे  शोर  कपालि-

 यामेंटरी  कमेटी  बनाने  को  बात  कहो  थी,  जो

 इस  बात  पर  विचार  करे  कि  गोरखपुर  सी०
 ग्रार०  ०  के  एवालिशन  के  बाद  गोरखपुर
 लेबर  आर्गनाइजेंशन  का  क्‍या  होगा  झोौर  कंजे

 गोरखपूरों  मजदूरों  को  वार्डर  रोड  झर्ग  नाइ-
 जेशन  आदि  में  खवाया  जाये  1  उत्तर  प्रदण

 की  सब  से  बड़ी  समस्या  यह  हैं  कि  हमारी  धरती

 पर  आज  बहुत  श्रधिक  बोझ  है  भौर  चालीस

 फीसदी  मजदूर  बाहर  जाकर  काम  तरसते  है  t

 आज  मुझे  मालूम  दुझा  है  कि  गोरखपुर  लेवर

 ब्रामनाइजेशन  को  चालू  करने  के  लिए  जो

 एशोरेस  दिया  गया  था.  उसको  एक  झाफिशल

 कमंटी  बनाकर  ममाप्त  किया  जा  रहा  है  ।

 L4  मार्च  को  जो  कमेटी  बेठी  थी,  जिसमे  लेवर

 मिनिस्टर,  भूतपूर्व  मंत्री,  श्री  कुमारमगलम,
 और  विभाग  के  झधिकारी  थे,  उसमें  पालिसामेट

 के  मेम्बरों  को  जो  सालम  एमोरेसिज  दिये  गये

 थे,  उनके  बारे  में  क्या  होगा  ?

 हमारे  लिए  यह  जन्मन्मृत्यु  का  प्रश्त

 उपस्थित  हो  गया  है  ?  गोरखपुर  के  उस  लेबर

 झार्गनाइजेशन  का  श्ाज  क्या  हश  होगा,  जो

 (Nationaiteation)  Amdt,  Bilt

 पूर्वी  उत्तर  प्रदेश  के  मजदूरों  को  देश  के  कोने
 कोने  में,  जहां  जरूरत  पढ़ती  थी,  सेजा  था  ?
 मैं  चाहूंगा  कि  भूतपूर्व  मंत्री  मे  इस  सम्बन्ध  में
 लो  झाश्यासन  दिये  थे,  मंत्री  महोदय  उनको

 पुरा  करें धौर  सदन  को  इसके  यारे  में  केटा-
 गारिकल  एशोरेस  दे  ।  जब  तक  सरफार  कोई
 दूसरी  व्यवस्था  नही  करती  है,  जब  तक  वह

 गोरखपुर  लेवर  भागनाइजेशन  को  सैंट्रल  लेवर
 “आर्गनाइजेशन  का  रूप  नहीं  देती है,  या  कोई
 ऐसा  रूप  नहीं  देती  है,  जिसके  1... क  उन

 मजदूरों  की  व्यवस्था  किसी  दूसरे  ढंग  से  हो
 सके,  तब  तक  रिकार्ड  आफिस  को  न  तोड़ा  जाये,
 बेलफेयर  स्कीम  के  फंड  को  न  घटाया  जाये
 शौर  बीस  बैडज़  के  हास्पिटल  को  ने  खत्म
 किया  जाये

 क्लाज़  3  की  जो  मशा  है,  उसका  स्वागत
 करते  हुए  मैं  मंत्री  महोदय  मे  यह  एशोरिंस
 बमाहता  हू  कि  जो  आश्वासन  इस  सदन  में

 भूतपूर्व.  मंत्री,  श्री  मोहन  कुमारमगलम,
 शर  लेबर  मिनिस्टर  ने  दिया  शा  उसको  पूरा
 किया  जाएगा।  शरार  अकरत  गड  तो  इस
 संबंध  में  कोर्ट  पालियामेटरी  कमेटी  बनाई
 जाये  जो  जा  कर  सारी  सिचुएशन  को  देखें
 और  इस  बारे  मे  जांच  करे  1  यह  सब
 जिम्मेदारी  प्रफमरों  पर  नहीं  छोड  देनी
 जाहिये।

 इस  बारे  में  कई  कमेंटया  बन  चुकी  है  ।

 विष्णु  सहाय  कमेटी  i954  में  भौर  प्राबिद
 झली  कमेटी  igsye  में  वर्नी  t  उत्तर  प्रदेश  की

 भूतपूर्व  मुख्य  मद्ी,  श्रीमती  सुचेता  कृपा-
 लानी  ने  भी  i2  जनवरी,  1961  को

 एक  मीटिंग  बुलाई  थी  ।  फिर  बाद  में  है है: उ
 मार्च  को  मंत्री  जी  के  ही  विभाग
 के  श्रो  गोविद  राज  जो  गोरखपुर  गये

 और  उन्होंने  बहा  पर  जा  कर  जाब  की  ।

 उस  के  बाद  उतर  प्रदेश,  बंगाल  और  उड़ीसा
 के  पाशियामेंट  के  मेम्बरों  को  बुलाकर  तथा

 लेबर  लीडरो  को  बुलाकर  एश्योरैस  दिये  गये  t
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 उन  एुश्योरेंसेज  को  मन्नी  महोदस  पूरा  करे।
 उन  प्रॉतीडिश्स  को  देखें  और  उसके  बारे  मे

 कार्यवाही  करें  जिस  से  गारखपुर  लेबर  पारें-
 नाइजेशन  का  शेप  न  बिगड़न  गाए श्रौर  एक
 सेद्रल  लेबर  अ्गनाइजेशन  यह  हो  जिस  स  एक
 रक़ूटमेठ  का  साधन  बन  सके  और  पूर्वी
 उत्तर  प्रदेश  7  जो  भाग  है  गजहूरों  का  उस

 #  निर्वेहन  हो  सके।

 श्री  आर  ०  बी०  बड़े  (प्रयोग)  उपा!  एक्ष

 महोदय  इस  क्लाज  भें  विराध्  करन  बा  ता  कुछ
 है  की  नही  ।  उस  की  ना  में  सपाह  ही  कसता
 ह्  सैपिन  इसमें  प्रस्ताव  रखा +  ह जी

 मजदूर  को  राशि  कायला  खदान  वाला
 के  पास  पढ़ी  है  उसने  बारे  में  क्शा  7  हि
 कमीशन  दावा  जरगा  लॉगिन  मैं  हुमा  कि
 प्रतियन्स  का  डाबा  बन  4  अश्षिक्रार
 इस  मे  हही  गे  हा  सत्र  माजः  नहीं
 पड़ता  t

 वाल्लविकता  यह  है  हि  जे  कापला
 खाना  ता  राष्ट्रीयवरण  दमा  है  ठह
 इम मास्त  हुं  be  पापला  PS  नक्वी

 हो  जायेगा  झौर  साथ  साथ  नागों.  का  ८ए-
 लब्ध  हां  जायगा।  नोेकिन  ग्र्भी  फिलहाल
 में  देखता  ह  कि  बेगिल्स  के  जो  कारखाने
 चलत  है  फिरोजाबाद  मे  वहां  घर  कापला
 नही  मिलता  2  इसलिय  वर  बना  हा  गप
 थे।  बाद  में  मु  है  है  कुछ  1.६ अ  हुए  है  t
 मगर  झमी  भो  कुछ  कारखाने  फिराजायार
 में  04  है  जिन  को  कायला  की  मिल  एहा

 है  श्रौर जा  उस की  बजह  प यर  7
 इसी  फरह चने की  भठियां  फो  भी  कॉयना

 नहीं  मिल  कया  क  काते  फे  चर  मे

 पूछने  है  तो  बह  कहते  है  कि  बेगन  उडी  हे

 झोर  बेगन  के  लिये  मृछ्ते  है  तो  ार  बहते
 है.  कि  कोयला  नहीं  है,  बेगन  ता  है  मेरी  समझ
 में  यह  आता  है  कि  इन  दोनों  मिनिस्ट्रीज  से
 कोप्राडिनेशन  नहीं  है  इसलिये  इतनी  वहिनाई

 हो  रही  है।  लेकिन  साथ  साथ  उसका  श्रसर

 (Nationalisation)  Amdt.  Bril

 wage  पर  हो  रहा  है  कि  उन  को  मजदूरी
 का  जो  पैसा  मिलना  चाहिये  और  ऐेरियर
 बमैरह  का  पैसा  मिलना  चाहिये  वह  पैसा
 नहीं  मिलता  है।  ग्राप  ने  बगाया  है  कनाज
 4्म  कि  कमिश्नर  शावा  ठकरगा  अर  वह

 पैसा  उन  को  भिलेगा।  जा  प्रॉसीडिंग  पढ़ी
 है  उस  मे  कहा  है  ि  वरादा  हपया  उन  वा
 एटा  ह... .] ल  हैं  जा  दिया  नहीं  गया  है।
 रा  बा  बारण  यह  बताया  वि  मिन
 माजिका  यो फर्द  नहीं  उबला  या  फिर

 मजबूर  का  पता  नहीं  लगता  |
 मगर  यह.  जा  राष्ट्रीकरण  टघरा
 था  उस  में  कहा  था  हि  पैसा  चाम्पेन्सशन
 में  से  कार  पर  दिया  जायगा  उ  भी  बा
 गया  ि  इन  की  ड्ैन्ष  जा  जा  प्रएन

 है  एस  की  तरफ  की  ध्यान  डियर  जायरा  t

 लिनिन  झर्भी  तक  कुशा  हा  नहीं  हैं  ny

 wat  जी  इस  के  बारे  मे  बगर्ग  कि  #स्थ

 भेजिए  जितने  बे  डरा  खोते है.  लस  दताखान

 खोले  है?  धनबाद  मं  एसी  भयकर  परिस्थिति
 2  फि  जिस  की  काट  हद  नहीं  ।  वहा  मजदरा
 की  परिस्थिति  एखेकर  फोन्त  जगता  है  ि

 यहा  शासन  हा  नहीं  शारखानदारा  दा

 राज  है

 ्  कनात  «  में  बार  में  मेरा  कहना

 है  शि  मजदूरा  जा  जा  ग्तियन्म  हैं  उस  के

 साथ  बैठ  कर  ग  पूछना  चाहिय ।

 MR  DEPUTY  SPF  AKFR  Have  you
 test  or  ad  the  Bath  very  clo  हि

 SHRI  R  V  BADE  |  have  studied  the
 Bill

 MR  DEPUTY  SPFAKER  But  these
 are  things  which  ovals  do  not  patna  fo
 the  Bull

 SHRI.  ्  ्  BADE  f  had  to  say  all
 this  during  the  gener:  dinussion  But
 vesterdav  nobody  knew  what  was  ९०४8
 on  in  Parhament
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 MR.  DEPUTY-SPEAKER:  Even  at  the
 first  reading,  points  are  slightly  irre-
 Jevant  to  A  ce

 SHRI  R.  द  BADE:  I  will
 Clause  4,

 read  out

 MR.  DEPUTY-SPEAKER:  I  know  what
 it  is.  The  Bill  is  to  make  certain  de-
 ductions  fram  payments  duc  to  coal
 mines  owners  and  these  deductions  arc
 towards  the  payment  of  arrears  to  workers.

 wt  झार०  to  बड़े  :  इस  में  कहा  है  कि
 प्रत्येक  कमं  जारी  जिसे  उपधारा  (Qa)  में
 निर्दिष्ट  सभी  बकाया  या  उस  का  कोई
 भाग  शोध्य  हो,  कोककारी  तथा  गैर-
 कोककारी  कोयला  खान  (राष्ट्रीयकरण )
 सशोधन  अधिनियम,  उ973  के  प्रारम्भ
 के  पश्चात्‌  आयुक्त  को  ऐसे  समय  के  भीतर
 जो  श्रायुक्त  नियत  करे,  झपने  दावे  का  सबूत
 फाइल  करेगा  |

 इस  में  जो  दिया  है  इन  के  बारे  में
 हमारा  कोई  विरोध  नही  है।

 These  are  very  good  clauses,
 no  objection.  We  support  them.

 We  have

 लेकिन  शासन  को  जो

 ववाहिये,  शासन  का  जो  काम  है  कि
 कोयला  लोगो  को  सस्ता  मिले  और
 आसाती  से  उपलब्ध  हो  वह  नहीं  हो  रहा
 है ।
 What  I  am  saying  is,  we  are  not  gel-

 ting  coal.  The  coal  has  become  very
 dear.  As  a  matter  of  fact,  the  coal  price
 has  gone  up  very  high.  The  coal  is  not
 available  to  industry.  Wagons  are  not
 available.

 करना

 बह  कहते  हैं  कि  वैगन  नहीं मिल  रहें  हैं,

 रेले  का  दोष  है  श्र  रेलवे  वाले  कहते
 है  कि  कोयला  खदान  वालो  का  दोष  है।
 कोयला  लोगों  को  मिल  नहीं  रहा  है।  इस-
 लिये  मैं  मह  कह  रहा  हु  ।
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 This  is  the  only  time  to  say  all  this.
 Therefore,  I  take  this  opportuaity,  As
 far  as  the  clausea  are  concerned,  we  have
 no  objection.

 With  these  words,  I  support  the  Bill

 MR.  DEPUTY-SPEAKER:  Before  I
 call  the  next  speaker,  I  would  like  to  draw
 the  attetion  of  the  House  to  the  scope  of
 the  Bill.  The  scope  is  very  limited.  Tho
 first  one  is  to  give  powers  to  the  Com
 missioner  of  Payments  to  make  deduc-
 tions  towards  arrears  of  workers  from
 the  payments  duc  to  coal  mines  owners.
 The  second  one  is  to  empower  the  Com.
 missioner  of  Provident  Fund  to  make  claim
 on  behalf  of  workers.  These  are  the
 main  points.  If  you  confine  yourselves
 to  this,  then  we  shall  be  able  to  dispose  it
 of  expeditiously,

 Shri  Damodar  Pandey.

 aft  दासोदर  पाणई  (हजारीबाग):  उपा-
 ध्यक्ष  महोदय  मै  इस  बिल  का  समर्थन  करता

 हैं।  सब  से  पहले  जब  कोकिंग  कोल

 तनेशनलाइजेशन  बिल  झाया  था  तो  उस
 समय  मैं  ने  सुझाव  दिया  था  कि  इस  बिल
 में  इस  तरह  का  प्रावधान  रखा  जाए  कि

 मजदूरों  की  बकाया  राशि  कम्पेन्सशन  में
 से  काट  कर  मजदूरों  को  पहले  दे  दी  जाय
 और  उस  के  बाद  जो  पैसा  बचे  उस  मे  से  दूसरे
 जो  चा्जेज है  डेट  बगैरह  के  उन  को  वसूल
 किया  जाय  |  उस  समय  तो  हमारे  सुझाव
 को  तहीं  माला  गया  ।  लेकिन  श्राज  इस
 सशोधन  के  साथ  आए  हैं  तो  मैं  उन  के

 संशोधन  का  समर्थन  झौर  स्वागत  करता

 ह।

 मामला  बहुत  सगीन  है।  बह  सिर्फ  इसने
 से  ही  पता  चलता  है,  प्रभी  हमारे  पूर्व  बकता

 शी पारे  जी  ने  झाप  के  सामने  रखा  कि

 26  करोड़  रुपया  अ्केल  सी  भार  प्रो

 भ्रर्गेनाइजेशन  का  मालिकों  के  पास  हैं,  वह

 मजदूरों  की  मजदूरों  का  पैसा  है,  उन  की

 गाढ़ी  कमाई  को  पैसा  है  जो  मालिको  के
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 पास  पहा  है।  बह  26  करोड़  है  जैसा कि
 मानतीय  सदस्य  से  बसाया  |  इस  के
 अलावा  सरकार  के  रेकॉह  के  प्रनुसार  i7
 करोड़  रूपया  प्राषिडेट  फड़  का  है
 तो  यह 11  करोड़  और  26  करोड़  सीधे
 सिर्फ  दो  एकाउट  मेंहै।  इस  के  झलावा  |
 भी  बहुत  से  ऐसे  चार्ज  है  बहुत  से  ऐमे
 द्विव्यूनन  के  डीसीशस  हैं,  बहुत  से  ऐसे
 फैसले  है  जिस  मे  मजदूरं।  को  तनछवाह  के
 सबन्ध  में  निर्णय  किये  गये  है  बहुत  से

 एग्रोमेट्स  है  जिस  में  मजदूरों  की  तनख्वाह
 के  बारे  में  फैसले  है,  इस  सब  की  बकाया
 राशि  को  अगर  एक  जगह  मिलाया  जाय
 ६.16  यहं  पता  चलेगा  कि  जितना  इन्होंने

 कम्पे  न्‍्मेशन  ग्खा  है  उस  से  सिर्फ  मजदूरों
 का  बकाया  पैसा  भी  वसूल  होने  वाला  नही  है  ।

 मैं  मत्री  महादय  से  यह  जानना  चाहता  हू
 कि  मजदूरों  का  जो  बकाया  बाकी  है  उस
 म  से  कम्पेन्मेशन  देने  के  बाद  जो  बच
 नायेगा  उस  का  झ्राप  क्‍या  करने  वाले  है  *

 में  चाहता  ह्  किइस  के  नबध  में  यह
 प्रावधान  रखा  जाय  कि  इस  कप्पेन्सेशन
 की  बकाया  रकम  में  से  मजदूरा  का  जो
 बकाया  है,  उसे  वसूल  करा  दिया  जाएगा
 उस  के  झलाबा  उन  का  जा  बकाया  बच
 जायेगा  ,  उस  पैसे  को  वसूल  करने  के  लिये
 मरकार  की  तरफ  स  कार्यवाही  को  जायेगी
 आर  उस  सब  पिछले  मालिकां  से  जो  पैसे
 को  हड़प  कर  बढ़े  बड़े  कारखानेदार  बन
 गये  है,  इजारेदार  बन  गये  है,  कलकता
 ब्रम्बई  ग्रौर  दिल्‍ली  में  जिन्होंने  बड़े  बडे  मकाम
 बनाये  है  उत्त  मकानों  को  नोलाम  कर  के
 उस  पैसे  को  बसूख  किया  जायेगा-  ऐसी
 व्यवस्था  इस  में  होने।  चाहिये  i

 ag  जो  सन्नोधन  रखागसया  है  इस  मे

 थोड़ी  खामी  द्त्मी  भी  रह  गई  है।  इस
 में  पह  प्रावधात  है  कि  कोल-माइन्ज
 प्राविडेस्ट  फण्ड  कसिश्तर  मजदूरों  की  तरफ
 मे  बकाथा  गाशि  असुल  करकायेंगे  |  यह  5,क
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 है,  लेकिन  इस  म  यह  भी  प्रावधान  है
 कि  ग्रेचुइटी  की  रक्रम,  वैलफैश्मर  फड़  की
 रकम,  इस  तरह वे  जितने  फड  है,  उन  की
 बकाया  राशि  कौल-माइन्स  प्रोविडेल्ट  फड़
 कमिश्नर  वसूल  करेगे  |  लेकिन  यह  तो  एक
 बहुत  माजिनल  ड्णु  है,  इस  के  अलावा  का
 क्या  होगा  ?

 बहुत  से  मजदूरों  का  बोनस
 बकाय  है,  जिंस  का  पिछले  सालों  में
 पेमेट  नहीं  किया  गया  ।  बहुत  से  मजदूरों
 का  क्वार्टरली  बोनस  बकाया  है,  जो  उन
 की  ग्रन्ड  -कमाई  का  हिस्सा  है,  तनख्वाह  बाकी
 है.  उस  26  करोड़  रुपये  का  क्या  होगा,
 उस  को  कहा  से  लायेगे,  कौन  वसूल  करेगा
 क्या  आप  यह  उम्मीद  करते  हैं  कि  सब

 मजदूर  भ्रलग  लग  उस  का  क्लेम  करे  *

 यदि  ऐसी  उम्मीद  करते  हैं  तो  'उन  मजदूरों
 का  उस  बकाया  राशि  को  वसूली  करने  में
 काफी  पैसा  खर्च  हा  जायेगा  शायद  जितना
 खच  करेगे  उतना  भी  वसूल  न  हो  पाये  ।
 इस  लिये  मैं  चाहता  ह  कि  सत्री  महोदथ
 इस  में  ऐसा  प्रावश्रान  रखे  1: अ  सिर्फ  मजदूरों
 को  ही  अपना  वसूल  करने  का  हक  नहीं
 होगा  बल्कि  जो  उन  के  मजदूर  सगठन  है.
 आरार्गेनिजेशन्ज  है,  उन  का  यूनियने  हैं,  उनको
 भी  वसूल  करने  का  ग्रधिकार  होता  चाहिये।
 वे  मजदूरों  की  तरफ  से  क्लेम  दाखिल
 करें  कमिश्नर  के  यहा  और  उस  ब्लेम  पर
 भी  विचार  होगा--इईस  तरह  का  प्रावधान  इस
 में  रखना  चहिये--यह  मेरा  सुझाव  है।

 उपाध्यक्ष  महोदय,  सै  अपने  को  विलकुल
 सीमित  रखना  चाहता  था,  लेकिन  एक-
 दो  सवाल  उठाये  गये  है  जिन  के  संबध  में
 प्रगर  कुछ  न  कहा  जाये  तो  पश्रनुचित  होगा  |
 शभी  कुछ  भाईयों  ते  कहा  कि  नेशनल-

 लाइजेशन  हुआ  तो  कोयला  बाजार  से  मायव

 हो  गया  ,  मिलता  ही  नही  है  महंगा  होगथश
 है।  इस  मे  कोई द  सत  नहीं  हैं  कि  कोयले
 की  भवलेबिल्टी  कम  हो  गई  है,  जिस  स्तर
 तक  मिलया  चाहिये  उतना  नहीं  शिख

 रहा  है  तथा  शिस  -र  में  कोयला  मिलते की



 #3  Coking_and

 [att  दामोदर  पाण्ड]

 हम  उम्मीद  करते  थे,  उस  दर  में  नहीं  मिल

 रहा  है।  लेकिन  एक  चीज  के  बारे  में  मैं

 जानकारी  देना  चाहता  हुं।  सभी  कठि-

 नाइथों  के  वाबंजूद  भी  जो  मालिकों  की

 तरफ  से  उठाये  गये,  उन  की  तरफ  से

 जो  श्रड़ंगेवाजी  हुई,  नैशनलाइजेशन  को  सैबो-

 टाज  करने  के  प्रयत्न  किये  गये,  उस  के

 बावजूद  भी  श्रीज  यह  फख  की  बात  है
 कि  कोयला  खदानों  में  प्राइकशन  कम  नहीं

 हुई  है,  बल्कि  बढ़ी  है  ।

 श्री  हुकम  च्च्द  कछवाय  +  (परिनाँ )
 इसी  लिये  दाम  बढ़े  हैं

 MR.  DEPUTY-SPEAKER:  That  is  not
 reallly  within  the  scope  of  the  Bill.  It
 ‘may  be  an  important  subject....

 SHRI  DAMODAR  PANDEY:  They
 are  making  it  an  issue.

 MR.  DEPUTY-SPEAKER:  We  can  dis-
 cuss  that  on  some  other  occasion,  under
 some  other  scope.

 SHRI  D.  N.  TIWARY  |  (Gopalganj):
 What  is  the  benefit  to  the  people?  They
 are  stopping  cool  to  houses;  they  are  not
 supplying  to  people;  prices  are  rising.

 MR.  DEPUTY-SPEAKER:  I  am_  not
 saying  that  it  is  not  important.  I  am  only
 saying  that  this  Bill  is  not  the  apprepriate
 occasion  for  that

 श्री  दामोदर  बाण्डे  उपाध्यक्ष  महोदय,  मैं

 सिफ  इतना  ही  कहना  चाहता  हूं  कि  वेगन  की
 कमी  हुई  है--ऐसी  बात  भी  नहीं  है,  कोयले  की

 की  कमी  हुई  है---ऐसी  बात  भी  नहीं  है  |  वैगन
 की  संख्या  भी  बढ़ी  है  और  कोयले  का  उत्पादन
 भी  वढ़ा  है-यह  इस  बात  से  साबित  हो
 जायेगा  कि  देश  की  डिमांड  के  मुताबिक  जितना

 भी  कोयला  इस  साल  मूब  हुआ,  उतना  कोयला

 पहले  कभी  देश  को  नहीं  मिला  (व्यवधान)
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 श्री  हुकम  चन्द  कछवाय:  इतना  महंगा  कभी

 नहीं  हुआ  जितना  श्रभी  है

 श्री  दामोदर  पांडे  :  उपाध्यक्ष  महोदय,
 मैं  इस  पर  'चिशेष  कुछ  न  कह  कर  सिर्फ  इतना

 ही  कहना  चाहता  हूं  कि  जो  संशोधन  रजे  गये
 हैं  सरकार  की  ग्रोर  से,  वे  स्वागत  योग्य  हैं,
 इस  को  हर  तरह  की  तरजीह  मिलती  चाहिये
 हर  तरह  का  वढ़ावा  मिलना  चाहिये  t  जेसा
 मैंने  सुझाव  द्धि  है  कि  कम्पैन्सेशन  के  बाद  जो

 दकाया  रकम  रह  जायेंगी---उस  के  सम्बन्ध
 में  मैं  मंत्री  जी  के  विचार  जानना  चाहुंगा  |  इस
 बकाया  राशि  को  वसूल  करने  के  लिये  आप  क्या

 व्यवस्था  करवा  चाहेंगे  ?
 दूसरी  बात-मंजदूर

 संगठनों  को  बलम  देने  का  श्रधिकार  द्था  जाये

 उस  के  सम्बन्ध  में  मंत्री  जी  का  निश्चित  मत

 क्‍या  है,  वह  भी  यहां  रखे

 *SHRI  E.  R.  KRISHNAN  (Salem):  Hon.
 Mr.  Deputy-Speaker,  Sir,  on  behalf  of  my
 party  DMK,  I  would  like  to  say  a  few
 words  on  the  Coking  and  Non-Coking
 Coal  Mines  (Nationalisation)  Amend-
 ment  Bill,  1973,  Today  the  country  is
 facing  crisis  arising  out  of  shortage  and
 scarcity  in  the  availability  of  steel  and
 coal.  In  the  coal  industry  we  find  that
 demands  of  the  mine  workers  are  not
 being  met  to  their  satisfaction.  At  this
 critical  hour  the  nation  was  shocked  by  tie
 unfortunate  death  of  Shri  Mohankumara-
 manglam  who  was  heading  the  Ministry
 of  Steel  and  Mines.  The  entire  country
 was  watching  apprehensively  as  to  who
 would  take  charge  of  the  Ministry  of
 Steel  and  Mines.  The  nation  was  _  also
 afflicted  with  the  problem  of  black
 marketing  in  coal  and  the  poor  people
 were  being  put  to  great  hardship  as  a
 result.  To  the  relief  of  the  people  of
 Tamilnadu  and  the  entire  country,  Shri
 T.  A.  Pai  was  chosen  to  take  the  responsi-
 bility  of  running  this  vital  economic
 Ministry.  Shri  Pai,  as  ex-Minister  of
 Railways  is  fully  aware  of  the  fact  that
 more  than  500  trains  are  not  running
 today  as  a  result  of  coal  shortage.  Now
 that  he  has  assumed  _  the  charge  of

 *The  original  speech  was  delivered  in  Tamil.
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 Ministry  of  Steel  and  Mines,  it  is  our
 fond  hope  that  he  would  be  able  to  find
 ways  and  means  to  tide  over  the  crisis
 due  to  shortage  of  coal.

 Much  as  I  would  like  to  speak,  I  know
 that  hon.  Deputy-Speaker  would  not
 permit  me  to  make  elaborate  submission
 as  we  have  clause  by  clause  consideration
 now.  Therefore,  |  propose  to  confine
 myself  to  a  few  specific  issues.

 This  amendment  bill  has  come  before
 the  House  just  because  there  were  mis-
 descriptions  in  relation  to  the  particulars
 of  coal  mines  in  the  Nationalisation  Act
 it  is  indeed  surprising  that  such  a  situation
 should  have  come  about  when  the  Minis-
 try  of  Steel  and  Mines  had  all  the  data  in
 selation  to  mines  in  their  possess‘on  The
 Ministry  has  a  large  number  of  highly  paid
 officers  and  also  middle  level  officers.  Ins-
 pite  of  this  we  find  that  at  the  time  of
 drafting  the  Nationahsation  Act  correct
 and  verified  information  was  not  given  to
 the  Minister  with  the  result  today  the
 House  is  discussing  this  Amendment  Bill.
 ॥  would  therefore  ask  the  hon.  Minister
 what  action  he  proposes  to  take  against  the
 officers  responsible  for  this  kind  of  situa-
 fion  in  which  the  Ministry  has  been
 placed.

 Sir,  at  the  time  when  the  Nationalssation
 Bill  came  up  for  discussion  in  the  House,
 it  was  pointed  out  by  many  hon.  Members
 belonging  to  both  opposition  and  =  ruling
 parties  that  arrears  to  the  Provident  Fund
 @ve  from  the  coal  mine  owners  were
 ronning  into  several  crores.  Shri  Matha
 Gowder,  a  member  belonging  to  my  party
 emphasised  the  need  ra  make  a  provision
 &  the  Bill  providing  for  the  deduction  of
 the  arrears  of  Provident  Fund,  Ciratuity
 and  Pension  due  to  workers  from  the  com
 Pensation  proposed  to  be  paid  to  the  mine
 e@wners.  This  demand  was  also  made  by
 all  sections  of  the  House.  Had  the  Gov-
 ernment  accepted  this  suggest’on  of  the
 tmembers  and  shown  respect  to  the  feelings
 ty  the  Houses,  we  would  not  be  discussing
 am  amendment  Bill  of  this  nature.  On
 2nd  March,  973  in  reply  to  question
 Wo.  59,  Shri  Raghunatha  Reddy,  the
 Minister  for  Labour  and  Bmployment
 Wated  that  the  arrears  from  the  mino
 owners  to  the  Coal  Mines  Provident  Fund
 3823  LS—3

 (Nationalisation)  Amdt,  Bill
 were  as  much  as  Rs.  I!.76  crores  25
 on  30th  September,  1972.  The  Annual
 Report  of  the  Ministry  of  Labour  and
 Employment  has  mentioned  that  as  many
 as  505  cases  are  pending  against  tho
 coal  mine  owners  for  the  recovery  of
 Rs.  6.70  crores  as  P.F.  Arrears  I  would
 like  to  know  from  the  hon.  Minister  as  to
 the  fate  of  these  cases.  Will  the  Gov-
 ernment  continue  the  cases  acting  on
 behalf  of  the  coal  mine  workers?

 Sir,  I  would  now  like  to  refer  to  an-
 other  issue  Governmen,  are  fully  aware
 that  many  coal  mine  owners  did  not  im-
 plement  the  various  recommendations  by
 the  Wage  Board  for  coal  mine  workers
 and  Jarge  number  of  coal  mine  workers
 were  denied  their  legitimate  wages.  7
 would  like  to  know  what  action  is  pro-
 posed  against  the  coal  mine  owners  who
 did  not  implement  the  Wage  Board  दन
 commendations.

 Sir,  at  the  time  of  nationalisation  we
 were  all  proud  of  the  fact  that  this
 national  and  socialist  Government  were
 are  taking  right  steps  towards  bringing  in
 socialism  and  many  hopes  and  expecta-
 tions  were  raised  in  the  minds  of  the
 people  of  the  country.  But  we  found
 hater  that  the  nationalisation  of  coal  mines
 was  not  total  and  in  fact  a  few  specific
 mines  were  left  out  in  the  hands  of  the
 Private  Sector.  I  do  not  know  whether
 the  hon.  Munster  is  fully  aware  of  this.
 ह  do  not  want  to  be  misunderstood  that
 I  am  trying  to  criticise  the  decision  of
 Jate  Shri  Mohankumaramanglam  for
 whom  I  have  the  higest  regard  and  who
 was  a  personal  friend  belonging  to  my
 district.  However,  Sir,  till  this  day  T  am
 wnable  to  appreciate  the  exact  reasons
 that  led  the  Government  to  decide  to
 leave  out  of  the  scope  of  nationalisation,
 afew  specific  mines  I  would  like  to
 ask  the  hon.  Minister  the  rationale  be-
 hind  the  decision  to  leave  these  mines
 untouched  by  Government.  Sir,  I  am
 unable  to  go  into  details  as  it  is  not  a
 general  discussion  that  is  taking  place
 now.

 Sir,  if  the  Government  had  taken  the
 views  of  the  members  and  the  suggestions
 made  by  them  regarding  the  कतारों  काँच
 provision  in  the  Nationalisation  Act  for
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 deduction  of  the  arrears  due  from  the
 coal  mines  owners  to  the  Provident  Fund
 etc.,  seriously  we  would  not  be  spending
 the  time  of  the  House  to  discuss  a  Bill
 which  now  seeks  to  provide  just  for  this.
 I  would  also  repeat  that  action  should  be
 taken  against  the  officers  who  were  _res-
 ponsible  for  the  errors,  omissions  and  mis-
 descriptions  that  are  found  in  the  Nation-
 alisation  Act  necessitating  this  Amend-
 ment  Bill.  In  the  end,  Sir,  |  would  appeal
 to  the  hon.  Minister  to  ensure  that  there
 is  no  shortage  of  coal  leading  to  all  kinds
 of  evils  like  black  marketing,  profiteering
 and  so  on.  A  Government  which  des-
 cribe  themselves  as  a  socialist  Govern-
 ment  should  not  hesitate  in  bringing  total
 nationalisation  of  all  coal  mines  If  they
 fail  to  do  so  it  is  but  natural  for  the
 people  to  view  the  Government  with
 Suspicion.

 With  these  words  I  conclude
 SHRI  SHYAM  SUNDER  MOHA-

 PATRA  (Balasore))  This  discussion  on
 this  amendment  brings  to  our  mind  the
 Saga  of  untold  suffering  of  millions  of
 coalminers  in  this  country  If]  count  all
 right  more  than  57  fictions  have  been
 written  about  thess  dumb  driven  cattle  who
 surround  the  coalmines  of  this  country.
 There  are  over  73!  coalmines  cmploying
 4.50  takhs  workmen  in  coalmines,  About
 compensation  to  mineowners  it  strikes  me
 how  is  it  possible  that  those  who  sucked
 the  blood  of  the  coalminers  for  &
 years  in  this  country  should  be  given
 any  compensation.  We  have  preferred  to
 give  them  compensation.  Ours  is  a
 democracy  and  we  have  to  look  at  both
 sides  of  the  picture  and  so  we  have  pre-
 ferred  it.  We  have  to  consider  these
 millions  of  human  ghosts  pa:nted  in
 black  rouming  round  the  coalmines  but
 these  people  do  not  get  any  sympathy
 from  any  quarter  far  tess  from  the  Gov-
 ernment.

 I  have  gone  through  the  books  by  Sir
 Taomas  Holland,  Sir  Lewis  Fermez  and
 Sir  Cecil  Fox  who  have  analysed  in  de-
 tail  about  the  procedure  of  coalmining  and
 how  to  develop  it.  It  was  in  1939,  that
 the  Coal  Mines  Committee  decided  that  the
 Government  should  nationalize  it.  '  The
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 State  must  go  in  for  acquisition  of  coal-
 mines.  I  must  thank  the  late  Shri  Kuma-
 ramangatam  for  this,  °

 MR.  DEPUTY-SPEAKER:  We  are  not
 discussing  tne  nationalisation  of  coal-
 mines.

 SHRI  SHYAM  SUNDER  MOHAPA-
 TRA:  I  am  just  doing  a  flash-back.  The
 Commissioner  for  Provident  Fund  has  now
 been  empowered  to  deduct  money  from
 the  wages  of  workers  for  provident  fund,
 gratuity,  pension  and  other  purposes  which
 have  been  estublished  for  the  welfare  of
 workers.  I  would  have  preferred  no  ap-
 peal  to  any  court  of  law  aga.nst  any
 decision  of  this  Commissioner.  But,  un-
 fortunately,  the  Government  has  preferred
 it  again,  probably,  in  the  sense  of  a  de-
 mocratic  principle

 Well,  Sir,  there  8  a  Commissioner  for
 Provident  Fund  who  is  now  empowered
 to  take  up  the  cases  of  the  workers.  But
 T  support  the  standpaint  of  Shi  Damodar
 Pande  who  said  that  even  the  Unions
 should  take  up  the  cuses  of  the  workers.
 my  fnend,  referred  to  Gorakhpuri  work-
 ers  9  have  seen  with  my  own  cyes  the
 sad  tale  of  the  Gorakhpurt  workers  not
 only  in  mines  but  also  in  steel  plunis  in
 other  areas.  You  will  find  a  Gorakhpuri
 worker  just  like  a  cattle  with  no  clothes
 and  noth.ng  to  weur  or  nothing  to  eat
 even.  He  becomes  a  victim,  The  word
 ‘Gorakhpuri  worker’  ix  seldom  used  in  the
 name  of  a  working-class  mn  the  whole  of
 the  country.  One  has  to  consider  the
 ameleoration  of  the  grievance  of  the  Go-
 rakhpuri  workers  as  to  how  to  get  the
 money  which  is  due  to  them.

 Sir,  the  safety  of  the  coalminers  in  mi
 nes  is  beyond  description.  There  is  no
 safety.  There  is  a  Nationa]  Council  for
 Safety  ‘and  Mines  which  is  patterned  om
 the  National  Council  for  Safety  in  Great
 Britain.  I  would  just  like  to  bring  to  the
 notice  of  the  Hon.  Minister  one  thing.
 That  is  about  the  safety  of  the  coalminers.
 Unfortunately  this  organisation  had  set
 been  developed  for  one  specific  reasou.
 This  organisation  did  not  consist  of  pubdd-
 city  experts,  They  are  all  mining  ह...
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 कर  ले  |  इसमे  दो  बाते  कही  गयी  है  श्रौर  यह
 माग  की  ग्रई  है  कि  ाप  बर्कमें  के  प्रतिनिधि  को

 चुनाव  के  जरिये  नियुबत  करे  ताकि  जो  मा  विकों

 only.  J  request  the  hon.  Minister  to  have
 this  organisation  on  the  pattern  of  a  pub-
 licity  organisation  and  not  as  a  branch

 ef  the  Director  General  of  Mines  Safety.

 श्री  रामाबतार  शास्त्री  (पटना)  :  उपा-
 ध्यक्ष  जी,  कोकिंग  कोल  जीन  नानकाकिंग  काल
 के  सम्बन्ध  में  जो  सगोधन  विधयक  सदन  के
 सामने  प्रस्तुत  है  मैं  उसका  स्वागत  करते  हुए
 कुछ  बाते  कहना  चाहता  ह  ।  कुछ  सदस्यों  ने
 ठीक  ही  कहा  कि  इसमे  कुछ  खामिया  है  लेकिन
 इसके  बावजूद  इसमे  कायला  खाना  में  काम
 करने  वाले  मजदूरों  का  सहायता  मिनेगी,  इस

 दृष्टिकोग  से  ठी  मैं  इपका  स्वागत  करता  हू  1
 अपने  संशोधन  का  पेश  करते  हुए  उस  पर
 बोलने  से  पहले  मैं  एक  बात  जरूर  बहना
 चाहता  है  1  श्री  एन गान०  पाड़े  न  जिन  बात  का

 यहा  जिक  किया,  गोरखपुर  में  जो  लेबर  सेटर

 है  उनका  उठाने  की  जी  चचा  चत  रटी  है  उसका
 उन्होंने  जो  बिराध  क्या  वह  दीपा  विरोध
 फिया,  में  भी  उसका  विरोध  करता  हु  ।  मेरा

 एक  हो  विवेदव  है  fr  स्वर्गीय  में।दते  वुमार-
 ममनम  जी  ने  जा  श्रास्यासत  दिया  था  कि  इस
 का  नये  सिरे  से  समठित  करके  चनाने  की
 कोशिंग  को  जायेगी  उसका  सूरा पू  पालन
 किया  जाये  ।  झब  मेरा  जो  सयोघन  है  कनाजें

 4  के  आखिर  में  वह  दस  प्रकार  है  :

 Page  3,—

 after  line  19,  inseri—

 “123.  At  every  mine,  colliery  and
 also  at  Board  of  Durectors’  level
 there  shall  be  elected  represen-
 tatives  of  the  workmen  who  in
 addition  to  jointly  working  after
 the  management  of  the  nutionali-
 sed  mines  will  help  the  manage-
 ment  to  scrutinise  the  workers’
 claims  on  previous  owners  on  ac-
 count  of  wages,  provident  fund,
 gratuity,  earneg  leave  wages  of
 any  other  such  claims  before
 referring  to  the  Commissioner.”

 ag  aga  ही  प्रावश्यक  सशोधन  है,  भौर  मैं

 आहूंगा  कि  सदन  के  तमाम  सदस्य  तो  इसका
 समंबत  करें  ही,  सरकार  भी  इसको  स्वीकार

 पर  पुराना  बकाया  है  उसकी  यह  छनबान  ब्रें  i
 बामिश्नर  के  पास  दावा  करने  से  पहले  सरकार
 शौर  मजदूरों  के  प्रतिनिधि  मिलकर  के  छान-
 बीन  कर  ले  ताकि  कोई  गड़बड़ी  न  रहने  पाये,
 तब  प्रौवीडेट  फड  कमिश्नर  के  सामने  दावा
 पेश  किया  जाय  ।  अगर  झाप  इस  तरह  की
 व्यवस्था  करेंगे  तो  कोई  & ल  नहीं  छूट  पायेगी,
 और  मजद  रो  को  कोई  शिकायन  नहीं  होगी
 क्योंकि  उनके  प्रतिनिधि  उसमे  रहेंगे।  हर
 लबिल  पर  हर  खान  में,  ऊपर  डायरेक्टर  लेविल
 तवा,  ऊपर  सेन  तक  इस  तरह  का  अ्रधिवार
 शाये  मजदूरों  कादे  उनके  प्रतिनिधियों  को
 शामिल  करे  ताकि  खान  मालिकों  पर  जो  मज-

 दूरो  का  बकाया  है,  जो  उन्होंन  लूट  की  है,  वह
 उनसे  बसूल  जिया  जा  सके  और  जरूरत  पडने
 पर  मालिकों  की  सम्प्ति  का  नीलाम  करके
 उस  बकाया  को  वसूल  जिया  जा  सके  ।  हम
 रिप्रेजेन्टेटिव  कंरक्टर  इसलिये  दना  चाहते  है
 कि  आज  जो  कॉपिग  कोल  कोलियरी  ह (ह
 नान-क्राकविग  कोल  कालियर।  म गदहबढ  ष्ब्न

 रहा  है,  उत्पादन  में  जा  प्मी  हुई  है  इस  रोका
 जाय  t  अभी  पाड़े  जी  ने  बहा  कि  उत्पादन

 बढ़। है,  जबकि  भरे  सवाल  के  जबाव  में

 झापने|26  जुलाई  द  वहा  हैं  कि
 “There  has  been  a  nfarginal  fall  is

 production  of  cokmg  coal  after
 take-over  of  the  mines  by  the
 Government.”.

 तो  पाडे  जी  का  कहना  यहा  सही  नही  है।  दो
 कि  मैं  राष्ट्रीयकरण  का  समर्थक  हु  लेकिन  मैं
 समझता  हू  कि  झाप  के  गलत  व्यवहार  के
 कारण  ही  प्रोडक्शन  में  गड़बड़ी  हो  रही  है  4
 फिर  मैंने  एक  सवाल  किया  था  अप्रैल,  मई,

 जून  झौर  जुलाई,  इन  चार  महीनों  मे  प्रोडक्शव
 की  क्‍या  फिगर्स हैं  ताकि  हमें  मालूम  दो
 कि  सचमुच  में  कमी  मारजिनल  है  या  ज्यादा  है
 जहां  तक  मेरी  जानकारी  है  40  परसेंट  तक

 कही  कही  उत्पादन  में  कमी  हुई  है  लेक
 झापते  जवाब  क्या  दिया  है  :
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 “Information  is  being  collected  and

 will  be  laid  on  the  Table  of  the
 House.”

 2  दिन  पहले  नोटिस  दिया  श्रौर  भाप  यह  पता

 नहीं  लगा  सके  ।  इस  का  मतलब  है  कि  कही
 दाल  में  काला  है  जिस  की  वजह  से  भाप  सही
 बात  नही  बताना  चाहते  हे  ।  तो  उत्पादन  में
 कमी  हुई  है  ।  उस  को  दूर  किया  जाय,  झौर
 जिस  कारणों  से  उत्रादन  मे  कमी  हो  रही  है
 इस  के  लिये  झ्राप  के  भ्रधिकारी  और  झाप  की
 ब्यवस्था  जबाबदेह  है

 कोयला  निकालने  के  साधनों  का  झमाव  है,
 धाप  का  कोई  अधिकारी  पिट  मे  नही  जाता  कि

 कंस,  हो  रहा  है  कि  नही  हो  रहा  है  कोयला  काटने
 के  लिए  फेस  बनाना  पडता  है।  टोपी  की  बत्ती
 है  कि  नही,  गेंता  है  कि  नहीं  कोयला  काटने  के

 लिये,  पर्याप्त  प्ट्बों  शर  लाइन  की  व्यवस्था
 है  या  नहीं  ।  इन  सब  चीजों  का  प्रभाव  है  ।

 बजदूर  तो  चाहता  है  कि  कायले  का  उत्पादन
 बढे,  लेक्नि  आप  के  यहां  साधनों  की  कमी  है  ।
 इतना  ही  नहीं,  वहा  के  भ्रफसर  बारबार  माग
 कर  रहे  हैं  कि  ठीक  से  उत्पादन  बढ़ें,  इस  के
 लिये  हर  कीलियरी  मे  एक  ही  यूनियन  रा  ।
 लबैकिन  आप  ध्यान  नहीं  देसे  पार्टवाजी  करते

 हैं।  भ्राप  एक  यूनियन  बनाइये  भौर  जो  सचमुच
 में  प्रतिनिधि  मूलक  हो  उस  को  मान्यता

 दीजिए  फिर  चाह  वह  ई  ण्ग्न  oF}  oF यूण्सी  0

 के  साय  हो,  या  झाई०टी न्यू ०सी ० oF  odo  या  हिन्द

 मजदूर  सभा  के  साथ  हो,  या  किसी  भ्रन्य  के
 दाय  हो  ।

 इसलिये  मेरे  सशोधन  में  दोनों  बाते  कही
 यी  हैं  कि  हम  उत्पादन  कंसे  बढा  सकते  हैं  ।
 इस  पर  श्राप  विचार  कर  सकते  हैं।  आप  मज-

 दूरो  के  प्रतिनिधियों  को  शामिल  करे  शोर  जो

 अजदूरों  का  बकाया  खान  मालिकों  पर  है
 a  को  लिया  जाय  ।  जनरल  कारखानों  के
 लिये  प्रौवीडेंट  फड  कमिश्नर  अलग  है  और
 छोस  भाइन्स'  के  लिये  भ्रसम  है  मेरा  सुझाव
 है  कि  दोनो  को  एक  कर  दें  शर  तमाम  कर्म-
 श्ारियों  को  जनरल  प्रौवीढेंट  फंड  कमिश्नर  के
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 यहा  द्रासफर  कर  दें  शौर  सब  मिल  कर  के  काम
 करे,  भौर  काम  आसानी  से  चले  ।

 श्न्त  में  पुन  निवेदन  करूंगा  कि  झाप
 मेरे  सशोधन  को  स्वीकार  कर  लें।

 हो  रास  सिंह  भाई  वर्मा  (इंदौर)
 उपाध्यक्ष  महोदय,  मैं  इस  बिल  का  समर्थन
 करने  के  लिये  खड़ा  हुमा  ह  ।  मुझे  दुख  इस  बात
 का  है  कि  जो  सही  बात  शासन  के  सामने  रखी
 जाती  है  सदस्यो  की  तरफ  से  तब  तो  सरकार
 स्वीकार  नही  करती  ,  और  दूसरे  ही  दिन  सदन
 में  भ्राकर  खडे  हो  जाते  हैं  और  कहते  है  कि  यह
 हमे  करना  है  ।  पिछले  ग्रधिवेशन  मे  जब  कोल
 माइन  के  राष्ट्रीयररण  का  बिल  शाया  तो
 मेरा  यह  सशोधन  था  कि  मुभझावजे  की  रकम,

 मजदूरों  की  जो  बकाया  है  उस  को  काट  कर,

 मुआवजा  देना  चाहिये  ।  लेकिन  मत्री  जी  ने
 स्वीकार  नहीं  किया  ।  लेकिन  दूसरे  ही  दिन
 सरकार  ने  अपना  वही  सशोधन  पेश  कर  दिया  ।

 यह  देख  कर  हमे  बड़ा  दुख  होता  है  |

 दूसरी  बात  यह  है  कि  राष्ट्रीयकरण
 करने  के  साथ,  झ्राना  पाई  के  साथ  साथ  और
 भी  जो  वसीयत  ग्रापकों  मिली  है  उन  का  भी
 सारा  दायित्व  सरकार  के  ऊपर  चुकाने  का
 झाता  है  अभी  सी०  भार०  ओ०  की  26
 करोड  रकम  निकलती  बतायी  ,  10,  2  करोड
 Bo  प्रौवीडेट  फड  का  देना  है,  ध्रौर  इतनी
 ही  रकम  कोल  बलफ्बर  फट  की  होती  है,  जो
 सब  मिला  कर  के  50  करोड  रु०  के  बंठती

 है  ।  इतनी  रकम  मुआवजे  की  नहीं  होती  t
 जिन  कानूनों  का  पालन  खान  मालिक  लोग

 नही  करते  दाये  हैं  और  जो  कानून  सरकार  ने

 बनाये[हिए  हू,  राष्ट्रीयकरण  के  बाद  भगर  सरकार
 उन  का  पालन  नहीं  करती  है  तो  इस  से  बुरी
 बात  और  क्या  हो  सकती  है,  भौर  भब  उन

 कानूनों  का  पालन  कराने  में  ही  सरकार  को

 कितने  करोड  स०  सर्च  करने  होगे  वह  मैं  कहना
 चाहता  हूं।  वर्षो  तक  मजदूरों  के  शोषण  से  यह
 कोलमाइन्स  चलायी  जाती  रही  हों  भौर  शासन

 का  ध्यान  उनकी  तरफ  ने  जाय,  यह  बडे  दुछ
 की  बात  हैं
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 आप  ने  प्रोडक्शन  की  बात  कही  है,  कितनी
 कोलमाइन्स  क्रीएट  की  गयी  हैं,  खर्चा  किया
 गया  है  उस  के  परिमाण  मे  आज  उत्पादन  नहीं
 है,  बल्कि  उत्पादन  घटा  है,  और  ऐमप्नायमेट
 में  भी  कमी  हुई  है  t  क्यों  कि  प्रोवीडेट  फड,

 म्रेचुटी,  बोनस,  बंलफेयर  फड़  आदि  देना
 पड़ता  है  इसलिये  ऐस  श्रमिक  खान  मालिकों
 ने  रखे  जिन  का  रजिस्टर  में  नाम  हो  नहीं  है
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 (Nationalisation)  Amdt.  Bill

 थे  1  कोलमाइज  के  मालिका  ने  वे  उउत-थ  नहीं
 किए  ।  ये  जो  सब  चीजे  हैं  इनके  ऊपर  राष्ट्रीय-
 करण  के  बाद  आपको  विचार  करना  चाहिए
 ada  को  जो  सुविधाये  दी  जानी  हैं  वे  समान
 रूप  से  सबको  मिलनी  चाहिये,  यूनिफा्मे
 भी  देनी  चाहिये  ।  कानून  लागू  होने  चाहियें
 और  सेफूटी  के  वास्ते  जो  चोजें  आवश्यक  हैँ
 बे  उनको  दी  जानी  चाहिये--

 और  जेब  से  चार  कण  की  जगह  दा  कठ  निवाल
 कर  उन  का  दते  रह  है  ।  श्राप  की  माइन्स  की
 आज  क्या  हालत  है,  मशीनरी  की  क्या  हारत  है  ?

 उनका  ठोक  मेटेनेस  तक  नहीं  हे  ।  ऐमप्लायमेट
 में  तो  बामी  हुई  हे  साथ  ही  पेक्सी टेटस  गे

 भी वृद्ध  हुई  है,  कारण  यह  है  क  सफ्टा  माइन्म
 का  पालन  नहीं  किया  गया  ।  958-59  &

 ओ  वह  तय  किया  गया  कि  सेकी  के  लिय  यमुक
 झमुक  चीजे  श्रमिवा  के  लिये  हाना  चाहिय

 कानून  के  तोर  पर,  उन  का  ग्राज  तक  पालन

 नही  हुमा  है

 MR.  DEPUTY-SPEAKER  Even  sf  it  #
 a  general  discussion,  it  does  not  come
 within  the  scope  of  this  Biull  Please  come
 jo  the  scope  of  the  Bull

 ो  राम  मिह  भाई  वर्मा  वेलऊ्रपर  को
 बात  कर  रहा  हु  ।

 MR  DELPUTY-SPEAKER  Thy  Ss
 about  empowermg  the  Commissoncr  tw
 make  payments,  to  make  certun  deduc
 tons  towards  the  payment  of  arrears

 About  the  improvement  of  the  working
 conditions  of  the  workers,  though  it  @
 important,  there  should  be  ano'her  ००
 casion  for  it,  not  within  th  Bill  Thas
 9  what  [  am  saying.

 दतिया  के  पुछ  दशा  से  मैन  फातमाइज
 का  अन्दर  जा  कर  देखा  ह  उनकों  देख  रूर

 फख  वा  अनुभव  ह्ग्रा  है  उन्ही  सुन्दर  चरग
 कड़ीशस  मे  लिये  ।  लक्नि  हमार  सपन  देश
 मे  कोलमाइज  की  जो  देशा  है  उसका  देख  कर
 शर्म  भ्राती  है  a  जो  आवश्यक  वस्तुए  मजदूरों
 का  जब  वें  माइज  में  जाते  हैं  सेफ्टी  के  लिये
 मिलनी  चाहिये  नहीं  मिलती  है  t

 श्री  राम  सिह  भाई  वर्मा  श्राज  नहों
 झाठ  दिन  पहले  जब  यह  एजे  पर  आया  था
 तब  मैंने  झपना  नाम  दिया  था  ।  सर्वप्रथम
 मेरा  नाम  है  जाप  भस  बिल  को  सरकते
 चले  गए  q  आपने  फस्टे  रीडिग  होने  नही  दिया
 और  हमे  बोलने  का  मोका  नहीं  दिया  t  इसकी MR.  DEPUTY-SPEAKER  Can  you

 enlighten  me  in  which  way  this  comes  =  जवाबदारो  किस  की  हैं।  माम  मेरा  सय  से  पहने
 withm  the  scope  of  this  Bull?  Please  ex-  लिदा  हुआ  है  Hy
 plain  that.

 MR.  DEPUTY-SPEAKER  I  am  aot

 ch  बान सिह  भाई  कर्म:  पैसे  की  बात  कर...  jour  2 Pgehanl i  ame
 कहा  हू  ।  पह  ठहराया  गया  है  कि  माइन्स  के.  have  given  your  name  a  fortnight  ago
 अमिको  के  लिये  बूटो  के  लिये  फारेन  एक्सबेज..  2४  how  is  it  relevant  to  the  scope  of

 the  Bill?  There  should  be  «  limit

 wt  रास  सिह  भाई  बमौ  मिनिस्टर

 साहब  नए  झाए  हैं  |  उनके  ध्यान  मे  मैं  कुछ
 बाते  लाना  चाहता  एड  ।  कोलमाइज  के  गलिक

 का  इतजाम  किया  जाएगा  |  लेकिन  3958—
 19598  973 सक  नही  ह््भा  ।  झाज  कोल

 माइज  बकेंजें  को  जूते  नहीं  मिले  हैं  जो  कानून
 के  हारा  उनको  सेफ्टी  के  लिये  मिलने  चाहिये
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 (श्री  राम  सिंह  भाई  वर्मा)
 से  श्रमिकों  का  बहुत  शोषण  किया  है  ।  पैसे  के
 साथ  साय  दूसरी  तरह  का  शोषण  भी  किया  है।
 पेसा  तो  मामूनो  बात  है,  छोटो  बात  है  लेकिन
 एक्सोडेट  जो  हो  रहे  है  जानें  जा  रही  हैं,  वे

 बहुत  बुरा  बाते  है।  उनको  रोका  जाना  चाहिये।
 छते  भिरने  से,  दोवाले  गिरने  से  ये  हो  रहे  हैं  ।
 उनको  रोकने  के  लिए  यह  कहा  जाता  है  कि
 टिम्बर  को  जरूरत  है  किस्तु  लकड़ी  नहीं  मिल

 रही  है  in  लकडो  नहीं  मिल  रहो  है  इस  वास्त
 क्या  मजदूर  मरते  जाए  ?  इसके  लिये  फोरेन्स
 रिज  कर  प्लाटेशन  करिये  ।  मजदूरों  की
 चिता  के  ऊपर  रोटो  सेकना  कोई  भ्रज्छो  बात

 नही  है  ।

 दूमरी  बात  यह  है  कि  जैसी  शौर  ह्स्टी
 माइज  के  झन्दर  रोशनो  को  खास  जरूरत

 होती  है  1  दूसरी  रोशनी  हो  नहीं  सकती

 कानून  में  यह  कहा  गया  है  कि  इनक्ट्रिक  लष्प
 दिये  जायेंगे  श्रमिक  को  ।  लेकिन  कहों  भी
 खदानों  में  नहीं  दिये  गये  है  शौर  जो  नाम
 मात्र  के  लिए  दिए  भी  गए  हैं  उनका  उपयोग

 नही  हो  रहा  है  1  खराब  हालत  में  हैं।  कमिशनर
 को  प्रधिकार  ग्राप  दे  रहे  है  i  लेकिन  मेरा  कहना
 है  कि  कोलमाइज  के  प्रन्दर  जो  प्राविडेट
 we  कमिशनर  हैं  उन्हाने  यह  सारा  चोपट
 किया  है  झगर  वे  चाहते  तो  इतनो  रकम
 बकाया  जमा  हो  क्‍यों  होने  देते  ”  आज  भाप
 पावर  दे  रहे  हैं,  झच्छी  बात  है।  लेकिन  ग्रयोल
 का  प्रावधान  प्राप  करें|  यह  नहीं  किया  तो
 फिर  लापरपाहीो  होंगी  जिस  के  बारे  में  हम
 हाउस  मे  जिल्‍ला  रह  हैं  श्रौर  आप  बालने  नही
 दे  रह  1  4  के  दायित्व  से  बड़ा  जान  का  दायित्व

 होता  है  1  इप  बासने  पहले  झाप  सफूटो  का  इत-

 जाम  करे  1  पंता  श्राप  कुछ  कम  दे  दे  इसकी
 कोई  चिन्ता  नहीं  है  ।

 शो  धनशाह  प्रधान,  (शदेडाल )  :  उपाध्यक्ष

 महोदय,  कोकिग  तथा  नान-कोकिंग  काय  ना  खान

 (राष्ट्रायकौरण)  सशाधन  विधेयक,  973
 वो  पेश  हुआ  है  इसका  मैं  समर्थन  करता  हूं  ।
 1972  पे  हमने  जो  कानून  पास  किया  था  उस

 (Nationalisation)  Amdt,  Bill
 में  कुछ  कमियां  रह  गई  थी  ।  उनको  दूर  करने
 के  लिए  इस  विधेयक  को  यहां  लाया  गया  है।
 मैं  नि।ंदन  करना  चाहता  ह्  कि  अगर  पहले
 से  ही  उत्त  कमियो  की  तरफ  ध्यान  दिया  जाता
 तो  इस  सशोधन  को  लाने  की  आपको  जरूरत

 नहं  पडत्रो  |  पहले  वाले  बिल  में  हो  इस  सब
 की  सकाई  कर  दी  जानी  चाहिए  थी।  मालिकों
 के  ऊार  LL  करोड़  76  लाख  र्र्या  श्रमिर्तो
 का  प्राविडेंट  फड़  का  बकाया  है|  वह  रिकये

 नही  हुआ  है  ।  इसको  पहले  ही  भ्रापको  साफ
 कर  देना  चाहिये  था  यदि  भ्रापने  ऐसा  किया

 होता  तो  इतना  श्रम  शौर  समय  सर्च  7  करता
 पड़ता  जो  ब  करना  पड़  रहा  है  ।  मालिकों
 ने  मजदूरों  की  भविष्य  निधि  की  रकम  काद
 करके  झपने  लिए  खे  कर  लो  है।  इसकी

 बसूली  के  लिए  कमिशनर  को  निषुक्ति  को
 जा  रही  है।  इसका  मैं  स्वागत  करता  हू  +

 राष्ट्रीयरण  का  पहुले  बिल  पास  करते  समक

 इन  बातों  पर  विवार  नहीं  किया  गया  श्र
 झगर  विवार  किया  जाता  तो  भाज  यह  बात
 नन  होती

 art  के  राष्ट्रोकरश  के  बाद  कोपले
 का  उत्पादन  कम  हो  रहा  है  ।  मजदूरों
 मे  उत्साह  की  भी  कमो  दिखाई  दे  रहो  है
 इस  वास्ते  उनके  कल्याण  कार्यों  को  शोर  विशेष

 ध्यान  दिया  जाना  चाहिये  a  साथ-साथ

 कोपले  की  कोमते  भी  निर्धारित  की  जानी

 चाहिये  ताकि  सभो  लोगों  को  उचित  दार्मो

 पर  कोयला  सिल  सके  आर  इसकी  व्यवस्था

 भी  शाप  को  करतो  चाहिये  1  ऐसा  देखा
 गया  है  कि  जिस  किसी  चोज़  का  राष्ट्रीकरण
 किया  जाता  है  वह  चोज़  बाजार  से  गायब  हो
 जाती  हू,  उसका  प्रमाव  हो  जाता  है,  फिर

 चाहे  प्रनाज  हो,  कपड़ा  हो,कोयला  हो  या

 कोई  दूसर'  चीज़  हो  1  मैं  चाहता  हू  कि

 यह  जो  बीज़  है  इसकी  शोर  झापका  विशेष

 ध्यान  जाए।  कोयला  उचित  दामो  पर  मिर्तें  1

 ऐसे  उपाय  भी  काम  मे  लाए  जाए  ताकि  जनता

 का  उत्साह  भौर  विश्वास  राष्ट्रीयकरण  के  प्रति

 बना  रहे  1
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 st  राम  नारायण  शर्मा  (धनबाद)
 कोकिग  और  नान-कोकिंग  कोलमाइंज

 नंशनलाइजेशन  बिल  का  जो  संशोधन  विधेयक

 रखा  है  इसका  मैं  हादिक  समर्थन  करता  हूं  ।

 कोयला  खदानों  के  मजदूरों  को  इस  जिधेषक

 ने  एक  राहत  की  सांस  दी  है  और  जो  चिन्ता

 l972  और  973  में  राष्ट्रीयकरण  के  समय

 उन  लोगों  को  थी  वह  चिन्ता  आज  कुछ  कम

 हुई  है  ।  बात  असल  में  यह  है  कि  वर्कर्त  को  इ  नों

 की  इतना  बड़ी  रकम  ड्पू  है  कि  कम्पेंसेशन
 सा  रो  रकम  देने  पर  भी  वह  पूरी  नहीं  होगी  ।

 5.00  hrs.

 war  कि  मंत्री  महोदय  ने  बताया  है,
 मालिकों  पर  .67  करोड़  रुपये  केव

 प्राविडेंट  फड  के  ड्यू  हैं।  प्रमी  मानर्न।प  सदस्य,
 श्री  एन०एन०  पांडे  ने  बताया  है  कि  स०

 झआर०  झो०  के  लोगों  के--गं।रखपुरी  लेवर
 के--  26  करोड़  रुपये  ड्यू  हैं  ।  इसके  ध्रतिरिक्त

 एक  हजार  कोलियर॑ज़  में  से  बहुत  से  कोलि-

 यरी  वालों  ने  मजदूरों  को  पूरो  मजदूरी  नहीं
 दी,  उनको  महंगाई  भत्ता  नहीं  दिया,  उनको

 छुट्टी  के  पैठ्ठे  नहीं  दिये  श्रौर  जो  दो  बस  हैं,
 *  उनकी  भी  बहुत  सी  रकम  बाकी  है  ।

 अगर  हम  इस  सारी  रकम  का  योग  करते

 हैं,  तो  वह  00  करोड़  रुयये  के  श्राक्यात  हती

 है  ।  कोकिंय  कोल  के  माक्तिकों  का  मुन्नावजा
 6  कराड़  र्प्ये  तय  हुआ  है  श  उचह  दुगुना

 मुहाबज।  ary  क फिंग  काल  के  झालिकां,  ्य

 ' तथ  हुए  है  ।  इप  तरह  अगर  बृथादजे  की

 कुल  कम  भी  मजदूरों  के  इयू  में  ले  थी  मे,
 ता  उससे  मजदूरों  के  ड्यू  Fu  was  को

 ही  अ्रद्यायवी व)  सकती  है  क शिधर  हम  ऊँमिलो

 पेन्शन,  ब्रेब्यूइटी  शरीर  वेजफंसर  झाषि  बातों
 को  भूल  भा  जायें,  ता  भी  वह  रकम  पूरो  नहीं

 होती  है  1

 हां,  पहले  तो  मजदूरों  को  कुछ  भी  नहीं
 मिलने  जा  रहा  था,  क्‍योंकि  उस  समग्र  हमारे

 (Nationalisation)  Amdt.  Bill

 पर्चनेशन  के  बावजूद  सरकार  ने  हमारे  संशो-

 धनों  को  स्वोकार  नहीं  किया  था  ।  अब  सरकार

 उस  बात  को  दूसरे  रूप  में  लाई  है,  यह  स्वागत

 की  बात  है  ।

 प्रविडेंट  फंड  के  ड्यूज़,  जो  .67

 करोड़  रुपये  हैं,  कलेक्ट  करने  की  जिम्मेदारी

 प्र/विडेंट  कमिश्नर  को  दो  गई  है  ।  लेकिन  चार

 लाख  बर्के  के  बाकी  सब  ड्यूज़  को  भी  ब.लेक्ट

 करने  की  'जिन्मेदारी  अगर  प्राविडेंट  फुंड

 कमिश्नर  पर  डास  दी  गई,  तो  उसका  परि
 णाम  यही  होने  वाला  है  कि  प्रधिकतर  लोगों

 को  जानकारों  ही  नहीं  हो  सकेगी  भौर  उनका
 दावा  ही  नहीं  हो  सकेगा,  क्योंकि  उनको  श्रपने

 ड्प्ज्  को  कलेक्ट  करने  का  ज्ञान  ही  नहीं  है  t

 जब  तक  सरकारी  मशानरी-  उन  लोगों  की

 सहायता  नहीं  करेगी,  तब  तक  इस  प्रावधान

 के  बावजूद  उनको  जो  राहत  मिलनी  चाहिए,

 बह  नहीं  मिल  रुकेगी  |

 मैं  मंत्री  महोदय  के  सामने  यह  सुझाव
 रखना  चाहता  हूं  कि  प्रोविडेंट  फंड  कमिश्नर
 तो  प्राविडेंट  फड  की  ख़म  को  रुसूल  करे  1

 मजदूरों  की  संस्थायें  मजदूरों  के  अन्य  ड्यूज़
 को  वसूल  करने  में  सहायक  हों  शौर  जहां
 ती  सस्थायें  नहीं  हैं,  वहां,  चुंकि  अब  सब

 मजदूरसरका।र  के  अ्रन्पर्गत  श्  गये  हैं,  सरकारी
 स्टाफ  उनकी  मदद  करे,  उनको  जानकारी  दे

 प्रर उन के  दावों  को  क्लेम  कमिश्नर  के  सामने

 रखे  I  यह  एक  महत्वपूर्ण  प्रश्न  है,  जिसकी

 आर  सरकार  का  ध्य  न  जाना  चाहिए,  क्योंकि

 इस  विधयक  के  द्वारा  सरकार  उन  मूक
 मजदूरों  की  मदद  करना  चाहता  है  |

 मैं  इस  विषय  के  एक  और  पहलू  की
 ओर  आपका  ध्यान  दिलाना  चाहता  हूं  ।
 ग्राज  जब  यह  कहा  जाता  है  कि  कोयला
 खदानों  में  उत्पादन  कम  हुआ  है,  तो  उसके
 उत्तर  में  कहा  जाता  है  कि  हमको  गाड़ियां

 नहीं  मिलती  हैं,  जिससे  कोयला  मव  नहीं  द्वो
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 पाता  है,  और  हमको  पावर  नहीं  मिलती  है,
 जिससे  हम  उत्पादन  नहीं  कर  पाते  है  ।
 पावर  की  कभी  के  सम्बन्ध  में  मिनिस्ट्री  प्राफ
 पावर  कहती  है  कि  हमकों  कौवला  नही  मिलता
 है  इसी  तरह  रेलवे  विभाग  भी  कहता  है  कि

 हमका  कायना  नहीं  मिल  पाता  है  |  इस
 अवस्था  में  आज  देश  में  एवं  आऔद्योगित'  तनाव
 पैदा  हा  गया  है  और  सब  लॉग  दूसरों  पर
 जिम्मेदारी  डाल  वर  ग्रानी  अपनी  जिग्मदारी
 से  मुक्त  होना  चाहत  है  ।

 लेकिन  मे सरप।र  का  ध्यान  इस  बाल  की

 शोर  झ्र।कपित  करना  चाहता  हु  हि  सरकार  की
 तो  सम्मिलित  जिन्मेदारी  है।  कोौयना  उत्पादन
 की  विभागीय  जि-मदारी  श्री  पाई  की  हो  सकती

 है,  पावर  के  लिए  डा०  बे०  एल०  राव  की
 जिम्मेदार  हा  साती  है  प्र  रता  को  चने
 के  वि  नो 716  एप  मिथ  को  जिन्मेदारी
 हा  सकती  2  नेफ्ित  इन  सबकी  सम्मा  क्त
 जिन्मेदारी  भी  हे  मौर  वह  जिन्मेदारी  राष्ट्र
 के  प्रतिहे  प्राज  सब  उद्यागों  म ंएक  तह  क्का
 सा  मवा  हुआ  है  |  छाटे  उद्याग  चनाने  वाल  भी
 बचेन  है  7  सरकारी  अधिकारी  झपती  झपनी
 जिम्मदारी  को  समझ  नहीं  पाते  है  जैसे  और

 सार्वेजनिक  उद्योग  टापहैवी  हो  चुके  हैं,  बसे
 ही  कोयले  के  नेशनलाइजेशगन  के  बाद  नान-
 कॉकिंग  कोल  माइन्य  एथारिटी  ओर  भारत
 काकिंग  कोल  इन  दोनां  प्रा्गताइजेशन्ज  की

 ढाप-ैवों  एडमिनिस्ट्रेलन  होती  जा  रही  है  ।
 झब  भो  झपने  पने  सम्बन्धियों  भौर  भाई-
 अतोजा  का  क्रूर  करके  एडमिनिस्ट्रेशन
 का  टाप-हैवी  बनाने  को  काम  अनवरत  चल
 रहा  है  |  इस  प्रकार  इन  सस्थाश्ा  की  हालत  भी

 वही  हाने  जा  रही  है  जा  प्रन्य  सार्वजनिक
 संस्थाओं  को  है  ।  झतर  इस  सम्बन्ध  मे  तत्काल
 सावधानी  न  बरती  गई,  ता  सावेजानव  होेत्र
 की  और  भी  बदनामी  हाने  वानी  है  ।

 इन  झम्दी  के  साथ  मैं  इस  तिल  का  समर्थन
 करता  हू

 (Nationalisation)  Amdt.  Bitl  a.

 SHRI  27.  M.  MEHTA  (Bhavnagar):
 Sir,  I  welcome  the  Bill  and  support  the
 amendments  sought  to  be  incorporated  by
 this  Bill  When  the  man  Bill  wes  being
 considered  in  this  House  in  1972,  a  Mem-
 ber  of  this  House,  Shri  Chatterjee,  had
 tabled  an  amendment  But  Government  did
 not  accept  it  This  Government,  this  power-
 drunk  government,  this  power  arrogant
 government,  do  not  hear  any  constructive
 Suggestions  put  forward  by  the  opposi-
 tion  =  That  ह ल  the  position

 Section  4  provides  for  the  transfer  of
 title  in  respect  of  interest  bonus  wages
 et.  to  the  Central  Government  as  specifi
 cd  in  the  First  Schedule  in  relation  te
 coking  coal  mines  Section  $  provides
 that  the  right,  title  and  interest  of  the
 awners  of  the  coke  oven  plints  specified
 in  the  Second  Schedule  shall  vest  im  the
 Contral  Government  =  Section  2  provides
 for  the  payment  of  ‘an  amount

 In  Schedule  |  of  the  principal  Act  cols
 nin  5  specities  the  amounts  in  rupees  te
 be  paid  by  the  Government  to  the  ownere
 of  the  mines  During  the  debate  on  the
 main  Bill  we  had  raised  this  question  and
 tiprosd  our  doubt  that  this  amount  has
 not  beer  determined  or  fixed  on  any  sci¢a
 ufi,  formuli  or  based  on  any  rational
 fita,  and  that  the  amount  is  determined
 arbitrarily  according  to  the  sweet  will  of
 the  Government  Jhey  have  favoured  the
 foreign-dominated  companies  At  that
 ume,  late  Mr  Mohan  Kumaramangalam
 had  categorically  stated  that  the  position
 1  not  likewise  but  it  is  otherwise  I  would
 like  to  quote  lim

 MR  DEPUTY  SPEAKER  You  are  re-
 opening  the  question  of  amounts  fixed

 SHRI  ?  M  MFHTA
 opening  the  question  The  First  Scehe-
 dule  specifies  the  amount  What  I  want
 to  bring  to  the  notice  of  the  House  sand
 to  the  notice  of  the  Minisier  3  that  they
 have  sot  kept  the  assurance  given  by  late
 Mr  Mohan  Kumaranvangalam,  the  Minis-
 ter  mcharge  Not  only  that  They  have
 given  handsome  amounts  to  ther  favoun-
 ties  who  have  paid  large  sums  to  the  elec
 tion  fund  of  the  ruling  party

 3  am  sot  re-
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 MR.  DEPUTY-SPEAKER;  If  this  is
 @at  re-opening  the  question,  how  does  it
 come  within  the  scope  of  this  Bill?

 SHRI  P.  M.  MEHTA:  It  comes  within
 the  scope  of  the  Bill.  Section  4  provides
 for  transfer  of  powers

 MR.  DEPUTY-SPEAKER:  I  have  not
 been  able  to  follow  how  it  comes  within
 the  scope  of  the  Bill.  [  am  a  httle  slug-
 gish  in  my  brain  power.  I  will  listen  to
 you  a  hittk  more.

 SHRI  ्,  M  MEHTA:  Unless  the  am-
 ount  properly  paid,  how  can  the  deduce
 tion  take  place?  At  the  end,  the  worker
 will  be  the  sufferer.

 This  is  what  lute  Mr  Mohan  Kumaara-
 amaangajlam  had  said:

 ‘Wc  have  proceeded  on  the  basis  of
 the  valuation  of  the  physical  as-
 sets  of  the  local  coul  mines  08
 the  one  side  and  the  valuation
 of  stores  and  stocks  on  the
 other.  We  have  made  a  valua-
 tion  of  this  and  on  that  bdasis
 fixed  a  reasonable  amount  38
 compensation  {  do  not  think
 there  is  any  difficulty  We  have
 not  proceeded  on  the  basis  of
 the  paid-up  cupital  or  the  loans

 :  but  purely  on  the  basis  of  the
 valuation  of  the  physical  assets
 of  each  mine”

 MR.  DEPUTY-SPEAKER:  You  can
 oaly  summarise  what  he  had  said.  Even
 80,  I  have  not  been  able  to  understand
 how  it  comes  within  the  scope  of  the  Bill.

 SHRI  ्.  M.  MEHTA:  As  I  have  quot-
 ed  him,  he  had  assured  the  House  that
 amount  will  be  calculated  on  the  basis
 of  physical  assets

 What  has  this  Government  done?
 They  have  given  to  Bundhemo,  compen-
 sation  amounting  to  Rs.  23.32  Iakhs
 against  their  assets  of  Rs.  5  lakbs.....

 MR.  DEPUTY-SPEAKER  I  must  tell
 you,  all  this  is  irrelevant  to  the  Bill.

 (Nationalisation)  Amdt.  Bill
 SHRI  P.  ्,  MEHTA:  It  is  relevast.

 MR.  DEPUTY-SPEAKER:  How  is  it
 relevant  to  the  question  of  giving  power
 to  the  Commissioner  of  Payments  to  make
 these  deductions  towards  the  arrears  of
 workers?  How  do  the  ‘amounts  come  ie
 now?  I  do  not  understand  it

 SHRI  ्,  M.  MEHTA  Here,  Clause  4
 Says:

 “After  section  2  of  the  Coking  Coal
 Act,  the  following  section  shall
 be  inserted,  numely,  2A,”

 What  is  section  I2  of  the  principal  Aet?
 818  says"

 “In  consideration  of  the  retrospecfive
 operation  of  the  provisions  of
 secuon  4  and  section  5,  there
 shall  be  given  by  the  Central
 Government  in  cash  to  be  owner
 of  every  coking  coal  mine  spe-
 erfied  in  the  First  Schedule...  ”

 Therefore,  it  8  relevant.  Any  way,  I
 will  finish  in  two  minutes.

 MR  ODEPUTY-SPEAKER  You  are
 going  mto  details  of  how  much  amozat
 was  given  to  each  owner  and  so  on.  This
 is  irrelevant  Any  way,  yon  have
 limited  time  and  you  try  to  conclude  sew.

 SHRI  P  M  MEHTA:
 two  minutes.

 T  wil]  fineh  im

 MR.  DEPUTY-SPEAKER:  You  ase
 going  into  details  of  amounts  given  te
 each  owner  now.  I  do  not  think  that  has
 anything  to  do  with  the  power  given  te
 the  Commissioner  of  Payments

 SHRI  P.  M.  MEHTA:  I  will  only  read
 out  the  percentages  of  compensation
 given  against  assets.

 Burrdhemo—i55  per  cent;  Benjane-
 hari—29  per  cent;  Khas  Jambad—<
 per  cent;  Hingir  Rampur  60  per  cent,
 Swadeshi  Mining  54  per  eent,  Newton-
 chikli  East  Nimcha  Madhajore  25  per
 cent;  this  K.  Worha  Group  have  paid  a
 handsome  amount  in  the  Diadigul  elections
 to  the  ruling  party....
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 MR.  DEPUTY-SPEAKER:  I  do  not
 depute  your  right  to  criticise  the  ruling
 party  or  the  Government,  but  there  should
 be  a  proper  occasion  The  scope  of  this
 Bill  does  not  cover  all  that.

 SHRI  R.  K.  SINHA  (Faizabad):  Sir,
 shall  we  be  allowed  to  have  any  discus-
 sion  at  all  on  planning—planning  for  the
 poor  people  of  India?  We  could  not  dis-
 cuss  it  in  the  last  Session  This  Session  is
 also  coming  to  a  close.  Planning  is
 taking  a  back  seat.

 MR.
 Please.

 SHRI  P.  M.  MBHTA:  Shethia  Mining
 43  per  cent,  Bengal  Coal  73  per  cent
 Western  Bengal  Coal  Fields  52  per  cent
 and  Parasea  25  per  cent  I  would  ask
 the  Minister  to  scrutimse  all  these  things.
 Sir,  after  nationalisation.

 DEPUTY-SPEAKER:  Order,

 MR.  DEPUTY-SPEAKER:  Let  him
 scrutinise.

 SHRI  ह:  M.  MEHTA:  After  nationali-
 sation  what  has  happened  to  these  indus-
 tries?  ~The  production  has  dropped....

 MR.  DEPUTY-SPEAKER:  That  is  also
 met  within  the  scope.  Mr.  Madhu  Limaye,

 SHRI  ए.  M.  MEHTA:  The  prices  have
 gene  up  and  workers  problems  are
 accumulating.

 MR.  DEPUTY-SPEAKER:  There  may
 be  another  occasion  for  all  that.  Mr
 Madhu  Limaye.

 SHRI  P  M.  MEHTA:  ..and  the
 Management  has  not  attended  to  their
 problems,

 wt  मधु  लिमये  (ब्राका)  :  उरध्यक्ष

 महोदय,  यह  विधेयक  मत्री  महोदय  यहा  क्‍यों
 जे  भाए  ?  प्रगर  पहले  विधेयक  पास  करत
 श्षमय  सोच  ममझ  कर  काम  किया  जाता  तो
 यह  नौबत  नही  झाती  ।  लेकिन  एक  झरने से
 मैं  देख  रहा  हूं  कि  राजनंतिक  प्रचार  के  लिए
 ये  लोग  जल्दी  जल्दी  राष्ट्रीयकरण  के  कानन

 Non-Coking  Coal  Mines
 (Nationalisation)  Amdt.  Bill

 यहां  पर  पास  कर  रहे  हैं  श्रौर  जब  हमारे
 द्वारा  यहँ  कहा  जाता  है  कि  इन  कानूनों  कौ
 अध्ययन  करने  के  लिए  इन  को  प्रवर  समिति
 या  सपुक्त  समिति  के  पास  भेजा  जाय  तो  मे
 लोग  विरोध  करते  है  7  इतनी  बडी  भूल  भौर
 कमी  इस  विधेयक  मे  रह  गई  |  हमारे  स्वर्गीय
 श्री  मोहन  कुमार  मगलम  के  साथ  इसके  बारे
 में  मेरा  पत्न-व्यवहार  हो  रहा  था  |  लग  त  र

 मजदूरों  की  यूनियन्स  के  पत्र  श्रा  रहे  थे  कि

 राष्ट्रीयकरण  का  विधेयक  पास  हो  गया  लेकिन

 इनको  पता  ही  नही  है  कि  कोल  इडस्ट्रो  में

 हालत  क्या  है  ?  राष्ट्रोयकरण  करने  के  पहले
 क्या  कोल  इंडस्ट्री  को  समस्याभों  का  पूरा
 अध्ययन  इतकों  नहीं  करना  चाहिए  था  ?

 मजदूरों  की  तकलीफ  क्या  हैं  ?  इस  तरह  का

 इल  लोगो  ने  कोई  पष्यपन  नहो  किया  ॥
 नतीजा  यह  हुआ  कि  इन्होंने  मुभावजे  को
 रकम  तय  करने  के  बारे  में  जो  प्रावधान  पाश
 किया  तो  उसमे  इसके  सबंध  से  कोई  व्यवस्था

 नही  थी  कि  मजदूरों  का  जो  पचासों  किस्म  का
 बकाया  पड़ा  है--वेतन  का  बकाया,  प्राथि-
 डेंट  फड  का  बकाया,  बोनेस  का  बकाया,  इस
 सारे  बकायो  का  क्‍या  होगा  ?  हसके  बारे  दें

 इन्होने  कोई  इतजाम  नहीं  किया  t

 तो  पहले  मैं  इसके  ऊपर  झापकी  व्यवस्था

 चाहता  हू  कि  इन  लोगों  का  यह  जो  तरीका

 है  जिसके  चलते  इन  कानूनों  मे  कमिया  रह
 जाती  हैं,  क्या  इस  सदन  में  श्राप  यह  व्यवस्था
 दगें  कि  जो  भी  महत्वपूर्ण  विधेयक  झाएं  उसका
 प्रवर  समिति  या।  सपुक्त  समिति  में  भेजना
 अनिवार्य  बना  दिया  जाय  ?

 दूसरी  बात--ये  इतने  हठधर्मी  हैं  कि
 विरोधियां  के  द्वारा  सशोधन  दिए  जाते  हैं  तो

 खुले  मन  से  उन  सशोधनों  पर  विचार  करने
 के  लिए  ये  कभी  तंयार  नही  हैं।  क्रिमिनस
 प्रोसीजर  कोड  के  बारे  मे  यही  हुआ  t  wien
 कोल  माइन्स  एक्ट  के  बारे  में  यही  हुआ  ।  तो
 विधेयक  के  बारे  मे  हमेशा  यही  होता  है  ।  जब
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 बैंकों  के  राष्ट्रीयकरण  का  विधेयक  भ्राया  तब
 उसके  बारे  में  भी  हमने  पचासों  ग्रमेडमेंट्स
 दिए  थे।  आज  सारे  फ्राइस  बैको  मे  हो  रहे  हैं  ।
 बैफों  से  जो  कर्जा  दिया  जाता  है  ठीक  ढग  से
 उसका  वितरण  नहीं  हो  रहा  है  ।  यह  क्‍यों
 ही  रहा  है,  उदाहरण  के  लिए  यह  कह  रहा

 हूं  -  एक  तो  मैं  यह  कहुगा  कि  सब  महत्वपूर्ण
 विधेष्क  सेलेक्ट  कमेंट  या  ज्वाइट  सेलेक्ट
 कमेटी  के  पास  जाने  चाहिए  ।

 दुपरी  बात---मैं  मन्नो  महोदय  से  प्राश्वा-
 शन  चाहता  ह  “प्रतिपक्ष  के  द्वारा  जो  भी
 समोधन  दिये  जायेंगे,  क्या  स्ब्ले  मन  से  एक-
 एक  सोोधनत  पर  विचार  करेगे  शोर  प्रतिष्ठा
 झौर  इज्जत  का  सवाल  न'  बता  कर  उनको
 स्‍्वोकार  करेगे  ।

 एक  बात  मैं  यह  कहता  चाहता  हूं--
 सरकार  जब  भी  कोई  राष्ट्रीयकदरण  का
 विधेयक  ले  कर  झाये,  उसके  पहले  यह  जरूरी

 होना  चाहिये  कि  पूरी  इण्डस्ट्री  की  समस्या  का

 बह  भ्रध्ययन  करे  धौर  राष्ट्रीयकरण  को
 प्रचार  का  साधन  न॑  बनाये  ।  सभी  समस्यात्रो
 को  अ्रध्ययन  करने  के  बाद  जो  विधेयक  झायेगा
 उससे  मजदूरों  का  कल्याण  होगा,  देश  का
 कल्याण  होगा  भौर  उपभोक्ताञो  का  कल्याण

 होगा  ।

 प्रस्तिम  बात  मैं  यह  कहना  चाहता  हू---
 खब  इन्होने  कोकिंग  माइन्ज़  बौर  कोल  माइन्ज
 का  राष्ट्रीयकण  किया,  उस  समय  वितरण

 की  समस्याओं  के  बारे  में  इन्होंने  सभी

 पहलुझ  पर  विवार  नही  किया  ।  रवय  मी

 महोदय  ने  भ्रपनी  भूल  स्वीकार  की  कि  स्माल

 इण्डस्ट्रीज़  का  जो  कोटा  था,  इन्होने  सोचा  कि

 उसको  कम  करने  से  बढी  बचत  हो  जायगो,
 लेकिन  कोई  बचत  नहीं  हुई,  बल्कि  स्माल

 इण्डस्ट्रीस  बन्द  होने  लगी,  हजारों  मजदूर
 बेकार  हुए  ।  इनके  सामने  मैंने  मुरादाबाद
 झौर  फोरोजाबाद  के  उदाहरण  दिये  थे।  झब

 (Nationalisation)  Amdt,  Bill

 कुछ  किया  है,  लेकिन  जनी  भी  शिवाय
 शा  रही  हैं  ।  इसलिये  वितरण  के  बारे  में
 सोचे  ,  वर्ना  दूसरा  विधेयक  लेकर  इ  "की  जल्द
 आना  पड़ेगा  ।  इसजिये  इसके  बारे  में  भी  मैं
 इनकी  राय  जानना  चहता  ह।

 उपाध्यक्ष  मड़ादय,  मैंने  जा  बड़ा  है,  उसके
 बारे  में  क्या  आप  कुछ  कढ़ेग  ?  मरी  आपसे
 प्रार्थना  है  कि  आप  आदेश  दोजिये  ताकि

 रघुरमंया  साहब  उसको  सुने  श्रौर  हमेशा  किसी
 भी  प्रच्छे  विधेयक  को  प्रवर  समिति  यथा  सयुक्‍त
 समिति  को  भेजने  को  हमारी  दरख्वास्त  को
 माने  ।

 MR.  DEPUTY-SPEAKER:  I  would
 accept  as  a  general  principle  that  more
 haste  is  more  waste,  and  I  think  the  Bill
 that  we  are  discussing  right  now  itself  i
 an  example  of  this.  Yesterday,  we
 adopted  the  motion  for  consideration  im
 five  minutes  but  now,  m  the  general  dis-
 cussion  on  a  clause,  we  are  spending  90
 much  time  that  it  comes  to  something
 like  an  hour  or  even  more  than  that.  I
 think  it  is  very  important  and  I  wouk?
 agree  with  Mr.  Madhu  Limaye  that  we
 have  a  very  great  responsibility  and  this
 Bill  which  touches  hundreds  of  thousands
 of  our  people  has  got  to  be  gone  into
 very  very  carefully.  If  we  do  a  clause  in
 a  hurry,  we  will  not  only  get  ourselves
 into  trouble  but,  perhaps,  it  will  create
 confusion  m  the  country.  It  would  be  a
 good  thing  that  we  go  through  every
 Bill  carefully  not  only  on  the  part  of  the
 Government  which  prepare  the  Bil  but
 we  have  also  a  responsibility  in  this
 House  I  think  we  are  very  fortunate  in
 thie  House  that  we  do  have  come  very
 hardworking,  very  able  and  vcry  pains-
 taking  members  who  go  through  every
 little  detail,  We  should  be  grateful  for
 that,  It  is  very  good  for  the  democracy.

 SHRI  MADHU  LIMAYE:  Thank  you,
 Sir.

 THE  MINISTER  OF  HEAVY
 INDUSTRY  AND  STEEL  AND
 MINES  (SHRI  T.  A.  PAI):  I
 am  grateful  to  the  Members  for
 giving  support  to  this  amendment.  The
 enly  complaint  has  been  that  when  these
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 amendments  were  suggested  to  the  origi-
 nal  Bill,  the  Government  had  not
 accepted  them,  that  it  should  have  been
 more  graceful  if  they  had  not  done  80
 and  that  now  the  Governmtnt  comes  toa
 late  in  the  day  to  accept  this

 Anyway,  the  hon  Members  would  re
 member  that  when  the  non-coking  coal
 mines  were  nationalised,  these  provisions
 were  incorporated  and  if  at  this  stage.
 tbe  Government  has  come  to  make
 amendments  in  onder  that  the  workers’
 mterests  may  be  protected,  particularly,
 in  view  of  the  fact  that  when  we  look  into
 the  accounts  deeply,  we  find  cons:der-
 able  arrears  of  amount  under  provident
 ‘fund  and  arrears  under  statutory  abihtues
 ito  the  employees  due  und  since  we  had
 ‘appointed  a  Commussioner  of  Payments
 “and  we  are  entrusting  him  the  due
 amount,  we  thought  it  was  necessary  for

 “ys  to  come  before  this  House  and  get
 this  amended  so  that  justice  that  was

 “due  to  the  workers  could  be  done
 ]  entirely  agree  that  it  would  be  most

 deaurable  to  go  into  all  the  aspects  before-
 hand  because  particularly  in  this  case
 when  you  look  at  the  figure  of  the  PF
 alone  due  to  the  employees  it  comes  to
 Ra.  6  crores  in  the  coking  coal  mines  and

 .in  the  other  coal  mines  it  comes  to  about
 Rs.  30  crores.  3  don’t  know  what  exact-
 ly  the  liabilities  under  gratuity  and  other
 things  would  be  but  af  least  in  the  case
 of  royalty  still  it  would  be  not  less  than

 t
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 ,  there  is  practically  no  liabilities,
 because  the  liabilities  are  limited  except
 to  the  extent  that  they  have  given  personal
 guarantee  and  m  case  the  security  gets
 exhausted  the  workers  have  a  right  to
 proceed  against  them

 i
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 SHRI  SOMNATH  CHATTERIJER:

 Many  companies  have  other  auscts  awl
 business.

 SHRI  ्,  A.  PAI,  When  you  legisla:
 you  legislate  for  all.  There  might  de
 surplus  in  some  cases;  there  might  be
 heavy  deficit  in  some  other  cases.  I  am
 unable  to  give  you  8  case  by  case  analysis
 ot  that  the  situation  would  be  On  the
 whole  while  we  have  decided  to  give  com
 pensation  of  Rs  46  crores  under  ths  Act
 and  another  Rs,  40  lakhs  which  comes
 by  way  of  interest  and  Rs  56  lakhs  by
 way  of  mnagement  expenses  and  su  on,
 these  are  all  personal  habylines  that  have
 got  to  be  met  The  hubilities  Jue  to
 employees  as  PF  amounts.  as  statutory
 hhabilhtues,  etc  would  be  deducted  and
 they  will  have  a  priomty  before  any
 secured  or  unsecured  hiabriities  of  the
 company  Questions  were  asked  about
 the  =  awares  Suppose  it  is  a  statutory
 award  and  under  it  commitments  have
 not  been  kept  up  If  it  was  voluntary
 advice  whith  was  not  caried  out  }  am  un
 able  to  suy  anything  If  where  are  agree
 ments  which  are  equally  cnfor.cable  ant
 the  commitments  have  not  been  kept  up
 If  there  are  any  bonuses  declared  which
 as  payable  and  m  regard  to  which
 they  fail,  all  these  will  comes  under  the
 wages  and  they  will  be  deducted  before
 any  other  payments  are  made

 SHRI  SOMNATH  CHATTERJER
 What  about  proceedings  pending  before
 Industrial  Tribunals  at  that  time  of
 nationalisation?  What  will  happen  to
 those  proceedings?

 SHRI  T  A.  PAI:  Whatever  liabilty
 there  are  against  those  owners,  if  they  fall
 wader  this  category,  they  will  be  accepted
 is  other  categories  they  have  got  other
 sivl  remedies  and  every  little  thing  caanot
 be  protected  dy  any  legislation  that  we
 eould  think  of  We  have  conferred  some
 more  privileges  by  the  enforcement  of
 this  enactment.

 So  far  as  the  amendments  moved  by  my
 hon.  friends  are  concerned,  J  appeal  te
 them  ry  reconsider  those  amendments.  |
 am  umable  to  accept  them  Mr.  Ram-
 avatar  Shastri  has  pleaded  for  employees’
 Participation  in  the  management.  I  en-
 tirely  agree  becawse  that  is  the  poliey  ef
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 the  Government  and  we  sec  that  em-
 ployees’  participation  must  be  ensured
 @eaally.

 What  are  the  modalities  of  all  these?
 We  have  got  a  wage  negotiating  commit-
 tee  which  will  be  sitting  at  all  times
 between  the  employees  and  the  coal  autho-
 tities  and  I  do  hope  that  they  will  be
 atriving  at  some  kind  of  participation
 atrangements.  Whenever  the  word  ‘parti-
 cipation’  is  mentioned’,  it  means  some-
 thing  to  the  employer  and  entirely  some-
 thing  different  to  the  employee.  |  would
 very  much  tike  that  these  modalities  are
 worked  out  so  that  the  employees  may
 have  the  sense  of  participation  at  all
 stages.  So  far,  it  has  not  been  suggested.
 Let  them  be  elected  so  that  the  claims  of
 individual  miners  could  be  placed  before
 them.  We  felt  that  individual  members
 eould  not  ask  for  this;  nobody  pressed
 forward  their  claims.  This  responsibility
 hail  be  taken  over  by  the  Commissioner
 for  Payments.

 Another  suggestion  was  made  to  me  in
 the  other  House  which  I  have  accepted.
 By  executive  orders.  I  have  said  that
 even  the  labour  unions  wilf  be  permitted
 to  make  representation  on  behalf  of  the
 empioyees  regarding  the  claims.  I  hope
 that  there  should  be  no  difficufty  at  all  for
 any  employee  to  prove  his  liabilities  and
 get  his  money  collected.  But,  I  have  not
 provided  for  in  the  Bill.  By  executive
 orders,  we  shall  provide  that  they  will
 have  the  right.  The  fundamental  right
 is  that  of  the  employee  himself  to  claim
 the  amount  that  is  due  to  him.  What  we
 are  trying  to  do  is  this.  The  amount  that  is
 due  to  them  should  be  given  so  that  they
 may  not  suffer  in  collecting  the  money
 that  is  due  to  them.

 SHRI  है  0.  MALAVIYA  (Domariaganj)
 How  do  you  realise  that?

 SHRI  T.  A.  PAI:  It  is  all  a  question  of
 bringing  up  the  facts  of  the  case  because,
 what  is  due  to  them  or  what  is  not  due  to
 them  has  to  be  decided  by  the  Commis-
 goner  for  Payments,

 SHRI  DINEN  BHATTACHARYYA:
 ‘Waifer  the  Payment  of  Wages  Act,  any
 abour  union  can  go  to  the  court  end

 (Nationalisation)  Amdt.  Bill
 claim  the  wage  of  the  worker.  Why
 should  not  that  sort  of  provision  be  ia-
 eluded  in  the  Act  itself?

 SHRI  T.  A.  PAI:  There  are  many
 unions.  We  could  not  think  it  possible  to
 include  it.  We  are  only  trying  to  see  that
 this  right  is  conferred  on  them.

 SHRI  K.  0.  MALAVIYA:  |  would
 like  to  know  from  him  whether  the  claims
 of  the  workers—employees—come  under
 the  Compensation  Fund?

 SHRI  थ.  A.  PAI:  Out  of  the  Compen-
 sation  Fund,  all  the  amounts  due  to  the
 labour  will  have  precedence.

 The  difficulties  of  the  Gorakhpuri
 labourers  organisation  have  been  placed
 before  me.  Many  hon.  Members  have
 also  pointed  out  to  me  that  my  predecessor
 had  made  a  certain  commitment  to  the
 House  that  their  problem  would  be  looked
 into.  I  shall  certainly  keep  up  thoes
 commitments  because  I  know  that  it  is
 one  problem.  So  far  as  the  existing
 labour  is  concerned,  we  have  tried  to  see
 that  they  all  have  been  absorbed.  They
 have  served  that  organisation  for  a  long
 time.  I  should  see  what  can  be  done  to
 them.

 Another  problem  that  has  been  pointed
 out  to  me  is  with  regard  to  seven  om-
 ployees  of  the  Coal  Mines  Association.  I
 do  not  know  what  exactly  the  function  of
 the  Association  is.  But,  in  the  course  of
 taking  over  of  coking  coal  mines,  we  have
 almost  absorbed  about  30,000  more  em-
 ployees  then  were  registered  with  the
 Provident  Fund  Commissioner.  Accord
 ing  to  us  we  have  some  surplus  labour.
 lt  does  not  matter.  With  the  development
 of  the  mines  that  we  are  now  going  ahead,
 we  should  be  able  to  make  use  of  them.
 I  shall  see  how  exactly  these  seven  suf
 plus  people  could  be  made  use  of.  Y  may
 assure  the  hon.  Members  that  when  we
 take  over  the  industry  depending  upor
 their  own  merits,  if  they  are  found  suit-
 able  for  employment,  they  will  get  pre-
 cedence  over  the  others.  }  cannot  give
 any  commitment  that  they  would  all  be
 absorbed.

 .  SHRI  8.  R.  KRISHNAN:  What  have
 you  done  with  regard  te  pending  cases?
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 SHRI  T.  A.  PAI:  Another  point  that
 has  been  raised  is  this.  Why,  immediately
 after  nationalisation,  has  the  production
 of  coal  fallen?  I  say  that  after  nation-
 alisation  the  pattern  of  production  had
 undergone  a  change.  The  requirements  of
 the  thermal  plants  have  been  going  up
 year  by  year.  The  production  and  con-
 sumption  of  coal  by  the  thermal  plants
 have  also  been  mounting  As  a  matter  of
 fact,  in  the  Fourth  Five  Year  Plan,  the
 requirements  of  coal  to  meet  the  needs
 of  the  thermal  plants  were  of  the  order
 of  9  million  tonnes.  If  the  installed
 capacity  of  the  plant  for  the  Fifth  Five
 Year  Plan  goes  through,  this  will  be
 stepped  up  to  50  million  tonnes  of  coal
 for  power  supply  alone.

 If  the  sicel  industry  target  of  14
 million  tonnes  is  to  be  assured,  then  I  am
 afraid  that  the  coking  coal  production  will
 have  to  be  stepped  up  to  28  million  tonnes
 instead  of  the  1B  million  tonnes  that  was
 plauned  to  be  produced  this  year.

 Apart  from  that,  3  is  a  fact  that  betweea
 4968  and  now,  the  production  of  soft
 coke  which  supplies  the  fuel  requirements
 of  UP,  Bihar,  Bengal  and  tie  eities  of
 Delhi  and  Kanpur  to  a  very  large  extent.
 where  the  common  people  aie  involved,
 went  down  from  3.5  million  tonnes  to
 25  million  tonnes,  because  this  was  not
 considered  very  impo:tant.  When  the
 Priorities  for  the  steel  plants.  for  the  in-
 dustries,  for  small-scale  industries,  and  for
 power  generation  all  went  up,  the  rail-
 ways  were  compclied  to  give  the  lowest
 priority  to  this,  But  anyway,  we  have
 revised  this  lately,  and  we  have  set  up  a
 committee  at  the  point  near  the  coal
 mines,  which  consists  of  the  railway
 authorities,  the  Coal  Authority  and  the
 Stecl  Authority  coordinating  at  that  level,
 and  here  at  this  level,  the  Railway  Minis-
 try  and  my  Ministry  have  been  coordinat-
 ing  completely  to  see  that  at  least  the
 Movement  is  stepped  up  by  4000  wagons
 extra  per  day  until  suffio‘’ent  stocks  of  all
 these  types  of  coal  are  built  up

 I  assure  the  House  that  the  production
 of  soft  ccke  will  be  stepped  up  from  2.5
 million  @  nnes  to  4  million  tonnes  with
 @hich  I  feel  that  the  requirements  of

 (Nationatisation)  Amdt.  Bill
 the  country  should  be  sufficiently  met.
 But  I  have  still  problems,

 Even  the  going  up  of  this  production
 by  itself  is  going  to  be  a  herculean  task.
 Increasing  the  production  of  coal  from
 70  million  tonnes  to  40  million  tonnes
 in  five  years  is  not  going  to  be  a  small
 effort;  it  is  going  to  be  a  very  big  effort.
 But  what  about  the  transportation?  If  we
 are  going  to  depend  entirely  on  the  rail-
 ways,  then  transportation  would  not  be
 possible.  Therefore,  we  are  trying  to  have
 a  total  transport  approach  to  this  prob-
 Iem,  and  we  have  approached  the
 Planning  Commission  as  well  as  the
 Ministry  of  Transport  to  see  that  as  far
 as  possible,  coastal  shipping  and  inland
 waterways  within  the  country  are  also
 fully  utilised  for  moving  coal  over  long
 distances.  We  have  established  a  linkage,
 through  a  linkage  committee,  between
 particular  generation  plants  and  the  coal-
 fields,  so  that  the  supply  of  coal  to  the
 power  plants  is  not  held  up.

 J  assure  the  House  that  while  I  am
 aware  of  the  dissatisfaction  that  is  there,
 Iam  aware  of  the  prices  having  gone  up
 in  some  places,  I  am  aware  of  the  short
 ages  here  and  there  and  80  on,  by  the
 time  we  meet  next,  I  shall  be  able  80
 report  a  much  more  satisfactory  pro-
 giess  in  the  movement  as  well  as  in  the
 bringing  down  of  prices.

 My  hon.  friend  has  pointed  out  to  me
 the  difficulties  of  the  small  scale  indus
 trics,  particularly  the  bangle-makers  of
 Firozabad.  Actually,  we  had  tried  890
 move  six  rakes,  and  six  rakes  have  beea
 moved,  but  now  I  understand  that  they
 have  gone  only  to  a  few  persons  there,
 and  a  few  persons  have  been  able  ४
 corner  all  the  stocks  In  any  case,  I  shall
 have  to  look  into  the  nmtter  again  and
 aco  that  the  State  Government  is  involved
 in  this  distribution.

 श्री  हकम  अन्य  कछवाय  :  भेता  उन्हीं
 को  था  जिन्होंने  लिया  है  1  बाकी  लोगों  को

 नही  भेजा  है  ।

 5  SHRI  हल  A.  PAK  Anyway,  i  was  found
 ‘that  they  were  asked  to  desiguature  काका
 persons,  and  rightly  or  wrongly,  som?
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 persons  might  have  been  designated,  and
 coal  has  moved,  but  perhaps  it  has  not
 reached  everyone;  some  people  myght
 have  taken  advantage  of  it.  I  shall  cer-
 tainly  look  into  it  ‘and  see  that  there  3
 more  equitable  distribution  of  coal

 SHRI  SOMNATH  CHATTERJEE
 May  I  know  whether  the  Coal  Mines
 Authority  will  implement  all  the  recom-
 mendations  of  the  Centra)  Wage  Board  in
 future,  so  far  as  the  nationalised  col-
 lierics  are  concerned?

 MR  DEPUTY-SPLAKER  JI  am_  not
 allowing  any  more  questions  now  Now.
 I  shall  put  the  amendments  to  vote

 SHRI
 would  he  amendment  No
 to  vote  separately.

 RAMAVATAR  SHASTRI  J
 l  to  be  put

 SHRI  SOMNATH  CHATTERJEE
 ॥  wolild  like  amendment  No  2  to  be  put
 te  votc  separately

 (डा  सद मा गर  हय्य  सईया  मंब्सोर  )

 श्रभ्क्ज  जी  सा  ही  नग  प्रतग  रखदीतीगे।

 MR  DEPUTY  SPEAKER  Only  those
 amendments  which  yon  want  to  press  will
 be  taken  separately  and  put  to  vote  The
 others  which  you  do  not  want  '>  prese  will
 be  disposed  of  by  १०५८  vote

 I  shall  now  put  amendment  No  |  to
 the  House.

 Amendment  No  |  was  put  and  negatived

 MR.  DEPUTY-SPEAKER:  The  ques-
 tien  is

 Page  3,—
 after  line  3,—inserI—

 “(4A)  In  case  the  amount  paid  to
 the  Commissioner  under  section  21  is
 less  than  the  total  amount  of  arrears
 referred  to  in  sub-section  (i),  then  the
 Central  Government  shall  pay,  within
 See amma
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 one  month  from  the  date  of  determina-
 tion  under  sub-section  (4),  the  amount
 of  difference  to  the  Commissioner  and
 shall  be  entitled  to  recover  the  same
 from  the  owner  of  the  coking  coal  mine
 6  group  of  cokmg  coal  mines  or  coke
 oven  plant,  as  the  case  may  be,  as  rf  it
 were  an  arrear  of  land  revenue”’

 The  Tok  Sabha  divided:

 Division  No.  2]  [i5.47  lars.

 AYES

 Bade,  Shri  RV

 Bhattacharyya,  Shri  Dunen

 Bhattachatyva,  Shr  S  P

 Chatterjee  Shn  Somnath

 Dandavile,  Prof  Madhu

 Dutta,  Shri  Biren

 Goswami,  Shiimats  Brbha  Ghosh

 Haldar,  Shr  Madhuryya
 Halle:  Shr  Krishna  Chandra

 tHashim,  Shr  M.  M

 Hazra,  Shri  Manoranjan

 Joarder,  Shri  Dinesh

 Joshi,  Shri  Jagannathrao

 Kachwai,  Shri  Hukam  Chaad

 Krishnan,  Shri  ER,

 Krishnan  Shr  M.  K

 Limaye,  Shri  Madhu

 Mavalankar,  Shri  P.  G

 Mayavan,  Shri  V.

 Mehta,  Shri  P  M.

 Mubherjee,  Shri  Samar

 Mukherjee,  Shri  Saroj

 <8  PWeongly  votes  for  Ayes.
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 Nayar,  Shri  Baksi
 Nayar,  Shrimati  Shakuntale
 Pandeya,  Dr.  Laxminerain
 Patel,  Shri  H.  M.
 Pradhan,  Shr  Dhan  Shah
 Roy,  Dr.  Saradish

 Saha,  Shri  Ajit  Kumar

 Sezhiyan,  Shri
 *Shastri,  Shri  Ramavatar

 Shukla,  Shri  B.  R.

 Singh,  Shri  D.  N.

 Subravelu,  Shri
 Viswanathan,  Shri  G.

 Yadav,  Shri  G.  P.
 NOES

 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahbirwar,  Shr  Nathu  Ram
 Ambesh,  Shri
 Appalanaidu,  Shri

 Awdhesh  Chandra  Singh,  Shri

 Azad,  Shri  Bhagwat  Jha

 Babonath  Singh,  Shri

 Baner}i,  Shrimati  Muku!
 Besra,  Shri  S.  C.

 Bhargava,  Shri  Basheshwar  Nath

 Bhatia,  Shri  Raghunandan  Lal

 Chandrashekharappa  Veerabasappe,
 Shri  ्  द

 Chaturvedi,  Shri  Rohan  Lal

 Chaudhary,  Shri  Nitiraj  Singh
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K.
 Choudhury,  Shri  Moinul  Haque
 Daga,  Shri  M.  C.

 6
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 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Dhamankar,  Shri
 Dharia,  Shri  Mohan
 Dumada,  Shri  L.  K.
 Dwivedi,  Shri  Nageshwar

 Engti,  Shri  Biren

 Gautam,  Shri  C.  D.
 Gogoi,  Shri  Tarua

 Gowda,  Shri  Pampan

 Haasda.  Shri  Subodh

 Jamilurrahman,  Shri  Md.

 Jeyalakshmi,  Shrimati  च
 Jha,  Shri  Chiranjib

 Kadam,  Shn  J.  G.

 Kadannappalli,  Shri  Ramachandren

 Kailas,  Dr.

 Kapur,  Shri  Sat  Pal

 Kasture,  Shri  A.  S.
 Kotok:,  Shr:  Liladhar

 Kushok  Bakula,  Shri

 Lakshmunarayanan,  Shri  M.  R.

 Mahajan,  Shri  ४.  S.

 Malaviya,  Shri  K.  0.

 Mandal,  Shri  Yamuna  Prasad

 Mirdha,  Shri  Nathu  Ram

 Mishra,  Shri  Jagannath

 Modi,  Shri  Shrikishan

 Mohammad  Tahir,  Shri

 Mohapatra,  Shr:  Shyam  Sunder

 Nahata,  Shri  Annrit

 Negi,  Shri  Pratap  Singh

 Palodkar,  Shrj  Manikaro

 Pandey,  Shri  Damodar

 *He  voted  by  mistake  from  ४  wrong
 cordingly.

 fWroagly  votes  for  Ayes.

 seat  and  later  informed  the  Speaker  sc-
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 Pandey,  Shri  Krishna  Chandra

 Pandey,  Shri  Narsingh  Narain

 Pandey,  Shri  R.  S.

 Pandey,  Shri  Sudhakar

 Panigrahi,  Shri  Chintamani

 Paokai  Hnokip,  Shri

 Parashar,  Prof.  Narain  Chand

 Patil,  Shu  C.  A.

 Patil,  Shri  E  V.  Vikhe

 Patil,  Shri  S.  B.

 Raghu  Ramajah,  Shri  K.

 Rajdeo  Singh.  Shri

 Kam  Dhan,  Shri

 Ram  Sewak,  Ch.

 Ram  Swarup,  Shri

 Rao,  Shrimouti  8.  Radhaba:  A,

 Rao,  Shri  Jagannath

 Reddi,  Shri  P.  Antony

 Reddy.  Shri  P.  Narasimha

 Richhariya,  Dr.  Govind  Das

 Kohatai.  Shrimat  Sushila

 Roy,  Shri  Rushwanath

 Rudra  Pratap  Singh,  Shri

 Sami,  Shir  Mulhr  Ray

 Samanta,  Shri  $  ९

 Sanghi,  Shri  NK

 Sathe,  Shri  Vasant

 Sayeed,  Shri  P.  M.

 Sethi,  Shri  Arjun

 Shankaranand,  Shri  हि.

 “The  following  members  also  recorded  their  votes  for  Noes:—
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 Sharma,  Shri  Nawal  Kishore

 Sharma,  Shri  R.  N.

 Shastri,  Shri  Biswanarayan

 Sher  Singh,  Prof.

 Shivaath  Singh,  Shri

 Singh,  Shri  Vishwanath  Pratap

 Sinha,  Shri  R.  K.

 Sukhi,  Shri  Swaran  Singh

 Stephen,  Shri  C.  M.

 Suryanarayana,  Shri  ६.

 Tiwari,  Shri  Chandra  Bha)  Mani

 Tiwary.  Shr:  D  N.

 Tiwary,  Shri  K.  N.

 Unnikrishnan,  Shri  K.  P.

 Verma,  Shri  Ramsingh  Bhai

 Nerma,  Shri  Sukhdeo  Prasad

 Vidyalankar,  Shri  Amarnath

 Yadav,  Shri  R.  P.

 MIR.  DEPUTY-SPEAKER.  The  result*
 ot  the  division  is:

 Ayes:  30;  Noes:  104,

 The  motien  was  me  gatned,

 Mi,  DEPUTY-SPEAKER:  I  will  now
 put  amcrdinents  Nes.  3  and  4  to  vote.

 Amendments  Nos.  3  and  4  were  put  and
 negated

 MR.  DEPUTY-SPEAKER:  The  ques-
 007  is.

 “That  clause  4  stand  part  of  the  Bull.”

 The  motion  was  adopied.

 Clause  4  was  added  to  the  Bul.

 Sarvashri  Madha  Ram  Sharma,  Jagdish  Narain  Mandal,  Mani  Ram
 Godara,  P.  R.  Shenoy.  Genda  Singh,  M.  M.  Hashim  and  B.  R.  Shukla.

 3823  LS—4.
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 [Mr.  Deputy-Speaker ]
 Clause  5—{Amendment  of  section  23)

 MR.  DEPUTY-SPEAKER:  Mr.  Pan-
 deya,  are  you  moving  your  amendment?

 DR.  LAXMINARAIN  PANDEYA:
 Yes,  Sir.  I  move:

 ‘Page  3,  line  34,  add  at  the  end

 “and  before  filing  the  claims  the
 Conimissioner  shall  consult  workers’
 representative  from  the  concerned  mine
 elected  specifically  for  this  purpose.”’
 (5)

 Slo  लक्ष्मीनारायण  पांडेब  :  उपाध्यक्ष

 जी,  मेरा  संगोधन  भी  इसलिये  दिया  गया  है
 कि  भविष्य  निधि  आपुक्त  के  साथ  कर्मचारियों

 के  और  श्रमिकों  के  प्रतिमिधियों  को  शामिल

 किया  जाय  और  ऐसे  प्रतिनिधि  मिल  कर  कर्म-

 चार्यों  और  श्रमिकों  के  दावे  के  सम्बन्ध  में

 दावे  प्रस्तुत  करवा  सकें  |  श्रापको  मालूम  है
 कि  करोड़ों  रु०  की  राशि  श्रमिकों  की  भविष्य

 निधि  के  रूप  में  बाकी  है  और  जो  दावे  उनके

 हुए  हैं  वें  बहुत  कम  हैं  ।  हजारों  की  संख्या  में

 दावे  लगाये  जा  सकते  हैं  1  उन  सब  को  एकत्र
 करना  और  किसी  कर्मचारी  का  कोई  दावा
 वाकी  न  रहे  इस  प्रकार  की  कायवाही  के

 लिये  यदि  आयुक्त  के  साथ  कर्मचरियों  और

 श्रमिकों  के  मिर्वाचित  प्रतिनिधि  रखे  जायें

 तो  मैं  समझता  हुं  कि  उसका  लाभ  श्रमिकों

 को  भिल  सकेगा  ।  इसलिये  जहां  झ्स  प्रकार

 का  प्राविधान  किया  गया  है  धारा  5  के  अन्दर

 क्किः

 ४...  किसी  भविष्य  निधि,  पेंशन

 निधि,  उपदान  या  किसी  श्रत्य  निधि  के  बारे

 में  दावे  इस  प्रकार  नियोजित  व्यक्तियों  की

 और  से  कोयला  खान  भविष्य  निधि,  कुटुम्ब
 बेंशन  और  बोनस  कीम  अधिनियम,  1948
 की  धारा  3ग  के  अधीन  केन्द्रीय  सरकार  द्वारा

 नियुक्त  कोयला  खान  भविष्य  निधि  आयुक्त
 द्वारा  फाइल  किये  जा  सकते  हैं  ....  और

 इसी  के  अन्त में  यह  कि  दावे  भी  प्रस्तुत
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 किये  जा  सकते  हैं  t  इनके  साथ  में  मैं  चाहता

 हूं  कि  निम्न  पंक्तियां  जोड़  दी  जायें  :

 7.७७

 “्रौर  दावे  फाइल  करने  से  पहुं

 ग्रायुक्त  सन्‍्वन्धित  खान  के

 कर्मकारों  के  प्रतिनिधि  से,
 जिसे  इस  प्रयोजन  के  लिये

 निर्दिष्ट.  निर्वाचित  किया

 जायेगा,  परामर्श  करेगा  Y

 इससे  समय  भी  बचेगा  और  आज  जो

 कर्मचारियों  को  कठिनाइयां  पैदा  हो  रही  हैं
 उनके  बारे  में  सहूलियत  पंदा  होगी  t  मैं

 समझता  हूं  मंत्री  जी  इसको  स्वीकार  करेंगे  |

 कमचा  रियों  को  उसमें  पाटिसिप ट  करने  का

 मौका  मिलना  चाहिये  ।

 SHRI  T.  A.  PAI:  I  eg  to  move:
 be  accused  that  I  am  always  unreasonable
 in  accepting  a  reasonable

 |

 but  I  do  not  consider  that  this  amend-
 ment  is  necessary.  I  am  anable  to  accept
 it  for  the  simple  reason  that  for  the  sake
 of  getting  this  ‘an  election  is  to  be  held
 and  an  employee  is  to  be  elected.  UlIti-
 mately,  while  there  are  so  many  unions,
 I  do  not  want  one  more  conflict  among
 them.  What  is  most  important  is  to
 prove  urgently  the  claims  of  the  indivi-
 dual  employee  who  will  be  assisted  by
 the  Commissiner  for  Provident  Fund,
 and  he  can  be  assisted  by  his  own  union
 in  arriving  at  a  figure.  Witn  this  I  thick
 the  Member  must  feel  satisfied  that  there
 will  be  enough  protection  given  to  the
 employee  concerned.

 MR.  DEPUTY-SPEAKER:  I  shall  .put
 the  amendment  to  the  vote.

 Amendment  No.  5  was  put  and  nega-
 tived.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  clause  5  stand  part  of  the  Bill”
 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Clause  6,  Clause  l,  the  Enacting  For-
 mula  and  the  Title  were  added  to  the  Bill.
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 SHRI  T.  A.  PAI:  I  beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:
 moved:

 Motiion

 “That  the  Bill  be  passed.”

 श्री  हुकम  श्चन्द  कछवाय :  7  जोबिल  है
 इसका  हम  स्वागत  करते  हैं  ।  इस  बिल  में  यह

 कहा  गया  है  कि  प्राविडेंट  फंड  तथा  अन्य  प्रकार

 का  जो  पेसा  मालिकों  से  लेना  है  उसको  लेने  के

 लिए  प्र  चिडेंट  फंड  कमिशन  के  द्वारा  मुकदमे
 चल  ये  जायेंग  और  उनसे  पेसा  वसूल  किया

 जायेगा  ।  चार  लाख  कर्मचारी  जो  कोयला

 खानों  में  काम  करते  हैं  उन्त  की  रकम  लगभग

 70-80  करोड़  मालिकों  की  तरफ  निकलती

 है।  इस  में  ग्रेचुइटी,  बोनस,  वेत्तन  तथा

 न्य  प्रकार  के  वलफंयर  की  राशियां  सब

 शामिल  हैं  ।  लेकिन  ग्राप  अधिकार  दे

 रह  हैं  केवल  प्राविडेंट  फंड  के  बारे  में  ।  बाकी

 जो  उनके  ड्यूज़  हैं  उनके  लिए  कौन  मुकदमे
 लड़ेगा  ?  यूनियन  मुकदमे  लड़  सकती

 है  इसके  लिए  भी  आपने  अ्रधिकार  नहीं
 दियि  |  कमिश्नर  के  साथ  जुड़  कर  वह  काम

 कर  सकती  है  इसको  भी  नहीं  माना  ।  मैं

 चाहता  हूं  कि  जितनी  भी  रजिस्टडं  हैं  युनियनज
 है  उन  को  यह  अधिकार  दिया  जाना  चाहिये  कि

 वे  मज़दूरों  के  झगड़े  स्वयं  जा  कर  लड़  सके

 या  कमिश्नर  के  साथ--जुड़  कर  मुकदमे  लड़
 सकें  और  मुकदमे  पर  निगाह  रख  सके  |

 यह  कहा  गया  है  कि  कम्पेंगेशन  में  से

 पेसा  रोका  जायेगा  ।  लेकिन  इस  पैसे

 से  पूरा  पड़ने  वाला  नहीं  है  ।  खानों  को  आपने

 अपने  हाथ  में  लिया  ।  आपने  क्रिसी  को

 पच्रास  परसेंट,  किसी  को  सौ  सेंट  परसेंट,  किसी

 को  i05  परसेंट,  किसी  को  25  परसेंट

 मुआवजा  दिया  ।  उस  में  काफी  रकम

 चली  गई  है।  अ्रब  आप  कया  करेंगे  ?  अगर

 और  पैसे  की  जरूरत  हुई  तब  उस  को

 उन  से  कैसे  चसूल  करेंगे  |  यह  कहा  गया
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 है  कि  उन  की  सम्पत्ति  लेकर,  उस  कौ  बेच

 कर  पैसा  मजदूरों  का  जो  देना  है  वह  दिया

 जाए।  मैं  इस  पक्ष  में  नहीं  हूं  ।  कोयले
 की  खानों  त्र  आपने  अपने  हाथ  में  लिया

 उन  में  जो  मुनाफा  होता  है  सरक्रार  को  उस

 में  से  पंसा  मज़दूरों  को  दिया  जाए,  मज़दूरों
 का  जो  वेत्तन  आदि  का  बकाया  है  वह  दिया

 जाए।  या  फिर  सरकार  अलग  से  पैसा

 इस  के  वास्ते  दे  ।

 गोरखपुरी
 गई  है  ।

 मजदूरों  की  बात  कही
 उन  की  दशा  बहुत  ही  खराब

 है,  दयनीय  है।  जैसे  कैदियों  को  जेलों
 में  रखा  जाता  है,  उसी  तरह  से  उनको

 भी  रखा  जाता  हूं  कैदियों  जैसा  व्यवहार
 उन  के  साथ  होता  है  1  ये  कम्पाउंड  के

 बाहर  घूमने  के  लिये  नहीं  जा  सकते  हैं  ।

 उन  का  खाना  सामूहिक  बनता  है  ।  वह

 बहुत  ही  खराब  होता  है  |  नपा  तुला  हया
 खाता  उन  को  मिलता  है  ।  मैंने  उसको  स्वयं

 खा  कर  देखा  है  ।  आप  को  याद  होगा
 कि  मैं  ने  सदन  में  लाकर  भी  उप्तको  दिखाया

 था  ।  उन  के  भोजन  की  शर  ध्यान  दिया

 जाए,  उन  की  दशा  को  सुधारा  जाए  |

 आप  के  कोयला  खातों  का  राष्ट्रीयकरण
 किया  है।  इसे  पहले  40  किलो  कोयला

 कोयला  6  झुपये  में  मिलता  था  और  ड्तक

 बाद  यह  बढ़  कर  बारह  रुपये  हो  गया।

 यह  सवाल  जब  झरूदन  में  उठाया  गया  तब

 श्री  मोहनकुमारसंगलम  ने  कहा  था  कि  दाम

 बढ़ने  की  और  भी  सम्भावना  है  1  मैं

 जानना  चाहता  हूं  कि  क्‍यों  कोयला  ऊंचे

 दामों  पर  मिल  रहा  है  और  पर्याप्त  मात्रा

 में  क्यों  नहीं  मिल  रहा  है  ।  40  किलों

 के  दाम  5  रुपये  हैं  लेकिन  फिर  भो  उपलब्ध

 नहीं  है  |  क्‍या  यह  राष्ट्रीकरण  की  देन  है
 उसकी  पुण्याई  है  ?  जिस  किसी  चीज़

 पर  हाथ  डालते  हैं  वह  मार्कट  से  गायब  हो
 जाती  है  ।  वह  उपभोक्ताओं  को  उचित
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 दाम  पर  और  पर्याप्त  मात्रा  मे  मिलनी

 चाहिये  -  छोटे  उद्योगो  को  उचित  दामों
 पर  मिलनी  चाहिये  ।  लेकिन  ऐसा  नहीं
 हो  रहा  है।  उस  के  कारण  अाज  काफो
 उद्योग  बन्द  होते  जा  रहे  हैं  भौर  उन  में  लगे

 हुए  मजदूर  बेरोजगार  होते  जा  रहे  है  ।  फी-

 रोज़ाबाद  में  चुडी  बनाने  के  कारखाने  बन्द

 हो  रहे  हैं  -  अनेको  उद्योगो  के  उत्पादन
 मे  कम  झआ  रही  है  I  बाजार  के  शन्दर
 दाम  बढ़  रहे  है

 मैं  चाहता  हु  कि  आप  जा  कहें  बह  करे।
 लेकिन  आप  कहते  कुछ  हैं  और  करते  कुछ
 शोर  ही  है।  हाथी  के  दानत  खाने  के  और
 और  दिखाने  के  घौर  ।  वही  हालत  ग्रापकी

 है  -  यह  नहीं  होना  चारिये  ।  आप
 जो  बिल  लाये  है  इसकी  भावना  भ्र्न्छी
 है  लेक्नि  इसका  लाभ  तभों  होगा  जब  इ-
 मानदार।  से  इस  पर  अभ्रमल  किथा  जाये।  हर
 बोमारो  को  दवा  राष्ट्रीयकररण  ही  ाप
 मानते  है  लेकिन  यह  सही  नहीं  है।  आपको
 किसी  भी  समस्या  के  हर  पहल  पर  लिचार
 करना  चाहिये  ।  सम्बद्ध  लागा  से  सलाह
 लेनी  चाहिये  ।  ग्राप  जा  अफसर  कायला
 खानो  में  भजते  है  वे  टैकनॉकल  नहीं  है
 शाईत  To  एस०  अफसर  सेन  दिये  गये  है
 ग्रथरा  दफ्तरों  से  उच्च  स्रधिगारी  भेज  दिये

 गए  2  जिन  को  कायला  खाना  के  बारे
 में  काई  अनुभव  नहां  ह  जब किसा  नी  वार
 का  सजुबा  नहीं  है  ।  जा  उस  क्षेत्र  थे
 विशेष  जाग  है  अथवा  जिन्हे  खान  सम्बधी
 जानकारी  है,  उन  को  दी  बजा  जाना  चाहिये
 ताकि  लोगों  का  राहत  मिल  सेक  और  काम
 अच्छी  तरह  से  चल  सके  ।

 SHRI  DINEN  BHATTACHARYYA:
 Sir,  |  fully  support  the  amendments  that
 have  been  brought  here.  The  question
 is  whether  after  nationalisation  any  ob-
 jective  ptanning  has  been  done  in  regard
 to  the  coalmines.  In  4963  the  Estimates
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 Committee  in  their  report  on  NCDC  re-
 commended  that  broad  principles  regard-
 ing  the  financial  and  economic  obligauons
 of  public  undertakings  should  be  laid  down
 by  Government.  So  far  this  has  not  been
 Jone.  Though  the  coal  mines  have  been
 nationalised,  the  spirit  of  the  old  mine-
 owners  who  looted  the  country  still
 remains  ‘There  is  chaos  everywhere  and
 production  has  gone  down.  In  the  dustri-
 bution  machinery  also,  there  is  chaos.
 Even  in  Delhi  you  do  not  get  coal  for
 your  kitchen  Your  servant  will  stand  77
 the  qneve  and  may  get  5  kilos  of  coal.
 In  Calcutta  and  other  areas  also  the  posi-
 tion  is  the  same  and  the  prices  are  going
 up
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 You  have  to  remove  bureaucratism  to-
 tally  from  the  nationalised  mimes  The
 minister  said  that  wage  Board  :ccommin-
 dations  will  be  implemented.  But  on  30th
 June  973  the  Coal  Mining  Authority  re-
 fused  to  give  annual  increment,  which  ig  8
 clear  recommendation  of  the  wate  board
 in  the  Barswa  collicry  in  Dhanbad,  there
 tS  a  serious  dispute.

 MR  DI  PUTY-SPLAKER,  In  the  third
 reading,  the  scope  38  limited  to  advancing
 argument:  either  in)  support  of  —  the  Bill
 Or  against  it

 SHRI  DINFN  BHATTACHARYYA:
 lam  supporting  the  Bull

 MR  DFPUTY-SPLAKLR  Are  all  these
 things  relevant  for  that  purpose?

 SHRI  DINEN  BHATT  AC  HARYYA:
 They  have  broneht  this  BH  and  nationa-
 lised  the  coil  mines

 MR  DVPULY  SPLAKER:  ‘This  is  not
 the  Bill  to  nationalise  the  coal  mines.

 SHRI  DEINEN  BHATTACHARYYA:
 It  is  previded  in  the  Bill  that  from  the
 compensation,  workers’  dues  will  be  paid.
 In  connection  with  that,  I  am  making  my
 submissions  They  have  not  yet  been
 able  to  fully  scrutinise  the  registers  of
 the  miners  in  every  mine,  so  that  the  ac-
 tua]  miners  who  were  working  before  the
 take-over  may  get  their  employment  ne
 the  mines  and  also  their  dues.  It  was
 assured  by  the  ministry  that  this  will  be



 705  Coking  Coal  Mines  BHADRA  13)  895  (SAKA)  Motion  Re.  Appriaachi06
 (Nationalisation)  Amri.  Bill

 done  within  a  short  time,  but  that  has
 not  been  done  yet.  So,  the  minister
 should  look  into  the  matter  and  see  that
 these  bureaucrats  do  not  spoil  the  atmos-
 phere  by  refusing  their  due  increments  and
 other  benefits,  creating  chaos  thereby.
 That  should  be  looked  into  so  that  the
 workers  may  also  get  enthused  to  produce
 more  after  the  nationalisation  of  the  coal
 industry.

 6.00  hrs.

 SHRI  P.  M.  MEHTA:  Sir,  nationalisa-
 tion  is  not  an  end  in  itself  it  is  only  a
 means,  an  instrument,  for  the  social  good.
 I  hope  the  Government  would  not  use  this
 instrument  only  for  political  popularity
 and  with  an  eye  on  the  elections.  After
 nationalisation  we  find,  especially  in  my
 part  of  the  country,  that  there  is  an  acute
 shortage  of  coal.  In  my  own  home  town
 workers  in  many  industries  are  laid  off  for
 shortage  of  coal.  The  price  of  coal  is
 also  going  up  because  of  shortage  of  coal.
 The  first  thing  that  requires  the  attention
 of  the  Ministry  is  ‘adequate  supply  of  coal.

 It  is  a  matter  of  regret  that  immediate-
 ly  after  nationalisation  5,000  workers  of
 Bihar  coalmines  were  retrenched  for  no
 fault  of  theirs.  Either  they  must  be
 taken  in  the  very  same  mines  or  they  must
 be  provided  alternative  employment.

 Then  you  would  be  surprised  to  know
 that  a  social  security  scheme  like  pension
 has  been  stopped  in  some  of  the  mines
 after  the  nationalisation  of  coalmines.  In
 spite  of  the  repeated  demands  of  the
 workers  for  the  continuance  of  the  pen-
 sion  scheme,  the  management  has  turned
 a  deaf  ear  to  their  requests  for  pension
 even  after  putting  in  a  service  of  30  or
 35  years.  This  must  be  rectified  by  the
 management.  It  is  a  matter  of  shame  for
 the  Government  that  after  nationalisation
 they  have  stopped  a  benefit  which  the
 workers  were  enjoying  prior  to  nationali-
 sation,

 The  hon.  Minister  has  said  that  there
 is  a  proposal  under  consideration  for
 transport  of  coal  by  sea.  If  coal  is  trans-
 ported  by  sea  to  the  port  towns,  it  will
 solve  the  problem  of  shortage  of  coal  to
 some  extent.  But  since  the  transport  cost
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 by  sea  is  higher  than  that  by  land,  the
 industry  will  not  be  able  to  afford  it  un-
 less  some  subsidy  is  given  for  transport
 of  coal  by  sea.  I  hope  the  Minister  will
 consider  this  point.

 SHRI  T.  A.  PAI:  Sir,  I  have  already
 answered  most  of  the  points  that  were
 raised  in  the  subsequent  debate.  I  know
 in  Gujarat  there  has  been  shortage.  As
 pointed  out  by  hon.  Members,  most  of  our
 problems  of  transport  would  be  solved
 only  by  having  a  total  approach  to  the
 transport  problem.  I  know  that  railway
 transport  is  cheaper  because  it  is  subsidis-
 ed.  We  shall  try  to  see  that  a  system  of
 transport  rates  is  worked  out  which  is
 fair  to  all.  I  have  already  pointed  out
 that  the  needs  of  the  power  plants,  the
 steel  plants  and  the  industries,  both  large
 and  small,  will  be  given  priorities.  So
 far  in  the  matter  of  brick-burning  coal
 and  the  soft  coke  required  by  the  majority
 of  the  people  the  consumer  has  not  beer
 given  enough  importance.  Recently  in  a
 conference  with  the  railways  we  have
 come  to  the  conclusion  that  this  must  be
 given  some  priority.

 I  never  said  that  the  coal  prices  are
 fair.  I  never  commented  on  the  prices.
 I  only  pointed  out  that  I  am  aware  that
 the  prices  are  high  in  the  market  ‘and  it
 will  be  our  endeavour  to  see  that  we
 take  steps  as  soon  as  we  can  to  have
 dumps  built  up,  and  sufficient  stocks,  so
 that  we  might  be  able  to  maintain  prices
 and  see  that  consumers  are  able  to  get  it
 at  reasonable  prices.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 १6.06  hrs.

 MOTION  RE:  APPROACH  TO  THE
 FIFTH  PLAN—conid.

 MR.  DEPUTY-SPEAKER:  Now,  we
 take  up  further  consideration  of  the  motion
 to  consider  the  ‘Approach  to  the  Fifth
 Plan’.
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 (Mr.  Deputy-Speaker)
 Before  I  call  Mr.  Bhagwat  Jha  Azad

 who  was  on  his  legs  on  the  last  occasion,
 I  do  not  know  how  the  House  propose  to
 deal  with  this.  We  have  less  than  2
 hours  today.  Tomorrow  is  the  last  day.
 I  am  sure,  many  Members  have  many
 things  pressing  on  their  minds.  However
 much  they  try  to  unburden  themselves,  the
 Official  list  from  the  Congress  patty
 contains  62  names  without  the  Opposi-
 tion  and  I  really  do  not  know  what  to  do.
 Anyway,  we  shall  proceed  with  it.

 Shri  Bhagwat  Jha  Azad  to  continue  his
 speech.

 SHRt  BHAGWAT  JHA  AZAD  (Gha-
 galpur):  Mr.  Deputy-Speaker,  Sir,  for
 three  days  being  on  my  legs,  I  started
 wondering  whether  Mr  Dharia  and  Mr.
 Raghu  Ramaiah  are  serious  about  plan-
 ning.  I  was  criticising  in  my  opening
 speech  that  the  people  have  been  pro-
 posing  to  have  a  Plan  holiday.  But  hers.
 we  find,  after  being  decided  ty  the  House
 that  it  shall  devote  three  days  on  the
 Plan,  we  are  now  at  a  place  where  we
 fina  that  all  other  items  of  business  are
 being  got  into  and  the  Plan  beng  _rele-
 gated  to  the  back  side.  I  hope,  ths  is
 sot  in  the  mind  of  Mr.  Dhar  and  Mr
 Dharia....

 THE  MINISTER  OF  PLANNING
 (SHRI  0.  P.  DHAR):  I  fully  share  the
 hon.  Members  anxiety  as  well  as  bis
 complaint.

 SHRI  BHAGWAT  JHA  AZAD  I  am
 bappv  that  Mr.  Dhar,  like  his  pronounce-
 ments  in  the  Approach  Paper,  WS  making
 One  more  pronouncement  and  I  hope  he
 means  what  he  says

 {  welcome  this  Plan,  as  I  said  the  other
 day,  ४५  a  good  economic  dvcument  in
 objectively  because  it  spois  Soth  an  is-
 land  of  affluence  and  an  ocean  of
 peverty.  Jt  says  that  50  per  cent  of  the
 population,  nearly  22  crores,  in  this
 country  shall  have  50  per  cent  of  their
 consumptioa  raised  during  the  ccurse  of
 the  Plan.  That  means,  they  will  have
 more  food,  good  housing,  adequate
 clothes  and  other  things  It  is  stated  that
 this  will  be  achieved  by  deducting  §  per
 cent  of  consumption  of  the  upper  strata,
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 of  30  per  cent  of  the  population.  it  shall
 be  a  miracle  for  Mr.  Dhar  to  see  how  he
 would  like  to  achieve  this.  I  welcome  this
 that  there  must  be  a  cut  of  5  per  cent,
 rather  more,  in  the  consumption  and  ex-
 penditure  of  the  affluent  society  which  is
 like  a  small  island  of  prosperity  in  the
 vast  ocean  of  poverty  in  this  couatry.

 r08

 I  am  happy  to  find  that  it  is  stated  that
 growth  will  also  go  with  social  justice
 Up  till  now,  I  would  say,  in  the  three
 Plans  and  upto  the  Fourth  Plan,  never
 before  poverty  was  attacked  directly,  In
 the  First  Plan,  we  had  a  strong  founda-
 tion,  supposed  to  be  so;  in  the  Second
 Plan,  we  had  a  wide-based;  with  socialist
 pattern  of  society;  in  the  Third  Plan,  we
 had  been  frustrated  by  two  ware  and  in
 the  Fourth  Plan  which  is  only  a  few
 months  to  go,  we  are  lagging  behind  all
 the  targets.

 I  think,  for  the  first  time  it  is  being
 said  that  social  justice  aad  growth  will
 gc  together.  This  myth,  that  if  we  have
 growth  in  this  country,  allow  everything
 to  go  private,  let  there  be  private  sector
 and  everything  will  take  care  itself  over
 whelmingly,  that  only  the  Plan  be  plan-
 ning  the  planning  sector,  is  sow  being
 exploded  I  hope,  there  will  be  growth
 and  social  justice  going  tozether.

 I  am  happy  to  find  that  this  Pian  empha-
 sizes  two  important  points,  employment
 and  basic  needs  These  two  things  will
 be  given  special  emphasis  m  ‘ne  Plan
 The  first  point  is  about  basic  need+  _  five
 basic  needs,  that  is,  adequate  food.  ade-
 quate  clothes,  good  housing,  etucation
 and  medical  facility  I  hope,  these  basic
 needs  of  the  people  will  be  ta\en  care  of
 in  this  Plan.

 26.0  brs.

 [Surt  Ko  N.  Trwary  an  the  Chair]

 The  second  point  on  which  emphasis
 has  been  put  is  about  employment  We
 sball  see  in  due  course  what  they  do  in
 the  course  of  the  Plan.  J  welcome  this
 Plan  much  more  for  the  candid  aad
 forthright  statement  of  Mr.  Dhar  that
 “the  Fifth  Plan  has  evolved  a  decisive
 break-through  with  the  present  and  pre-
 valent  values”.
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 I  underline  ‘social  value’.  “It  is
 to  generate  a  new  ethic.”  I  under-
 line  ‘new  ethic’.  Will  Mr.  Dhar  be
 abl  to  find  out  or  codify  ‘a  new

 ethic,  an  ethic  of  discipline  of  equality,
 of  dedication?”  I  hope,  this  new  ethic  will
 bce  evolved  by  the  Planning  Commission,
 by  the  Government  and  by  Mr.  Dhar.

 He  is  saying  that  the  journey  through
 the  Fifth  Plan  is  difficait  and  arduous,
 we  are  not  On  a  picnic.  $  am  happy,  I
 agree  with  him,  that  we  are  not  on  a
 picnic.  So  far  we  have  had  many  picnics
 in  the  Plans,  we  have  had  many  forced
 Plan  holidys;  I  hope  here  wil!  be  no
 Plan  holiday,  there  will  be  no  more
 picnic,  as  the  Minister  says,  and  we
 shall  have  aq  real  and  forthright,  imple-
 mentation  of  the  Plan.

 Now  it  is  to  be  seen  whether  We  have
 get  the  achievements  in  order  to  justify
 all  these  pronouncements  and  hopes  of  the
 Minister.  We  know  the  achievements.  I
 would  not  say  that  they  are  mzan  achieve-
 ments.  This  country,  which  had  hardly
 anything  when  it  started,  has  gone  a  long
 way  to  have  a  diversified  economny  in
 agriculture  and  industry,  to  have  a  good
 base  in  transport,  in  irrigation  and  power.
 But  my  question  is—and  !  rush  to  that
 question—whether  they  axe  adequate,
 whether  they  are  in  commensurate  with
 the  financial  targets.  I  am  sure,  and  I
 underline  this,  that  in  this  country  we
 had  a  bureaucracy,  an  administration
 which  only  knew  how  to  fulfil  the  finan-
 cial  targets  of  the  Plan,  that  is  to  spend
 as  much  as  was  provided  in  the  Plan  and
 in  the  march,  loot  ever  year.  Never
 was  it  seen  that  the  physical  targets  were
 im  commensurate  with  the  financial  tar-
 gets.

 Only  seven  months  are  there  te  go  for
 the  Fourth  Plan  to  be  over,  and  what
 dc.  we  find?  We  find  that  there  is  a  great
 difference  between  preaching  and  per-
 formance,  we  find  a  great  difference  be-
 tween  precept  and  practice.  What  do
 We  find  in  respect  of  growth?  Compared
 to  what  had  been  promised,  we  have  got
 enly  4.6  per  cent  growth  in  the  year
 97!—in  1972-73  I  hope  it  will  not  go
 beyond  zero—whereas  a  simnal!  country
 like  Pakistan  claims  to  have  achieved  6.5
 per  cent  growth  in  the  Jast  year.  They
 alse  had  a  war.  We  had  a  winning  war
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 and  they  had  a  losing  war.  The  question
 is,  why  has  this  happened.  It  is  because
 there  has  been  distortion  in  policy  and  the
 implementation  has  been  slow.  The  distor-
 tion  is  very  much  there.

 For  any  Plan  to  go  on  the  road  of
 success,  what  is  important  is  that  price
 line  must  be  held  to  that  point  from
 where  we  start  our  investment  and  pro-
 duction.  And  what  do  we  find  here?  Mr.
 Dhar  has  very  rightly  said  that  ‘inflation
 is  inconsistent  with  the  objectives  and
 strategy  of  the  Fifth  Plan.”  I  whole-
 heartedly  support  him.  The  Fifth  Plan
 cannot  be  allowed  to  go  as  the  other
 four  Plans  had  been  allowed  to  go.  When
 inflation  invades  the  ijand,  as  he  says:

 “it  tends  to  accentuate  inequality,
 discourages  exports,  induces  avoidable
 imports  and  pushes  the  resources  into
 socially  unwanted  areas.”
 The  whole  statement  of  the  Minister  is

 correct.  The  question  is,  how  shall  we
 see  that  this  inflation,  the  monster,  will
 be  stopped  from  eloping  the  rider,  the
 Plar  and  the  Planning  Minister.  See  our
 performance.  In  April  and  May  this  year,
 in  only  two  months,  we  had  drawn  from
 the  Reserve  Bank  Rs.  523  crore3.  On  the
 one  side  there  is  the  Planning  Minister’s
 statement  which  is  forthright,  straight-
 forward,  which  is  very  correct—every
 word  of  it.  But  on  the  other  side,  in  two
 months,  we  have  dawn  from  the  Reserve
 Bank  Rs.  523  crores.  From  April  last
 year  to  April  this  year,  the  commercial
 banks  advanced  Rs.  900  crores.  nd  what
 dic  we  get?

 The  Planning  Commission  expects  that
 with  the  expansion  of  money,  there
 should  be  expansion  of  production  and
 economy.  I  agree.  Everybody  agrees.
 But,  actually,  what  do  we  find?  We  find
 that  after  drawing  these  credits  there  is
 no  requisite  increase  in  investment  and
 production  in  the  economy  of  the  coun-
 try.  In  970-7l,  savings  out  of  profits  for
 investment  was  29.9  per  cent.  It  has  de-
 ereased  in  1971-72  to  25  per  cent.  In-
 vestment  go  down  to  25  per  cent.  But
 the  profit  goes  up  and  that  profit  is  distri-
 buted  and  is  not  invested.  Where  does  it
 go?  What  happens  to  those  profits  that
 go  up?  The  Reserve  Bank  Governor  him-
 self  has  said:
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 “The  commercial  bauks  advance

 credit  which  was  used  for  purposes  not
 desirable  for  the  society.”

 This  is  the  statement  oft  the  Governor  of
 the  Reserve  Bank,  that  they  advance
 monies  for  such  purposes  which  are  not
 specially  desirable.  Who  is  responsible
 for  this  kind  of  investment  in  the  coun-
 try?  Is  it  the  entire  economic  policy  of
 the  country?  The  question  is  that  we
 have  to  find  out  the  ways.

 There  are  two  kinds  of  inflation  in  this
 country;  one,  inflation  of  money  and  the
 other,  inflation  of  inefficiency  whicb  has
 come  in  the  way  of  our  plans  to  be  fully
 implemented.

 With  regard  to  the  credit  policy,  banks
 have  been  nationalised.  We  all  wanted
 it.  We  were  fighting  for  it  for  years
 and  years,  some  of  us  on  this  side.  In  the
 Jaipur  Congress  as_  long  as  two  decades
 ago,  I  moved  an  amendment.  But  I  got
 only  five  votes  in  the  AICC.  But,  now,
 the  banks  have  been  nationalised.  A  good
 step,  a  very  good  step.  I  want  to  ask
 the  question.  What  is  the  frame-work  of
 the  credit  policy  of  these  nationalised
 banks  to-day?  Mr.  Dhar  himself  said
 that  “credit  is  available  on  a  bighty  selec-
 tive  and  highly  restrictive  basis.*  This
 is  the  statement  of  the  Planning  Minister.
 Tt  want  to  know  as  to  who  js  responsible
 fer  this  credit  policy.  [t  is  a  brilliant
 statement,  a  good  statement,  a  statement
 of  facts.  Then,  why  after  the  nationalisa-
 tion  of  banks,  we  could  not  have  a_  real
 credit  policy  in  this  country?  For  this
 who  is  responsible?  To-day,  the  credit
 that  is  available  is  not  invested  for
 modernising  the  production.  The  private
 sector  does  not  care  for  it.  Why?  It  is
 because  Mr.  Dhar  is  Planning  Minister
 only  for  the  public  sector.  He  is  not  the
 Planning  Minister  for  the  private  sector.
 I  want  to  ask  the  Minister,  Mr.  Dhar
 when.  we  talk  of  mixed  economy,  is_  it
 that  the  Government  shouid  plan  only
 for  the  public  sector  and  not  for  the
 private  sector?  It  should  be  an  integrated
 whole  plan.  To-day  you  are  not  planning
 for  the  whole  economy.  You  are  planning
 only  for  the  public  sector.  Why  do  you
 allow  the  private  sector  to  invest  their
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 in  non-priority  lines?  Why  do
 earned  are
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 resources
 you  not  see  that  the  profits
 invested  »  again?

 To-day,  we  find  that  the  mixed  economy
 does  not  carry  us  any  far.  This  mixed
 economy  must  be  substituted  by—if  you
 fear  the  word  ‘totalitarian’,  I  will  say—
 an  economy  where  the  whole  plan  should
 be  a  plan  for  both  public  and  _  private
 sectors  and  their  adherence  to  the  social
 priorities  must  be  taken  note  of  and  pro-
 perly  kept.  We  find  that  to-day,  as  you
 said,  we  are  trying  to  emphasize  the
 core  sector.  The  important  point  made
 in  this  Plan  Approach  Document  is  that
 Mr.  Dhar  said  that  we  shall  emphasize  the
 core  sector.  JI  wholly  support  bim.  But
 he  himself  said  in  Gandhinagar:

 “A  crime  was  committed  that  in
 1965,  966  and  4967  the  core  sector
 of  the  economy  was  ignored.”

 I  ask  the  question  here.  You  have  made
 a  statement.  So,  ६  ask  the  question:  who
 is  responsible  for  this?

 SOME  HON.  MEMBERS:  The  Cong-
 ress.

 SHRI  BHAGWAT  JHA  AZAD:  The
 core  sector,  you  are  emphasizing  rightly.
 I  support  you.  We  _  shall  go  with  you.
 You  have  yourself  made  a  stitement.  7
 want  to  know,  Mr.  Dhar,  Mr.  Minister,
 how  this  core  sector  can  be  strengihened
 now  which  could  not  be  done  in  the  past
 in  spite  of  our  strong  adherence  to  it?
 Therefore,  I  thought  it  is  necessary  that
 we  should  see  that  the  core  sector  is
 implemented.

 I  want  to  know  what  you  mean  by  core
 sector.  I  suppose  you  have  put  steel,
 fertiliser,  oil,  coal,  power,  non-ferrous
 metals,  etc.  I  want  to  know’  whether

 SHRI  S.  A.  SHAMIM.  (Srinagar):  That
 iz  the  hard  core.

 SHRI  BHAGWAT  JHA  AZAD.  What
 about  our  social  objectives?  What  about
 our  promises  that  education  of  all  children
 between  the  ‘ages  of  6  and  will  be
 all-through  free  in  the  Fifth  Plan  and  75
 per  cent  of  the  boys  between  the  ages  of
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 l  and  4  will  be  given  free  education?
 Will  you  be  able  to  achieve  this  or  not?

 Then  I  come  to  the  next  point—our
 employment  policy  Mr.  Mabatonobis
 said  that  the  strategy  of  the  Second  Five-
 year  Plan  was  to  achieve  full  employment
 during  the  course  of  ten  years.  But  what
 happened?  You  may  calculate  how  many
 years  have  passed.  In  1961,  in  the  public
 sector,  70.50  lakhs  were  snurployed  and
 in  1966,  93.78  lakhs  were  employed,  and
 in  1972,  it  was  .89  lakhs.  Of  course,
 employment  in  public  sector  increased,
 not  according  to  availability  of  hands
 for  jobs.  But,  let  us  see  the  private  sec-
 tor.  In  the  private  sector,  the  figure  was
 50.40  lakhs  in  96l,  68  lakhs  in  966
 and  57.5  lakhs  in  1972.  Profit  grows;
 dividend  grows;  distribution  grows;  but
 employment  is  coming  down  in  ihe  great
 private  sector!  This  is  a  sector  which  is
 being  emphasised  by  my  friends  who
 talk  of  plan  holiday!  Sir,  whom  does  the
 investment  and  credit  and  _  profit  policy
 of  these  people  benefit?  it  is  a  handful
 of  people  in  this  country  who  live  in
 affluence,  who  cannot  be  touched  by  the
 law  whereas  our  hungry  milJions  suffer.
 I  am  not  a  supporter  of  palaces,  neither
 about  their  destruction  nor  about  their
 protection,  but  one  thing  must  be  uader-
 stood  that  no  more  storeys  should  986
 cuilt  on  these  palaces  till  the  crying  huts
 by  the  side  come  up  to  them.

 There  have  been  distortions  in  the  field
 of  foreign  exchange  as  has  rightly  been
 mentioned  earlier.  We  export  textiles  for
 Rs.  00  crores.  But  what  do  we  import
 for  them?  Rs.  3  crores  of  leng-staple
 yarn.  We  are  importing  collaboration
 and  dye  and  that  is  for  Rs.  50  crores.
 Why  should  this  distortion  be  there  in
 foreign  exchange?  You  have  got  collabo-
 ration  for  bush-shirts,  coilars,  eckties,
 cosmetics.  jewellery,  wood  furniture,  and
 they  specialise  in  collaboration  of  under-
 garments  of  ladies  and  gentlemen!  Why
 should  this  collaboration  be  there?  This
 is  what  we  have  to  understand.  I  quote
 Mr.  Dhar  himself  who  said:

 “Imports  were  permitted  for  the
 manufacture  of  goods  which  were  meaat

 for  so  few,  and  to  that  extent,  our
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 Who  is  responsible  for  this?  I  feel  that
 the  direction  of  our  economy  is  going  the
 other  side  than  what  we  really  wart  to
 do.

 Now,  what  about  the  industrial  houses?
 They  have  gone  up  from  75  to  93  with
 Mafatlal  leading  with  283  per  cent.  75
 monopoly  houses  today  control  53  per
 cent  of  the  assets  of  the  non-banking
 private  corporate  sector.  Our  preference
 for  giving  licence  to  the  monopoly
 houses  continues.  Large  scaie  perceniage
 of  LIC  loan  is  given  to  private  sector.

 What  about  ditortions  in  the  _  rural
 sector?  What  about  the  rural  land  ced-
 ings?  Who  is  responsible  for  distortions
 im  land  ceilings?  Who  is  responsible  for
 the  unspeakable  sufferings  of  the  land-
 less  labourers  and  toiling  small  farmers,
 who  live  in  the  rural  parts  of  our  coun-
 try?  We  find  that  there  are  increasing  dis.
 parities  and  the  monopoly  is  actually
 growing.  Many  things  have  been  said
 about  what  is  called  black  economy.  I
 would  not  call  it  a  parallel  economy
 but  a  parallel  administration,  a  parallel
 polity.  It  must  be  done.  I  would  like  to
 know  why  it  is  so?

 तू  इधर  उधर  की  बात  न  कर,
 ये  बता  कि  काफिला  क्यों  लूटा,

 मुझे  राहजन  से  गरज़  नहीं,
 तेरी  रहबरी  का  सवाल  है  |

 You  will  please  tell  us  who  ar2  the
 robbers,  who  are  the  sharks,  who  twist
 our  arms?  Therefore,  let  us  say:

 ri.  लौट  चलना है  यहीं  से,

 सुन  अमीरे  कारवां,

 तू  जहां  ले  जा  रहा  है,

 वह  मेरी  मन्जिल  नहीं  |

 Let  us  come  back  from  the  monopoly
 houses  and  go  back  to  the  farmers,  who
 are  the  pillars  of  the  country.  I  would
 say  that  the  parallel  black  money  economy
 must  be  stopped.  .Demonetise  hundred
 rupee  notes  as  has  been  recommended  by
 the  Wanchoo  Commission.  For  whom
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 are  you  keeping  hundred  rupee  notes—
 for  the  blackmarketeers?  Let  them  be
 demonetised.  I  would  say  that  pruning
 the  twigs  and  plastering  the  gums  won't
 do.  Let  us  have  an  operation  extensio.
 Let  the  credit  for  this  go  to  you.  You

 ‘must  remember:

 ऋषियों  को  भी  सिद्धि  नहीं  मिलती  है
 केवल  तप  से  ,

 जब  कि  पहरे  पर  स्वयं  धनुर्धर
 राम  खड़े  रहतें  है  |

 Why  don’t  you  use  the  Jaws  itke  the
 Industrial  Act,  D.I.R.,  M.US.A.  etc.,
 against  the  offenders?  I  would  end  by
 saying  that  we  must  have  a  package  deal
 for  a  good  import  policy—a  good  rational
 import  policy.  We  must  have  the
 minimum  utility-oriented  collaboration  in
 this  country.  We  must  see  tnat  the  social
 priority  is  being  adhered  to,  We  must
 see  that  full  utilisation  of  idle  capacity  is
 made.  Stop  repatriation  of  foreign  capita)
 and  profits.  Tell  them  that  we  shali  not
 be  able  to  give  them  any  more  repatriation
 of  all  foreign  capital  and  profits  tor  the
 present.  In  the  end  I  am  saying  that  it  is
 but  necessary  to  implement  all  this.  The
 last  and  the  most  important  point  is  about
 the  administration.  Who  will  implement
 this  Plan?  From  the  First  Plan  to
 Second  and  from  the  Second  to  Third
 Plans  the  emphasis  was  on  integrity  and
 efficiency.  But,  in  the  Fourth  Plan  I  find
 that  the  word  ‘integrity’  ‘s  missing  as
 also  efficiency.  It  devotes  its  attention  to
 efficiency  and  economy  in  the  construc-
 tior  of  projects  like  Kosi.  In  Bihar  a
 few  Officers  in  Gudda  Samagras  Vikas
 Samiti—Development  Conimissioners,
 Deputy  Commissioner  of  the  Planning
 Board  and  Chairman,  Electricity  Board
 want  to  loot  the  whole  70777  of  our
 country.  What  kind  of  offices  are  they’
 IT  want  Mr.  Dhar  that  if  you  want  to
 implement  the  plan,  you  will  have  to
 overhaul  the  entire  bureaucracy.  You
 will  say  that  this  is  a  hangover  of  the
 British  period.  Therefore,  I  say  you  please
 overhaul  the  bureaucracy.  You  must
 have  Rs.  5,000  crores  more  in  the  agri-
 cultural  sector  so  that  you  may  heave
 self-sufficiercy  in  foodgrains.  It  will  take
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 a  long  time  for  you  to  do  that.  There-
 fore,  3  would  say  that  since  your  Plan—
 Fifth  Five  Year  Plan—is  paved  on  a  posi-
 tive  faith  in  the  potentiality  of  the  people
 of  India,  the  plan  has  got  to  succeed.
 We  cannot  afford  to  lose.  I  would  end
 with  this  couple  of  warning:

 समय  शंष  ह  बहीं  पाप  का  भ्रपराधी  है  ब्या,

 जो  तटस्थ  हैं,  जो  पदस्थ  हैं,
 समय  गिनेंगा  उनका  भी  अपराध  ।

 SHRI  K.  HANUMANTHAIYA  (Ban-
 galore):  Sir,  on  reading  the  Plan  Approach
 document,  I  find  it  very  well  written—it  is
 in  simpie  language  and  has  an  effective
 approach.  No  other  Draft  that  I  have  seca
 has  pleased  me  so  much  as  this,  On
 page  5,  para  8,  begins  that  some  two-
 thirds  of  the  population  are  engaged  in
 agriculture.  They  have  described  the  im-
 portance  of  agriculture  very  effectively.
 If  two-thirds  of  the  people  are  well  em-
 ployed  and  earn  properly  and  live  happi-
 ly,  the  whole  nation  would  have  come  up
 in  prosperity.

 In  the  Plan  allocation,  the  Fourth  Plan
 made  2  provision  of  20.7  per  cent  of  the
 total  outlay  for  agriculture.  But  in  this
 Plan,  this  has  actually  been  reduced  by
 one  per  cent.  The  description  of  the  im-
 portance  of  agriculture  contained  in  the
 Plan  is  not  in  harmony  with  the  alloca-
 tion  made.  My  plea  is  that  agriculture
 must  get  higher  allocation.  Even  today,
 the  Plan  document  accepts  agriculture  as
 the  base  not  merely  for  making  a  living
 but  for  our  industrial  prosperity  also.  है| ल
 is  a  big  mistake  to  under-rate  the  impor-
 tance  of  agriculture  in  Plan  allocations.
 I  would  Ike  that  it  should  be  raised  to
 at  least  about  30  per  cent.

 It  does  not  matter  even  if  we  suffer  a
 little  in  other  sectors.  Unless  we  make
 agriculture  self-sufficient  to  meet  the
 needs  of  onr  country,  we  shall  not  be
 able  to  bring  satisfaction  to  the  people.
 however  much  production  we  may.  have
 additionally  in  other  sectors.  Some  of  the
 Aftican,  Asian  and  South-Eastern  Asisa
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 countries  are  not  industrially  so  progres-
 sive  as  India.  People  more  or  less  are
 happy  in  these  countries  because  they
 have  plenty  of  food  to  eat.  That  is  the
 case  with  Pakistan  also.

 In  order  to  bring  satisfaction  to  the
 people,  I  would  urge  that  agriculture  must
 still  receive  two-thirds  importance  which
 it  deserves.  If,  as  my  hon.  friend  Shri
 Bhagwat  Jha  Azad  has  said,  the  national
 output  is  greater  in  Pakistan,  it  is  merely
 agricultural  output,  and  it  is  not  indus-
 trial  output.  From  the  point  of  view
 of  the  people,  if  we  provide  them  with
 two  items  at  cheap  rates,  clothing  and
 food,  the  rest  of  the  items  will  take  care
 of  themselves  a  little  later.  That  is  the
 thing  that  we  have  to  remember.

 I  would  propose  an  out-of-the-way  or
 a  revolutionary  idea  as  one  may  call  it,
 namely  that  I  want  agriculture  to  be  freed
 froia  all  taxes  and  all  inhibitions  and  con-
 trois.  The  idea  that  some  people  are
 growing  more  and  they  are  getting  rich
 and.  therefore,  they  have  to  be  treated  with
 contempt  should  be  given  up.  After  all,
 if  you  reason  out,  you  will  find  that  the
 small  farmer  will  not  be  able  to  sell  in
 the  market  much  because  he  himself
 needs  it.  Jt  is  only  the  big  landlord  who
 is  able  to  grow  more  and  supply  the  bulk
 of  it,  to  the  people.  It  is  not  that  I
 encourage  them  but  it  is  no  use  laughing
 at  them  and  then  depriving  the  country
 of  the  needed  quantity  of  foodgrains.  By
 all  means,  tax  them  in  some  other  man-
 ner.  JY  do  not  want  any  landlord  to  be-
 come  richer  and  richer.  But  we  must  give,
 as  we  say  in  tariff  policy.  the  most-favour-
 ed-nation  treatment.  sverybody  under-
 stands  it.  I  want  the  most-favoured  treat-
 ment  to  be  given  to  agriculture  among  all
 the  9  items  that  have  been  included  in
 the  Approach  to  Plan.

 A  few  years  ago,  I  had  to  quarrel  with
 the  then  Finance  Minister  because  he  had
 imposed  some  additional  tax  on  diesel  oil
 and  pumps  and  all  that,  thereby  increas-
 ing  the  production  cost  cf  agricultural
 produce.  How  will  you  be  able  to  make
 things  cheap  for  the  paor  unless  the  Pro-
 duction  costs:  are’  brought.  down?  In  one
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 way,  you  increase  the  cost  of  production
 while  in  another  way,  you  want  the  pri-
 ces  to  be  brought  down  to  manageable
 proportions.  JI  want  a  revolutionary  ap-
 proach  to  agriculture.  Instead  of  giving
 subsidy  to  the  consumer,  make  the  subsidy
 available  to  the  grower.  Then  this  country
 will  have  plenty  of  foodgrains  to  eat  and
 even  to  export.  All  agricultural  produc-
 tion  should  be  treated  in  this  most  favour-
 ed  way  and  the  plan  allocation  for  it
 must  be  raised  from  9.7  to  30  per  cent.

 I  will  speak  on  one  more  item  oily.
 It  is  impossible  to  deal  with  all  the  items
 for  want  of  time.  The  hon.  Minister  of
 Planning  was  a  long  time  in  Moscow  and
 I  am  sure  he  has  imbibed  realistic  :deas
 of  implementation  of  plans  and  achieve
 national  progress.  It  was  Lenin  who  said
 that  electricity  is  the  basis  of  all  their
 progress.  It  not  merely  helps  agriculture
 and  industry  but  various  other  sectors.
 No  doubt,  in  the  plan  allocation  they  have
 raised  it  from  4.62  to  16.  But  that  is
 not  enough.  The  requirement  of  the  coun-
 try  is  such  that  you  have  to  make  it  at
 least  double  in  the  Fifth  Plan.  Unless
 you  have  electricity  in  sufficient  quantity,
 you  will  not  be  able  to  raise  agricultural
 ang  industrial  production  to  the  desired
 level.

 There  is  one  sorrowful  feature  of  ap-
 proach.  Government  speaks  of  cutting
 down  expenditure  by  Rs.  400  crores.  I
 will  give  you  an  inside  picture  of  the
 way  electricity  undertakings  operate  in  the
 country.  Jn  the  last  25  years,  investments
 made  in  this  industry  were  as  projected,
 even  higher,  but  there  has  been  a  signifi-
 cant  shortfall  in  physical  achievement
 averaging  about  35  per  cent.  High  capital
 expenditure  on  power  projects  and  con-
 tinuing  low.  standards  of  performance  is
 another  curse  of  the  electricity  depart-
 ments.  I  was  in  Parliament  when  the
 Electricity  Act  was  passed  under  which
 Boards  were  brought  into  existence.  By
 experience,  I  see  that  no  Board  has  been
 able  to  work.  satisfactorily  and  with  effi-
 ciency..  Most  of  them  have-not  been  able
 to  pay  even  the  interest  on.  capital  and
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 most  of  them  are  running  at  a_  loss.
 Therefore,  the  pattern  of  autonomous
 boards  or  whatever  they  are  called,  has
 not,  by  result  shown,  done  better  than
 the  departments  of  the  old  days.

 The  magnitude  and  trend  of  energy  los-
 ses  in  transmission  and  distribution  are
 even  more  disconcerting.  The  latest  esti-
 mite  of  losses  is  as  high  as  l8  per  cent
 whereas  in  European  countries  it  is  only
 about  5  per  cent,  sometimes  with  ineffi-
 ciently  managed  units  it  may  go  _  upto
 2  per  cent.  But  here  it  is  8  per  cent
 toss  in  transmission.  If  you  save  one  per
 cent,  it  will  amount  to  Rs.  5  crores.  The
 loss  in  transmission  and  shedding  and
 other  inefficient  methods  is  8  per  cent.
 If  you  make  it  5  per  cent  average  as  in
 the  western  countries  or  a  little  higher,
 we  will  be  able  to  save  Rs.  50—60  crores
 ‘annually.  Nobody  thinks  of  these  things.
 They  merely  talk  of  Ministers  reducing
 their  travels  and  snacks  being  cut  out
 while  serving  tea.  These-  are  the  funny
 and  ludicrous  ways  of  effecting  economy
 in  administration,

 SHRI  B.  V.  NAIK  (Kanara):  They  are
 also  symbolic.

 SHRI  K.  HANUMANTHAIYA:  We
 have  all  the  time  been  satisfied  with  sym-
 bol  and  the  symbolic  approach.

 SHRI  PILOO  MODY  (Godhra):  All
 this  is  symbolic  planning  any  way.

 SHRI  K.  HANUMANTHAIYA:  One
 of  the  most  serious  weaknesses  results
 from  inadequate  training  of  directing  and
 operating  staff.  Most  of  them  are  not
 properly  trained,  are  not  properly  controll-
 ed.  Operational  efficiency  in  India  is  so
 bad  that  the  result  is  this  huge  loss.  If
 this  one  item  is  rectified  by  the  Ministries
 concerned,  I  am  sure  we  will  be  able  to
 have  Rs.  60—70  crores  and  it  may  be
 made  available  for  further  progress  in  this
 area.

 The  Electricity  Boards  in  various  States
 have  to  be  co-ordinated,  have  to  be  direc~
 ted  properly.  I  am  sure  there  is  a  Cell
 in  the  Planning  Commission.  I  do  not
 want  to  suggest  another  Commission  for
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 this  purpose;  more  Commissions  and  more
 Boards  mean,  that  We  have  found
 by  experience—more  delay  and  more
 expenditure.  When  the  Electricity
 Boards  were  brought  into  existence,
 I  was  under  the  impression  that  the
 staff  in  the  Secretariats  and  the  de-
 partments  would  be  appropriately  reduced.
 But  after  20  years  and  odd,  all  that  staff
 remains.  Doubled  staff  has  become  the
 Pattern.  This  is  the  result  of  the  examin-
 ation  that  I  made  as  Chairman  of  the
 Administrative  Reforms  Commission.  This
 idea  of  Boards  and  Commissions  is  not  a
 solution  in  itself  for  our  difficuties.  There-
 fore,  the  Planning  Cell  must  be  streng-
 thened  by  appropriate  personnel  with
 powers  to  see  that  ‘all  the  _  electricity-
 producing  and  distributing  agencies  in
 this  country  properly  co-ordinated  and  dir-
 ected.

 Sir,  one  of  the  omissions  in  the  Plan,
 I  notice,  is  a  reference  to  environmental
 pollution.  I  am  sure  the  hon.  Minister
 knows  its  importance.  Our  Prime  Minis-
 ter  who  attended  an  international  confer:
 ence  lately  has  made  significant  contribu-
 tion  towards  the  solution  of  this  problem.
 As  an  ascent  country  in  the  matter  of
 industrialisation,  we  are  in  ‘a  happy  posi-
 tion  to  take  appropriate  steps  at  the  very
 beginning.  Along  with  industrial  progress,
 preventive  measures  in  respect  of  environ-
 mental  pollution  should  be  adopted.  T
 hope  that  will  be  done.  It  is  not  merely
 a  quesion  of  what  is  called  a  fad.  Take
 Japan.  If  you  read  the  international  ma-
 gazines,  you  will  find  that  in
 Japan—maybe  they  have’  gone  _  sky-
 high  in  the  matter  of  national
 output  and  per  capita  income—but
 in  fact  their  lives  have  become  almost
 miserable.  It  is  a  sad  story  to  read  how
 they  are  suffering  from  want  of  sunshine,
 from  the  pollution  of  water  and  pollution
 of  air.  Therefore  we  have  to  take  appro-
 priate  steps  from  the  very  beginning  to  see
 that  environmental  pollution  is  effectively
 prevented.

 There  is  another  omission;  mayte  it  is
 not  a  serious  omission  in  the  view  of  some
 people.  Efficiency  has  been  emphasised

 in  the  Plan  document,  but  not  honesty.
 What  is  corroding  our  administration  and
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 our  national  life  is  dishonesty  and  corrup-
 tion.  Maybe  the  Plan  document  takes  it
 for  granted  that  people  shouki  work  with
 honesty  and  integrity.  But  the  fact  is  that
 dishonesty  and  inefficiency  are  widespread.
 They  are  really  the  two  evils  that  are
 impeding  our  national  progress.

 I  will  give  you  one  factual  informa-
 tion.  I  made  far-reaching  recommenda-
 tions  through  the  Administrative  Reforms
 Commission,  for  the  Secretariat  to  be  re-
 organised.  The  Government  have  also
 accepted  many  of  those  recommendations,
 Lately,  1  Jearn  that  in  one  of  the  Minist-
 ries,  the  Section  Superintendent  or  the  De-
 puty  Secretary—maybe  the  Deputy  Secret-
 ary—issued  a  direction  redistributing  the
 work  so  as  to  make  for  better  efficiency.

 Nobody  implemented  it  in  that  section.
 Nor  was  the  officer  in  a  position  to  ask
 why  it  was  not  implemented,  because  in
 Government  service,  in  the  Secretariat  the
 union  activities  have  become  so  great
 that  people  are  afraid  to  supervise  and
 people  ure  being  encouraged  by  union
 activitie,  to  do  whatever  they  Ihe.  It  is
 not  that  |  grugde  remuneration  to  the  em-
 ployees.  T  wholeheartedly  support  need
 based  minimum  wage  of  Rs.  96  or  even
 Rs.  200;  I  shall  vote  for  it,  but  I  want
 honesty  and  efficiency.  I  studied  in  the
 Administrative  Reforms  Commission  _  the
 problem  of  overtime  allowance  It  was  re-
 commended  by  the  Second  Pay  Commission
 report.  In  the  beginning,  :t  amounted  to
 Rs  8  crores;  progressively  it  went  up  to
 Rs.  30  crores  a  year.  I  find  that  90  per  cent
 of  this  is  hogus.  Sometimes  people  do
 domestic  and  personal  service  to  their  vari-
 ous  masters  and  get  it  as  ‘a  gift.  If  you
 make  overtime  allowances  atleast  to  have  a
 ceiling,  you  will  be  able  to  save  ‘ebout
 Re.  20  crores  annually.  I  have  described
 in  the  Administrative  Reforms  Commis-
 sion  the  various  ways  in  which  it  has
 been  abused.  Nobody  is  able  to  take
 courage  in  his  hands  to  stop  this  mal-
 pracice,  When  I  did  it  in  the  Railways,
 People  began  murmuring  and  some  of
 the  unscrupulous  monopoly  newspupers  be-
 gan  publishing  information  given  by  ag-
 grieved  or  selfish  employees.  That  is  how
 even  the  newspapers  opposed  the  intro-
 duction  of  efficiency  and  honesty  under
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 the  mistaken  impression  that  they  are
 helping  the  poor  and  downtrodden.

 Administrative  efficiency  is  one  thing
 that  is  being  talked  of  all  the  time  by
 every  one  of  us.  We  have  not  been  able
 to  implement  it.  Even  the  plan  recogmscs
 the  importance  of  Admmistrative  Reform
 and  Reorgamssation.  But  whether  it  will
 seep  into  every  level  not  only  in  letter
 but  in  spirit  is  the  real  question.

 1  propose  only  two  ideas  and  if  those
 ideas  are  implemented  you  may  be  certain
 that  you  will  be  able  to  make  a  success  of
 your  plan.  I  recommended  the  introduc-
 tion  of  performnce  budget,  so  that  people
 may  know  not  merely  what  the  expendi-
 ture  is  but  what  work  has  been  done.
 But  even  that  performance  budget  has
 been  made  a  mockery.  If  you  read  the
 performance  budget  write-up  you  will  not
 understand  anything.  Though  they  ac-
 cepted  the  idea,  it  has  neither  been  made
 intelligible  nor  has  it  served  the  purpose
 for  which  it  was  tended.  In  all  the  pub-
 he  ummertakings  you  must  introduce  the
 idea  of  performance.  Promotion  and  emo-
 luments  must  be  linked  to  performance
 criteria.  It  may  be  that  some  of  my  frie-
 nds  will  not  be  able  to  agree  with  me.
 In  public  undertaking,  there  should  be  no
 question  of  being  paid  as  usual,  the  salary,
 bonus.  pension  and  ‘all  kinds  of  other  bene-
 fits,  should  be  made  to  depend  on  per-
 formance.  Every  public  undertaking  must
 be  asked  to  adjust  the  salary  and  emolu-
 ments  strictly  according  to  the  income
 earned.  If  this  one  principle  is  introduced
 in  all  the  public  undertakings  you  will  see
 a  marvellous  improvement.  Some  people
 called  it  «a  miracle;  the  punctuality  of
 trains.

 46.50  hrs.

 (Suri  Sezutvan  in  the  Cheurj

 The  punctuality  of  trains  was  not  achi-
 eved  by  any  threat  or  inducement.  I
 merely  linked  every  one  concerned  what-
 ever  the  level,  whatever  the  sector  or
 department  to  performance.  Punctuality
 was  linked  to  performance  and  performance
 was  linked  to  promotion  and  prospects.
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 {Shei  K.  Hanumanthaiya]
 If  in  a  particular  zone,  trains  ran  late,  the
 General  Manager  would  suffer  not  only  in
 the  matter  of  promotion  but  also  in  that
 of  his  very  position  becoming  uncertain.

 SHRI  MADHURYYA  HALDAR  (Ma-
 thurapur):  What  will  happen  to  the
 minister?

 SHRI  K.  HANUMANTHAIYA:  I  will
 tell  you  later.  I  am  happy  that  the  Plan-
 ning  Commission  has  accepted  the  idea  of
 the  ARC  that  there  must  be  assessment.
 For  that,  you  have  to  have  separate  per-
 sonnel  to  judge  whether  the  performance
 of  a  particular  nunistry  or  unit  or  public
 undertaking  has  been  commensurate  enough
 to  earn  not  only  promotion  but  even  the
 current  salary.  I  do  not  know  whether
 any  of  us  will  have  the  courage  to  intro-
 duce  this  principle  of  linking  promotion  and
 prospects  with  performance.  Today  any
 undertaking  can  incur  any  amount  of  loss
 and  stil  the  personne)  will  be  able  0०
 get  as  usual  the  salary  and  promotion.
 This  is  one  real  lacuna  in  our  administra-
 tive  structure  which  needs  looking  into.

 So  far  as  mimusters  are  concerned,  I
 will  narrate  not  a  story  but  whut  actually
 happened.  I  came  to  Parliament  again
 m  1962.  T  was  very  particular  that  the
 trains  should  run  punctually  At  the
 very  first  party  mecting  I  told  Shri  Jawa-
 hartal  Nehru.  “Under  your  leadership,
 trains  do  not  run  punctyally.  It  is  a  ref-
 lection  on  your  ability.  He  was  very  much
 upset  and  called  the  Railway  Minister—I  do
 not  want  to  name  him  because  it  will  take
 away  the  worth  of  my  arzument—nd  an-
 grily  said,  “You  have  to  see  that  the
 trains  run  on  time”  Then  fifteen  days
 passed.  There  was  no  improvement  and
 I  took  up  the  matter  again  in  the  party
 meeting.  Pandit  Nehru  got  so  wild  that
 he  said  in  a  huff.  “If  you  are  not  able  to
 run  the  trains  punctually  according  to  the
 present  Time  Table,  if  necessary,  extend
 the  time  and  run  the  ‘trains  punctually.”
 The  Railway  Minister  went  to  the  Railway
 Board  and  appropriately  increased  fhe
 time  by  half  an  hour  to  one  hour
 for  every  train.  This  is  not  a  story;
 it  is  on  record.  I  think  I  will  write
 about  it  afi  in  my  biography.  But
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 still  the  trains  dig  not  run  on  time  even
 though  the  running  time  was  extended,  I
 did  not  leave  it  at  that.  At  the  next
 meeting  again  after  a  month  I  raised  it.
 Pandit  Nehru  sadly  said,  “I  asked  him  to
 extend  the  time.  Even  then  if  he  is  not
 able  to  run  the  trains  punctually,  what  am
 I  to  do?”  Such  kind  of  ministers  last  for
 life.  Just  now  one  of  my  senior  friends
 was  telling  me,  “If  you  merely  subscribe
 your  signature  to  the  notes  written  by  the
 officers,  you  are  safe  for  life.  But  if  you
 do  something  original  and  try  to  over-
 rule  the  Secretaries,  your  period  will  be
 cut  short.”

 124

 But  I  do  not  blame  the  Secretaries  alone.
 My  experience  as  Chief  Minister  and  as
 Mimister  here  with  your  goodwill  xs  that
 I  cannot  blame  any  Secretary.  It  is
 usual  to  blame  the  bureaucracy  for
 everything  that  goes  wrong.  I  know  that
 if  the  Minister  is  intelligent,  honest  and
 efficient  these  people  will  do  their  work
 with  the  utmost  efficiency.  [  had  occasion
 to  differ  with  the  Secretaries  many  a
 time.  If  you  have  the  intellectual  equip-
 ment  to  write  a  better  note,  the  Secretary
 will  accept  it  But  if  you  merely  tell
 him  orally  to  do  this  or  that  without
 being  able  to  write  a  good  note,  he  will
 try  to  find  many  ways  to  40  against  you

 =
 I  would  emphasize  that  there  should

 be  improvement  of  efficiency  and  honesty
 m  the  administration  at  all  levels.  If  the
 Munster  is  honest  and  efficient,  he  will  be
 able  to  bring  to  bear  on  the  administra-
 tion  what  is  called  response  which  the
 people  require  and  necd.

 SHRI  S  M.  BANERJEE  (Kanpur)
 Car  you  tell  us  how  many  Ministers  are
 honest  in  the  present  lot?

 SHRI  ्,  HANUMANTHAIYA:  I!
 could  name  them.  But  it  will  serve  no
 purpose  because  I  am  not  the  Prime
 Minister  to  appoint  or  remove  anybody.

 SHRI  PILOO  MODY:  ‘Why  can't  you
 become  the  Prime  Minister?

 SHRI  K.  HANUMANTHAIYA:  I  cer
 onty  say  that  with  ‘the  support  of  Sbri
 Moéy  I  cannot  ‘become  the  Prime
 Minister.
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 Even  as  this  document  is  written  in
 simple  and  effective  language,  let  the  per-
 formance  be  sincere  and  eilective.  The
 planners  must  summon  the  much  needed
 courage  to  link  promotion  and  prospects
 with  performance.

 SHRI  VIRENDRA  AGARWAL
 (Moradabad):  Su,  planning  is  considered
 to  be  the  most  effective  insuument  for
 ensuring  ecanomic  prosperity,  social
 tuansformation  and  cultural  change.  But
 it  is  unfortunate  that  Shri  0.  P.  Dhar's’
 planning  has  landed  the  country,  parti-
 cularly  the  poor,  in  a  mess.  It  has  re-
 sulted  in  a  near-paralysis  of  the  ,overn-
 mental  machinery  that  is  charged  with
 the  responsibility  of  ensuring  economic
 growth  and  social  justice.  It  is  really  an
 ungovernmental  situation  that  is  pre-
 vailing  in  the  country  today,  and  the
 common  man  is  being  suffocated  in  a
 debris  of  shattered  hopes  and  unfulfilled
 promises.  The  faith  in  the  capacity  of
 the  Government  to  deliver  the  goods  has
 been  shaken.  Discontent  has  virtually
 gone  to  the  streets.  The  cifizen  of  the
 country  wants  to  be  treated  as  adult,  while
 the  Government  is  determinei  to  treat
 ever  the  parliamentarians  as  schoo!  boys.
 The  Government  should  realise  that
 every  unfulfilled  promise  enlaiges  the
 credibility  gap.

 What  has  the  Government  done  during
 the  last  twenty-five  years  1.  what  is  the
 result  of  planning?  We  know  that  the
 prices  bave  gone  up  by  25  per  cent  in
 ene  year  while  the  joblessness  is  going
 uy  at  the  rate  of  36  per  cent  The  rupre
 valuc  has  eroded  by  more  than  75  per
 cent.  even  the  Finance  Afiniste:  has  con-
 ceeded  that  the  rupee  value  i,  not  more
 than  35  paise.

 7.00  brs.

 We  also  know.  Prof.  Dandekar,  a  few
 years  ago  had  estimated  that  40  per  cent
 of  the  population  in  this  country  lived
 below  the  poverty  line.  But  tuday,  I  can
 sey  that  the  percentages  of  people  living
 below  the  poverty  line  has  gone  up.  from
 4C  per  cent  to  55  per  cent.  The  poverty
 line  was  estimated  at  Rs.  40  earlier  and,
 togay,  |  is  Ra.  60  because  of  galloping
 prices.  By  the  end  of  1979,  it  may  reach
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 Rs.  80.  That  means,  the  percentage  of
 people  living  below  the  poverty  line  will
 exceed  70  per  cent  by  the  end  of  the
 Fifth  Plan.

 The  per  capita  consumption  of  all
 essential  commodities  has  zoac  down.

 We  talk  so  much  about  growth  rate.
 Rut  it  has  already  reached  220  growth-
 rate.  The  planners  often  consider  it  as  a
 temporary  phenomena  and  they  claim
 that  anera  of  plenty  is  around  the
 corner.  I  think,  this  sense  of  compla-
 cency  has  misled  the  Government.  It
 clearly  shows  that  the  power  has  made
 the  rulers  blind  to  the  hard  realities  of
 life.  The  planners  should  know  that  they
 are  doing  nothing  but  planning  a  planned
 chaos  and  disorder  in  the  country.

 Planning  is  neither  decentralised  nor  it
 is  at  grass-roots.  The  Planning  Minister
 often  talks  so  loudly  about  the  participa-
 tion  of  the  people.  But  we  know  that
 planning  in  this  country  means  over-
 politicalisation,  over-burcaucratisation  and
 over-centralisation.  These  are  the  essential
 virtues  of  Indian  planning.  Air  trips  to
 the  Soviet  Union  const:tute  the  sheet
 enchor  of  their  even  thinking  We  know
 that  even  Russians  do  not  approve  of  ow
 planning.

 Planning  has  defeated  practically  all
 the  national  objectives  because  it  has
 squandered  our  meagre  resources  on
 current  consumption  and  unproductive
 expenditure.  In  no  case,  can  be  des-
 cribed  as  democratic  planning.  No
 domocratic  country  can  cail  it  a  demo-
 cratic  planning.  it  is  largely  a  totali-
 tarian  and  regimented  plawiung.  It’s
 technique,  concept  and  strategy  of  which
 the  Planning  Minister  talks  so  ‘oudly  is
 nothing  but  to  perpetuate  poverty  It  has
 created  economic  inequalicy.  If  it  is
 allowed  to  grow  at  such  a  rapid  pace,  I
 can  assure  the  House  that  it  will  result  in
 nothing  but  to  perpetuate  poverty.  It  has
 violeat  revolution.  I  think,  this  planniag
 in  responsible  for  all  this.  Let  us  be  clear
 about  i.
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 [Shri  Virendra  Agarwal]
 The  question  is  being  asked:  Who  is

 responsible  for  deteriorating  economic
 situation?  Who  is  responsible  for  the
 present  economic  situation?  I  know  that
 the  moralists  will  define  it  as  the  crisis
 of  character;  the  poor  will  define  it  as  the
 crisis  of  leadership  and  the  planners  will
 talk  of  the  crisis  of  management.  But  it
 is  neither  crisis  of  leadership  nor  the
 crisie  of  character  or  mismanagement.  It
 ig  the  crisis  of  planning.  [t  is  the  crisis
 of  programmes  and  policies.  It  is  the
 crisis  of  the  Planning  Commission.

 I  have  had  a  tremendous  respect  and
 admiration  for  Mr.  Dhar  when  he
 assumed  the  office  of  the  Planning
 Minister.  But  I  feel  now  that  he  has
 proved  to  be  a  flop.  I  thmk,  today,  he
 has  done  8  great  =harm  to  the  Indian
 economy;  he  has  ues*royed  Indian
 economy.  He  is  one  man  who  is  responsi-
 ble  for  the  entire,  economic  destruction.
 We  must  point  a  finger  at  him.  He  is
 responsible  for  the  present  chios  and  he
 must  get  out  of  office  if  he  is  sincere  to
 himself.  I  feel,  Mr.  Dhar's  place  hes
 either  in  Moscow  or  in  Peking  as  our
 Ambassdor,  rather  than  im  Yoyna
 Bhavan.

 The  crucial  question  whicn  1S  Ddeing
 ashe  today  is’  Do  we  want  an  economy
 et  plenty  or  we  want  to  create  further
 scarcities?  Is  our  planning  meant  to
 eradicate  poverty  or  is  it  actually  directed
 against  the  poor?  Has  our  planning  re-
 sulted  in  poverty  or  in  prosperity?  For
 the  lnst  23  years,  we  are  talking  of  self-
 generating  economy.  We  have  not  yet
 crossed  the  stage  of  take-off.  What  2s
 this?  This  means  that  we  really  do  not
 understand  exactly  what  we  mean  by
 planning.  The  Planning  Minister  and  the
 Planning  Commission  are  busy  formulat-
 ing  the  Fifth  Plan  with  an  ontlay  of
 Rs.  51,000  crores.  But,  we  know,  the
 gallopping  prices  the  population  growth
 and  poor  execution  have  marred  all  pros-
 pects  of  success  of  any  plan.

 Minister  is  determined  to  impose  6
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 Planning  Minister  has  got  proficiency  in
 employing  phrasselogy  to  hoodwink  the
 whole  nation  and  to  mislead  the  House.
 He  has  recently  stated  that  the  Fifth
 Plan  will  be  given  a  new  dimenwon  in
 quantitative  as  well  as  financial  terms  in
 view  of  the  steep  rise  in  prices.  Such
 pompous  declarations  are  neithe:  en-
 lightening  nor  do  they  carry  much  con-
 viction.  If  planning  is  to  be  fruitful,  there
 must  be  some  close  relationship  between
 the  premises  and  assumptions  of  planning
 and  the  actual  economic  realities.  There
 as  no  evidence  that  the  operational  pali-
 cies  of  the  Government  and  the  activities
 of  its  executive  agencies  are  at  all  govein-
 ed  by  the  obligations  and  discipline  of  the
 planning  process.  This  state  of  affairs
 is  precisely  what  amounts  to  a  Pian  holt-
 day.  Whether  you  admit  it  or  rot,  I  say,
 the  Plan  holiday  is  already  on
 What  happened  in  9667  Why  the
 Government  took  two  years  to  declare  the
 Plan  in  1968?  है उ  is  a  very  simple  ques-
 tion.  We  know  that  Mr.  Dhar  has  already
 started  throwing  hints  to  the  Press  that
 the  crucial  sector  of  the  Plan  would
 suffer  because  of  financial  difficulties  He
 has  made  six  statements  which  should  con-
 vince  the  whole  country  and  particularly
 the  poor  that  the  Planning  Minister  is
 determined  tu  declare  a  Plan  holiday  at  2
 little  later  stave:  ()  The  Power  target  has
 been  lowered;  (2)  as  against  2  new  fer-
 tise:  plants  proposed  to  be  started  during
 the  Fifth  Plan,  the  revised  target  as  being
 put  at  no  more  than  five  fertiliser  plants;
 (3)  the  proposal  for  a  new  heavy  machire
 building  plant  has  been  reje.tel,  (4)  the
 proposal  for  a  new  refinery  at  Goa  Las
 been  dropped;  (5)  in  respect  of  cement,
 new  capacity  is  created  only  in  the  private
 sector—the  public  sector  is  ‘nished;  and
 (6)  in  respect  of  foodgrains,  durmg  the
 Fourth  Plan  the  original  target  was  28
 mitlion  tonnes,  in  the  mid-term  apprarsal
 in  December  97)  it  was  brought  down  (०
 422  million  tonnes,  and  the  target  for
 973-74  has  been  further  lowered  to  J55
 million  tonnes,  which  is  also  not  likely
 to  be  achieved.  These  are  clear  indica-
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 Resources  are  raised  in  the  name  of
 development  but  are  being  wasted  on  un-
 productive  and  non-Plan  ‘tems.  We
 know,  in  the  Union  Budget,  they  talked
 of  a  deficit  financing  of  Rs.  75  croies,
 but  we  know  that  the  deficit  finan-
 cing  has  crossed  the  limit  of  Rs.  350
 crores  in  the  first  three  months  of  the
 current  fiscal  year.  ‘That  is  a  clear
 indication  where  the  country  is  moving.
 Inflation  is  the  biggest  enemy  of  planned
 development.  There  can  be  no  develop-
 ment  so  long  as  prices  are  allowed  to
 gallop  at  25:  per  cent  a  year.  What  do
 we  need  today?  We  need  a  plan  _  for
 price  stability.  That  is  the  need  of  the
 hour.  All  efforts  of  the  Government  need
 to  be  concentrated  entirely  on  holding  the
 price  line.  Let  us  be  very  sincere  about
 it.  The  question  is  how  to  contain  the
 infiation.  That  should  constitute  the  sheet-
 anchor  of  the  Annual  Plan  for  1974-75.
 Development  will  have  little  meaning  if
 prices  continue  to  rise  like  this.  The
 economic  crisis  which  we  are  seeing  today
 is  nothing  but  an  accentuation  of  man-
 made  inflationary  pressures  which  have
 been  building  up  in  the  country  for  the
 last  5  years.

 Mismanagement  of  economy  as  symbo-
 lised  by  the  fiscal  indiscipline  and  anti-
 production  controls  are  the  real  causes  of
 our  economist  stagnation.

 I  would  like  to  place  before  you  four
 or  five  points  which  should  be  the  guide-
 lines  as  a  blue-print  to  revive  the  econo-
 my:

 ()  The  Government  should  not  try  to
 invest  what  it  does  not  really  save.  What
 is  not  mobilised  through  taxation,  sur-
 pluses  of  public  sector  and  loans  subscrib-
 ed  by  the  non-banking  sector  are  not  real
 resources  and  should  be  clearly  _recog-
 njzed  as  such  by  the  Government  leaders.
 A  resort  to  deficit  financing  to  step  up
 the  rate  of  investment  is  the  main  cause
 for  disruptive  inflationary  situation  pre-
 vailing  in  the  country  to-day.

 (2)  Controls  as  operating  in  India
 to-day  cannot  lead  to  socialism.  They
 help  only  the  rich  and  the  present  scar-
 cities  have  produced  the  highest  divi-
 dends  to  the  rich.  Controls  give  more  to
 those  who  already  have  more.
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 (3)  Production  is  the  key  to  economic
 prosperity  and  if  we  are  really  keen  about
 economic  revival,  then  all  anti-production
 laws  must  go.  Incentives  are  co-
 terminous  to  production  and  here  I  would
 say  that  the  Plan  priorities  need  be  so
 re-arranged  that  priority  is  given  to  irri-
 gation  and  power  and  consumer  goods
 industries.  They  can  go  a  long  way  in
 checking  the  inflation.

 (4)  Fourth  is  the  fuller  utilisation  of  the
 all  unutilised  capacity  whether  it  is  in  the
 case  of  industry  or  agriculture.  I  know
 in  the  case  of  public  sector  units  alone,
 we  are  able  to  utilise  only  30  per  cent  of
 the  installed  capacity  which  has  proved
 tc  be  a  great  drain  on  our  national  econo-
 my.  In  _  agriculture,  at  present  40  per
 cent  of  our  resources  are  being  utilised.
 We  know.  That  is  why  I  say  that  while
 the  Government  is  talking  so  much  of  an
 economy  of  Rs.  400  crores  by  having  a
 cut  of  0  per  cent  on  all  unproductive
 expenditure,  I  feel  that  whatever  littlek—I
 know  of  the  Government’s  functioning—
 this  will  never  be  Rs.  400  crores.  We
 also  heard  Mr.  T.  T.  Krishnamachari  in
 this  House  claiming  that  he  would  intro-
 duce  an  ecnomy  of  Rs.  00  crores.  I  can
 tet  with  this  Government  that  they  can-
 not  even  produce  an  economy  of  Rs.  20
 crores.  What  to  talk  of  400  crores  of
 rupees  economy?  This  js  a  loose  talk,
 it  is  an  irresponsible  talk  which  is  being
 made  by  the  Government  leaders,  It  is
 just  impossible.  It  is  just  a  show,  it  is  just
 a  stunt,  a  political  stunt  which  is  being
 displayed  to  the  country.

 To-day,  what  we  need  is  the  enforce-
 ment  of  the  Essential  Commodities  Act
 which  is  a  must  and  I  feel  that  those  who
 are  known  as  hoarders  and  black-market-
 eers  and  saboteurs  should  be  dealt  with
 rather  severely.  Exemplary  punishments
 need  to  be  awarded  to  all  those  anti-
 social  elements  which  are  largely  respon-
 sible  for  hoarding  and  black-marketing.

 I  would  also  suggest  a  multi-pronged
 plan  which  needs  to  be  enforced  if  we  are
 really  keen  that  our  economy  should  be
 revived.

 Lastly,  I  will  say  that  the  Government
 should  immediately  formulate  and  evolve
 8  wage-income-price  policy  which,  I  feel,
 is  very  necessary  for  checking  the  growing
 inequalities  in  the  country.
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 {Shri  Virender  Agarwal]
 Finally,  I  will  say  that  the  decisive

 battle  of  the  Indian  economy  is  _  the
 battle  against  inflation.  Whether  it  is
 social  justice,  whether  it  is  increase  in
 investment,  whether  it  is  the  problem  of
 allocation  of  resources  or  whether  it  is
 inflation,  unless  prices  are  stabilised,  our
 efforts  in  everyone  of  these  directions  are
 sure  to  be  frustrated..  It  is  not  a  forecast.  It
 is  a  lesson  from  our  past  expexience.

 The  economic  crisis,  the  Government
 leaders  claim,  is  the  result  of  the  Indo-
 Pak  confrontation,  the  influx  of  refugees
 from  Bangla  Desh  and  drought.  But  I
 would  differ  with  the  Government,  Sir.  It
 is  not  because  of  Indo-Pak  confrontation
 or  influx  of  refugees  or  it  is  not  because
 of  the  drought.  It  is  a  crisis  of  faulty
 planning,  wrong  strategy  and  poor  exe-
 cution.

 My  function  and  my  purpose  to-day  is
 to  help  you  to  revive  the  economy.  But,
 if  you  are  determined  to  move  towards
 your  funeral,  what  tan  I  do?  All  I  can  do
 is  to  join  the  condolence  meeting.

 I  can  assure  you,  Sir,  that  the  future  of
 our  motherland  is  bright.  No  one  of  you
 can  destroy  or  mar  the  future  of  the
 motherland.  This  is  only  a  temporary
 phase  and  the  dark  clouds  spread  by  you
 are  sure  to  be  blown  over  and  the  coun-
 try  will  produce  a  new  leadership,  a
 dynamic  leadership,  to  build  a  new  India.

 ०  कलाश  (बम्बई  दक्षिण)  :  सभा-

 पति  जी,  में  पांचवीं  पंचवर्षीय  योजना  की

 रूपरेखा  पर  अपने  विचार  रखने  के  लिए

 खडा  हुमा हूं  ।  में  प्रार्थना  करता  हुं  कि

 श्री  श्रोम  मेहता  साहब  से  कि  जब  में  बोल

 रहा  हूं  तो  वह  प्लानिंग  मिनिस्टर  से  बातें  न

 करें ।  में  यह  मानता  हूं  कि  थोजना  मंत्री

 धर  साहब  बड़े  चतुर  व्यक्ित्त  हैं,  बड़े  कर्मठ हैं,
 श्रौर  उसी  प्रकार  हमारे  राज्य  मंत्री  बड़े

 ब्यावहा रिक  हैं,  चतुर  हैं,  कशल  हैं,  लेकिन

 शब्दों  से  ही  रचना  कर  के  किसी  पंचवर्षीय

 गैजना  को  बना  कर  मोहवे  से  पंचवर्षीय

 योजणा  नहीं  बना  करती  है  ।  मे  देख  रहा

 हूं  इसमें  शब्द  बड़े  ्रच्छे  अ्रच्छ  काम  में
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 लाए  गए है।  ऐसे  सुन्दर  शद्दों  को  काम  में

 लाया  गया  है  कि  शायद  लोग  इस  से  भ्रम  में

 wi  जाये  ।  लेकिन  मुझे  इस  में  कहीं  आत्मा

 नजर  नहीं  आई,  मुझे  इस  में  कहीं  जान

 नहीं  नजर  आई  t  आखीरी  पन्ने  पर  आप

 लिखते  हैं  जहां  इन्वाल्वमेंट  और  इम्प्लीमेंटेशन
 की  बात  करते  हैं--मैं  उद्धृत  कर  रहा  हूं  1

 “There  is  need  for  active  involve-
 ment  of  people  in  the  formulation  and
 implementation  of  the  Plan.”

 में  पूछना  चाहता  हूं  धर  साहब  से  और

 धारिया  साहब  से  कि  फारमुलेशन  में  आपने

 जनसाधारण  को  कब  साथ  लिया  है  ?  किन

 व्यक्तियों  या  संस्था  को  आपने  उस  में  साथ

 लिया  है?  अगर  फारम्लेशन  पने  उन  को

 साथ  नहीं  लिया  है  तो  मुझे  कोई  आशा  नहीं  है
 कि  इम्पलीमेंटे शन शन  में  जनसाधारण  को  साथ

 लिया  जांयेगा।  जिस  प्रकार  पहली  पंच-

 वर्षीय  योजना  फंल  हुई  ,  दूसरी  फेल  हो  गई,

 तीसरी  फेल  हो  गई,  और  चौथी  का  भाग्य

 भी  वैसा  ही  होगा  क्योंकि  आपने  जतता  को

 साथ  नहीं  लिया,  कहते  जरूर  हैं।  मगर

 कारण,  क्या  बताते  हैं  जो  पूर्णतया  ठीक  नहीं

 है  कि  चीत  का  युद्ध  आ  गया,  सूखा  पड़

 गया,  बाढ़  आ  गई,  पाकिस्तान  का  यद्धे
 श्  गया,  लेकिन  सत्य  यही  है  कि  आपने

 डेमोक्रेटिक  डिसेट्रलाइजेशन  को  दुतकार
 दिया  ।  अगर  श्रापने  जिला  परिषद  को

 फिर  से  जन्म  नहीं  दिया,  पंचायत

 समितियों  को  फिर  से  जन्म  नहीं  दिया,
 आपने  ग्राम  पंचायतों  को  साथ  नहीं  लिया,
 तो  भे  मानता  हूं  कि  जितती  बाते  आपने

 लिखी  है  वह  कभी  आप  से  पूरी  नहीं  की  जा

 सकगी  क्योंकि  वह  पीपह्स  प्लान  नहीं

 होगा  |

 में  एक  उदाहरण  जरूर  देवा  चाहता  हूं  ।

 मोहन  धारिया  साहब  को  में  बहुत  दिनों  से

 जानता  हू  मोटर  में  जेसे  ऐब्सीलेंटर  को

 जितनी  तेजी  से  दबाया  जाय  उतनी  ही  तेजी

 से  वह  दौड़ने  लगती  है  ।  इसी  प्रकार
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 fern  धारियां  साहब  को  कार्य  दिया
 जायेगा,  उतनी  ही  तेज़ी से  वे  कार्य  को

 पूरा  करने  की  कोशिश  करेंगे  ।  मेरी
 समझ  में  नहीं  आया  कि  अभी  तक
 इन  योजनाओं  में  श्रापने  व्यूरोक्रेसी  पर

 अर्थात्‌  जिन.  बलेक्टर्स  पर  विश्वास
 किया,  तहसीलदारों  पर  विश्वास  किया

 वही  कर्लेक्टर  शौर  वही  तहसीलदार,  वही
 प्लान  बनाने  वाले  भ्राज  भी  ब॑  ठे  हुए  हैं  दपतरों
 में,  उन्हीं  के  द्वारा  इम्प्नीमेंटेशन  की  बात

 होने  जा  रही  है  ।  में  ऐसा  मानता  हूं  कि
 यह  प्लान  पूरा  नहीं  हो  सकेगा

 में  एक  और  उदाहरण  देना  चाहता  हूं  ।
 झाज  झाप  प्लानिंग  कैसे  करने  जा  रहे  हैं.  1

 जहां  280  करोड़  रुपये  झ्रफसरों  को  मोटर

 गाड़ियों  के  लिये  लोन  देने  के  लिए  क्‍यों  रखा

 है?  यह  कहां  की  योजना  हैं  ?  प्रगर
 में  सेक्रेटरी,  डिप्टी  सेक्रेटरी,  ज्वाइंट  सेक्रेटरी

 हैं  तो  मुझे  बैंकों  क ेपास  जाना  चाहिए  ,  इतने

 शेडयुल्ड बेक देश में हैं बेक  देश  में  हैं,  वहा ंसे  ले  सकते हैं  ।
 में  जब  मोटर  गाड़ी  खरीदने  के  लिए  बंक  में
 जा  सकता  हूं  तो  280  करोड  भअ्रफसरों  के

 लिये  क्यों  रक्षा  ?  कहां  से  रखा  ?  झाप
 ने  बसे  ही  उसके  लिये  मकान  बनाने  के  लिए
 75  हज़ार  रुपया  प्रति  व्यक्ति  लोन  देंने
 के  लिए  रखा  हैं  ।  ये एल०  झाई०
 सी०  में  क्यों  नहीं  जा  सकते  हैं  ?

 हम  बात  करत  हैं  सोशलिस्टिक  अप्रोच

 की,  हम  जनसाधारण  को  ऊपर  उठाने  की

 बात  करते  हैं,  लेकिन  प्लान  बनाते  समय

 ब्यूरोक्रेसी  का  सिफ  ध्यान  रखा  जाता  है

 घंसे  ब्मूरोफ्रेसी  करती  है  वेसा  ही  होता  है  ।

 हू  दुर्भाप्य  है

 में  झप  के  सामने प्र्ब  कुछ  बाते  रखना

 चाहता
 कहूँ  भर  शाप

 करता  हूं  कि धर  साहँग

 शोर  साहब  कम  से  कम  उस  पर  विचार

 अवश्य  करेंगे  ।  मेरा  प्रभी  तक  विश्वास रहा
 है  कि  यहूं  पर  भाषण  जरूर  होते  हैं,  बहु छप
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 भी  जात ेहैं  लेकिस पढ़े  उन्हींके  जाते  होंगे
 जिनका  राजनीतिक  बल  पड़ता  है,  या

 कुछ  और  दबाव  पढता  होगा  ।  लेकिन

 हमारे  सुंशाव  शायद  रही  की  टोकरी  में  जाते

 होंगे  ।  ऐसा  मेरा  व्याल  है।  जब  भरी

 हमने  कोई  सुझाव दिया  है  उस  पर  की
 ध्यान  नहीं  दिया  जाता  t  इस  लिए  ह 6
 आप  हृपा कर  के  जो  भी  मे ंदो  चार  पांच  बात
 बता  रहा  हूं  उन  पर  ध्यान  देंगे  तो  बड़ी
 कृपा  होगी  |

 आप ने  हैल्थ  प्रोग्राम  के  लिये,,  इसमें
 कोई  शक  नही,  थोड़ा  रुपया  बढ़ाया  है  ॥
 झब  आप  ने  940  करोड़  रुपया  रखा  है  जो
 टोटल-प्राउट-ले  का  2.7  परसेन्ट  है  ।
 झाप  सारे  गांवों  मे  जाने  की  बात  कर  रहे  हैं  ।

 शहरों  के  झन्दर  तो  स्वास्थ्य  सेवायें  मौजूद  हैं,
 लेकिन  गांवों  में  नहीं  पहुंच  रही  हैं  !

 हम  ने  एक  नेशनल  रूरल  हैल्थ  स्कीम  बनाई
 थी,  उस  पर  चर्चा  हुई,  सेमिनार  हुआ,
 लेकिन  ब  वहां  पहुंचने  की  बात  तक  महीं  हो
 रही  है  ।  भ्रब  ध्राप  कहते  हैं  कि  तीन  वर्ष
 का  कोई  डिप्लोमा  कोर्स,  डाक्टर  तैयार  करने
 के  लिये  अभ्यास  क्रम,  बनायेंगे,  उस  से  निकलने
 वाले  डाक्टरो  को  गांव  में  सेजा  जायेगा
 में  पूछता  हूं  हमारे  गांवों  के  भाई-बहिनों  ने
 क्या  कसर  किया  है,  उन  के  लिए  ये
 तीन  साल  के  पढ़े  हुए  अ्रश्नकचरे  डाक्टरों  को

 बहां  भेजा  जायें  ।  तीन  साल  के  बाद  जब
 वे  पढ़  कर  निकलेंगे  ,  तब  तक  झाप  गांव  वालों
 के  लिए  कया  योजना  बनायेंगे  ,  भगवान
 ही  जानें  और  यह  भी  पता  नहीं  मैडिकल
 कान्सिल  झाफ़  इण्डिया  ऐसे  पाठ्यक्रम  को  मंजूरी
 भी  देगी  या  नहीं  ।  भाष  एक  बहुत  बड़ा
 खतरा  उठाने  जा  रहे  हैं---यंति  आप  ने  यह
 तीच  साल  का  कोसे  बना  दिया  ।  तीन  साल
 में  हो एम०  बी०  to  एस०  भी  इसने  डाक्टर
 मिल  जायेंगे  तथा  गांवों में  वे  सेवा  करने  को

 तलैमार  जायेंगे  ।  तो  फिर  3  साख
 बाले  डाक्टर  क्‍यों  ?



 335  Motos  Be

 [  we  tre}

 में  ग्राहह्ा हु  |...  स्वास्थ्य परे  040  करोड़
 1... & ६  झाफने  रख  है  जो  ठोटल  प्लात
 बातदाले का कर  2,  ?भरक्तेट है,  इस  को  कभ  से
 कम  3  पर  |... उ  कर  दिया  जाता  चाहिये

 wer  इस  को  शैसे  कर  सकते  हैं  -सुल्लान हैं  कि
 480  करोड़  रुपया जो  मोटर  के  सिये  लोन

 चबा  कपा  है  वह  स्वास्थ्य खान  से  रख
 दीजिये  i  जिस  का  मैंने  क्रमी  जिक  किया
 है  ,  क्योंकि उन  को  तो  बैंक  से  भी  रुपया

 मिल  सकता  है  t  जो  लोग  इस  तरह  का
 कजा  लेते  हैं,  पता  नही  वह  वापस  भी  देते  हैं
 या  नहीं,  शैकिम  बैंक  तो  सीधा  इन्स्टालमेट

 भांग  लेता  है.  |

 बैल-फेशर स्कीम्स  के  लिये  भाप  ने  2.5
 परसे  रखा  है  जो  प्लान  आउंट-ले  का
 i.90  परसेंट  होता है
 (meee)...  सतपाल  कपूर

 ह...  ने  को  सोशलिस्ट  कहते  हैं,  8  जब
 झकसरो को  मोटर के  लोन  पर  बोल  रहा  हू
 तो  शायद  उन्हें  भज्छा  गही  उस  रहा  है,
 कही  लिये  वह  मज़ाक कर  रहे  हैं  ।  बड़े
 बुआ  की  बात  हैं,  अपने  को  नौजवान  बतलाने
 चे,  सौशलिस्ट  बतलाने  वाले,  जब  मैं  फजूल
 कर्ष पर बोल पर  बोल  रहा  हुं  तो  बह  उसका  मजाक
 बनायें,  यह  शाशा  मैंने उन  सै  कभी  तहीं  की
 श्री  3

 मैं  चिबेदत कर कर  रहा  भा--।  ,  5  पशुतेन्ट

 छाप  ने  सोशल  वेलफेघशर  के  लिये  रखा  है  ।
 जब  धाप  सोशल  वेसफेशर  की  बात  कहते हैं
 तो  1 1  का  उद्देश्य  जनसाधरण  को  ऊपर

 उठा  कर  से  जाता  है  --पेंसे  महत्वपूर्ण  काम
 के  लिये  पैसा  कम  रखना  ,  मेरी  समझ  में  नहीं

 था  रहा  हैं  t  आप  में  कुल  520  करोड़
 क्या  इस  के  लिये  रखा  है,  जब  कि  1...
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 मानता  हूं  कि  श्राप  को  i.8  परतेक  के
 बजाय  2 परसेन्ट  इस  के  लिये  ह... 2

 चाहिये  ।  इतके  लिये  फसरों  के  ware  में
 न शामें  ।

 झब  में  रूछ  सुझाव  रबाना  ग्याहता  हुं.««
 एक  रिव्यू  कमेटी  जिस  तरह  से  प्राप  के  एडमांस
 एक्शन  के  लिये  रखी  थी  झोर  मुझे  खुशी
 हुई  थी  कि  शाप  ते  प्लानिय  के  लिये  प्रडवांस
 एक्शन  के  लिये  दुफ्या  रखा  था,  सेकिन  मैं
 धर  साहब  से  पूछता  चाहता  हुं  कि  को  रुपया
 झाप  ने  इस  कार्य  के  लिये  रखा  था,  उस  को  किस

 तरह  से  खर्च  किया  गया,  क्या  क्या  एडवांस
 एक्शन  श्राप  ते  लिये  और  उस  के  क्या  नतीजे
 निकले  भौर  उत  प्रनुभवों  से  श्राप  गे  क्या
 करने  जा  रहे  हैं  ”

 झाप  ते  लग  झलग  मिनिस्ट्री  में  कुछ

 स्टडी  प्रप्स रख  हुए  हैं,  मैं  चाहता हुं  कि  उसी
 तरह  कीं  कमेटिया  स्टेट्स में  भी  होनो  चाहिये,
 जो  हर  6  महीने  के  बाद  प्लान  किस  प्रकार
 अल  रहा  है  उसको  “व्यू  करें  |  उस  का

 भ्रध्यक्ष  चौफ-मिनिस्टर  हो  t  उसी  तरह  से

 केन्द्र  में  भी  एक  हाई  पावर  कमेटी  होनी  चाहिये
 जो  प्लान  की  स्कीमो का  रिव्यू  करती  रहे
 और  उस  की  प्रध्यक्ष  प्राइम  मिनिस्टर हों

 प्लान  में  सेल्क  रश्लाएन्स  की  मात  कही

 है  1  तो  क्यो  'कौरम-वैद्ोल  -कस्पनीज  का  तुरत
 भैशनलाइजेशन  बहीं  किया  जाता  ।  वह  हों
 सकता  हैं.  ढेफऱे-पेमेस्ट के  ग्राधार  पर  1ड्स

 में  पोॉलिटीकल -डर  की  बात  तहीं  करती
 चाहिये  n  were  cree?  पाषर्टी  को  |... ह
 है  ,  भाप  सेल्फ-रिलायेंस की  बात  करते  हैं---

 तो  इस  प्रकार  का  कदम  श्राप को  a  s



 my  Motion  Re:

 t  shall  not  take  more  than  two  ntinutes.
 ‘wilt  read:  out:

 “Kindly  complete  quickly  the  minor,
 medina  aad  major  irrigation  pro-
 jects.”

 ॥  will  also  be  my  request  that  you  will
 kindly  establish  the  thermal  power  pfo-
 jeots  all  over  tig  country  because  we
 know  that  in  your  priority  you  have  grven
 to  agriculture  a  sufficiently  high  priority.
 Irrigation  should  also  be  given  a  higher
 priority.  Then  alone  this  plan  will  suc-
 ceed,  And  Sir,  no  more  generation  of
 Hydro-clectricity.

 As  regards  the  nutrition  programme,
 the  Planning  Minister  had  kept  it  at
 Rs.  500  crores.  The  same  amount  is
 eontimaing  in  Fifth  Plan.  In  the  Fifth
 Plan,  they  have  not  indicated  anything
 more.  Hence,  I  would  request  the  hon.
 Minister  to  allot  some  more  amount  for
 rutrition  for  the  Fifth  Pian.

 Then,  he  should  stop  all  foreign  colla-
 boration.

 आप  देखें-अब  तक  4  हजार  फौरन-कोलाओरे-
 ॥  किये जा  चुके  हैं  -  जो  हर  वर्ष बढ़  रहे
 हैं  ।  जैसा  जभी  झभी  हमारें  मित्र  श्री  भागवत
 झा  झाजाद  ने  बतलामा  था--ये  कोला-
 बररेशन  किस  प्रकार  हो  रहे  हैं,  किन
 चीज़ों  के  लिये  किये  गये  हैं--नकटाई  के  लिये,
 कालर्स  के  लिए,  या इस  प्रकार  की  अनावश्यक

 बस्तुओं  के  लिये  ,  जितने  कोलाबोरेशन  इस  तरह
 के  लग्जरी गूढस  के  लिये  हुए  हैं,  मैं  श्राप से
 पूछना  चाहता  हुं  कि  ये  बीखि  हुए  ।  मेरा

 सुझाव  है  कि  सफे  पब्लिक  सैक्टर  में  तथा
 बेसिक  इृण्हस्ट्रीज  के  लिये  हो  ।  दूसरी
 शीडों  के  लिए  सोन्हांऊ  के भाधार  पर
 नहीं  सेने  जाहियें।  इस  तरह  के  फारैस-
 ऋेशानौरेशन'  बन्द  कर  दीजिये।

 शप  में  इस  डाक्यूमेग्ट  में  इस्डीजलस
 हैकनीकल  मो-शाक को को  उत्थान  देते को
 बता  कहीं  है  — get  कर के  उस  को  भी
 सलवान  दौजियें।  या  सिर्फ  यह  सिखने  के
 कीप,  ही.  owt  wae  है.  t
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 समय  बहुत  कमर  है,  इसलिए  मैं  अपने

 सुझाव  झापष  को  लिख  कर  भेजूंगा,  मैं  श्राशां
 करता  हूं  कि  धारिया  साहब  उन्हें  पढ़ेंगे
 तथा  घिचार  करेंगे  ।

 SHRI  MURASOLI  MARAN  (Madras
 Sovth):  The  hon,  Planning  Minister,
 while  commending  his  motion,  had  made
 it  clear  that  the  draft  Plan  was  almost
 ready  in  Yojna  Bhavan.  It  is  an  irony
 that  while  the  Draft  Plan  is  about  to  be
 ready,  this  House  is  discussing  about
 the  approach  to  the  Draft  Plan.  4  think
 that  this  is  a  serious  matter.  I  consider
 that  it  is  an  insult  to  the  House  and  to
 its  Members.  I  do  not  blame  the  hon.
 Minister  for  this,  because  in  this  country
 the  entire  planning  has  been  going  on  at
 the  executive  level  without  any  legislative
 backing,  in  an  informal  way.  The  Plan-
 ning  Commission  came  into  being  by  a
 resolution  of  this  House.  Now,  the
 Planning  Commission  has  grown  into  a
 monster,  and  this  monster  has  even
 pushed  Parliament  and  the  Finance  Com-
 mission  to  the  backstage.  While  bypass-
 ing  the  Constitution,  the  Planning  Com-
 mission  does  well,  but  regarding  other
 functions,  I  am  sorry  to  say  that  the
 performance  of  the  commission  is  really
 miserable.

 Mr.  Lester  Pearson,  who  headed  the
 World  Bank  Commission  on  Inter-
 national  Development  once  said:

 sorry  to  say  that  our  planning  has  Wet
 all  its  credibility  with  the  people.

 Over  the  last  few  months  Mr.  Dhar
 has  been  changing  his  stand  as  often  as
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 best  of  bis  offorts  and  intentions,  only  the
 core  of  the  Plan  could  be  saved.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  What  happens  to  the  rest?

 SHRI  D.  P.  DHAR:  The  rest  is  in  his
 lap.

 SHRI  MURASOLI  MARAN:  Like
 the  common  man,  the  Government  also
 seem  to  be  shocked  at  the  deerening
 economic  crisis,  perhaps  unparalleled  ia
 our  recent  history.  But  the  hon.  Minister
 seems  to  be  not  sure  of  himself.  I  under-
 stand  that  the  hon.  Minister  is  an  in-
 corrigible  optimist.  That  is  why  we  at-
 tribute  more  meanings  to  his  fore-bodings.
 Just  now,  Mr.  Agarwal  had  said  that  it
 looked  as  if  there  wag  a  plan  holiday
 around  the  corner  We  are  not  suicidal
 maniacs  to  wish  for  a  plan  holiday.  But
 what  is  the  posifion?  All  the  assumptions
 on  which  he  fias  based  his  approach
 document  have  been  knocked  out.  How
 is  he  going  fo  save  the  situation?

 Take,  for  example,  the  question  of
 prices.  The  hon.  Minister  said  the  other
 day  that  ‘invasion  of  high  prices  from
 abroad  had  taken  place  on  our  domestic
 economy.’  Advocates  like  Dr.  Kailas  say
 that  the  price-rise  was  due  to  the  Indo-
 Pakistan  war.  It  is  not  true.  As  Mr.
 Azad  has  said,  the  growth  rate  is  higher
 in  Pakistan  than  in  India.  Then,  take
 the  case  of  price  rise  also  in  Pakistan  as
 compared  to  that  in  India.

 Between  963  and  March  1972,  the
 price  rise  in  Pakistan  was  only  45  per
 cent  whereas  in  India  it  was  95  per  cent.
 I  am  told  that  people  in  Pakistan  are  eco-
 nomically  more  prosperous  than  we  in
 India.

 SHRI  9.  P,  DHAR:  They  say  other-
 wise.

 SHRI  MURASOLI  MARAN:  You  have
 better  knowledge  about  that.  Anyhow,
 prices  ate  high  here  and  the  growth  rate
 is  tower  here.

 SHRI  PILOO  MODY:
 one  war,  we  fought  two.
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 SHRI  MURASOLI  MARAN:  Prices
 are  high  not  only  in  comparison  to  Pakis-
 tan.  Among  the  countries  of  the  world,
 the  price  rise  is  the  highest  in  India.  I
 have  got  details.  In  Thailand  prices  rose
 between  965  and  March  972  by  2i  per
 cent,  Iraq  25  per  cent,  Iran  28  per  cent,
 Ethiopia  32  per  cent,  Mexico  35  per  cent,
 Sri  Lanka  36  per  cent,  W.  Germany  32
 per  cent,  Canada  33  per  cent,  the  USA
 35  per  cent,  Australia  37  per  cent,
 France  43  per  cent,  Japan  55  per  cent
 and  UK  56  per  cent.  These  are  the  latest
 figures  given  by  ILO.

 Next  I  come  to  the  value  of  the  rupee.
 Mr.  Agarwal  said  it  is  going  down,  Since
 June  1966,  the  internal  value  of  the  rupee
 has  declined  by  75  per  cent.  The  pre-
 war  rupee  is  now  reduced  to  less  than  9P.
 Mr.  Agarwal  said  that  another  devalu-
 ation  is  round  the  corner.  I  do  not
 think  it  is  the  opinion  of  the  Jan  Sangh
 slone.  There  are  certain  genuine  fears.
 In  fact,  I  got  this  idea  that  another
 devaluation  of  the  rupee  is  round  the
 corner  from  a  journal  Rvound  Table
 edited  by  our  friend,  Mr.  Dinesh  Singh,
 Therefore,  you  should  not  accuse  us  alone
 of  entertaining  this  genuine  fear.  J  think
 it  is  the  duty  of  the  bon.  Minister  to
 dispel  this  fear.  The  rabi  miracle  did
 not  happen  with  the  result  that  we  are
 going  to  import  foodgrains  of  the  value
 of  Rs.  500  crores  foreign  exchange.
 How  are  you  going  to  correct  the  situ-
 ation?  Are  you  having  any  mysterious
 source  of  foreign  exchange?

 Very  often,  foreign  countries  have
 correct  statistical  data  about  Indian  out-
 put  and  needs.  How  is  it  that  even  six
 months  ago  the  World  Bank  sources  could
 predict  our  food  shortage?  Did  our
 Krishi  Bhavan  not  understand  our
 statistics?  That  is  why  I  would  urge  with
 all  the  emphasis  at  my  command  that
 Indian  food  statistics  needs  an  urgent
 parliamentary  probe.  it  is  time  they
 stopped  misguiding  the  people  of  India.
 Yojana  Bhavan  also  cannot  disown  the
 responsibility.  I  would  ask:  are  we  under
 centralised  planning?  If  sv,  ia  not  fore-
 casting  an  important  function  of  the
 planning  mechanism?  If  90,  how  iy  it
 that  a  steep  price  rise,  Latin-American
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 style  of  inflation,  food  and  other  shott-
 ages  have  avertaken  us?

 You  say  that  high  liquidity  has  taken
 place.  Like  Mr.  Azad,  I  would  ask  who
 is  responsible.  I  want  to  give  only  one
 example.  Additional  bank  credit  for  non-
 productive  expenditure  of  the  Central
 Government  has  increased  in  1971-72
 alane  to  the  extent  of  Rs.  025  crores

 Rs.  60  crores;  during  the  Second  Plan
 it  was  Rs.  277  crores;  during  the  Third
 Plan  4  was  Rs.  264  crores  and  now  in
 one  year  alone,  additional  bank  credit
 for  non-productive  expenditure  of  the
 Central  Government  has  increased  to
 Rs.  025  crores.  Does  this  not  need  4
 parliamentary  probe?

 We  cannot  get  these  details  in  the
 budget  papers.  I  would  say  this  is  deficit
 financing  by  the  back  door.  I  ४४५  this  is
 the  greatest  fraud  perpetrated  on  the
 Constitution.  Without  parliamentary
 sanction  you  are  getting  a  liquidity  for
 non-productive  expenditure  to  the  extent
 of  Rs.  1025,  crores  and  that  tuo  in  only
 one  year.  What  did  the  Planning  Com-
 mission  do?  Why  were  they  closing
 their  eyes  to  it?  Now  the  Planning  Com-
 mission  has  attained  a  status  along  with
 the  Planning  Minister.  It  is  the  Econo-
 tic  Cabinet  of  the  nation.  I  want  to
 fix  the  guilt  on  the  doors  of  the  Manning
 Commission  also.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  How  is  it  that  the
 Planning  Commission  1१  guilty?

 SHRI  MURASOLI  MARAN:  States
 do  not  have  the  security  press.  Actually
 then  nationalised  banks  are  at  your  bach
 and  call.  They  never  oblige  the  State
 Governments  nor  the  municipalities.
 (Jnterruptions),  That  is  why  we  have
 doubts.

 SHRI  a  M.  STEPHEN  (Muvattu
 puzha):  Adjustment  of  overdrafts,

 SHRI  MURASOLI  MARAN:  Every
 State  is  like  that.  We  are  coming  here
 with  the  begging  bowl.  We  have  ao
 Haancial  resources.  The  same  is  the  posi-
 won  in  Kerala.  The  Plaoning  Commis

 }
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 sion  is  turning  its  Nelson's  cys  to  भा
 these  problems  and  that  is  why  the  people
 ask  the  question  and  say  that  the  name
 of  Yojna  Bhavan  should  be  changed  into
 Sojana  Bhavan,  that  is,  sleeping  bhavan.

 The  very  basis  on  which  the  Plan
 Approach  document  has  been  written  is
 unreal.  For  example,  at  page  13,  it  says,
 “Now  that  self-sufficiency  has  been
 achieved  in  foodgrains  oe  You  have
 taken  it  for  granted  that  there  w_  self-
 sufficiency  in  foodgrains,  But  that  35
 not  so.  We  are  importing  food.  Second-
 ly,  there  is  also  a  yawnng  gap  between
 the  physical  terms  and  the  financial  out-
 lays.  This  document  is  not  a  realistic
 document.  To  the  common  man  who  is
 already  disillusioned  with  slogans,  this
 approach  document  gives  a  raise  um-
 pression.  The  previous  document,  when
 Mr.  Subramamam  was  here  as  the
 Planning  Miruster—the  document  calicd
 “Towards  an  Approach  of  the  fifth
 Plan—proudly  proclaimed  that  the
 total  outlay  would  be  twice  the  size  of
 the  Fourth  Pian.  A  Himalayan  amount
 of  Rs.  51,000  crores  has  been  provided,
 but  you  cannot  get  the  same  kind  of
 enthusiasm  among  the  people  even
 though  you  have  proclaimed  that  a  huge
 sum  of  Rs  51,000,  crores  has  been
 allotted  for  the  next  Plan.  It  8  twice  aa
 big  as  the  fourth  Plan  but  it  is  not  so  in
 real  terms,  In  real  terms,  the  proposed
 investment  outlay  in  the  fifth  five  year
 Plan  cannot  be  much  more  than  about
 S®  per  cent  over  the  fourth  Plan  period.
 Dr.  K.  N,  Raj  says  it  will  be  even  less.
 So,  you  have  not  given  the  real  picture
 to  the  public  because  all  the  figures,  all
 the  statistics,  are  based  on  1971-72,
 prices  and  we  are  far  away  from  the
 price  level.  While  the  latest  price  level
 is  available,  why  should  the  Government
 plan  at  1978-72  prices?  That  is  my  ques-
 tron.  That  is  why  this  document  is  comp-
 Jetely  blind  to  the  prevailing  price
 level.  Like  King  Canute  you  cannot  con-
 trol  the  prices  hy  your  wishes.

 There  are  ways  to  overcome  this  diff.
 culty.  I  am  told  that  one  way  is  to  a
 sume  a  certain  annual  rate  of  price  rise
 and  calculate  the  Plan  projects  on  this
 basis.  I  am  also  to  ‘hat  a  country  like
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 {Shri  Murasoli  Miran)  Veo  hate  find  ‘the  growth  cate  #  55
 per  cent.  i  rings  _  festilier  bell  da  our

 Breall  follows  this  procedure,  Then,  after  cars.  From  the  secoad  plan  onwards  we
 having  ह.  the  total  outlay,  the  dacu-  =  are  sticking  to  the  seme  डारेल,  rate  a0-
 ment  says  that  the  growth  rate  hes  been  =  identally  or  otherwise.  ‘Even  this  doce
 fixed  at  5.5  por  cent,  that  as,  the  average  =  ment  sticks  to  the  same  43.5  per  cont
 atiuval  growth  rate.  growth  rate.  I  do  not  know  whether  there

 %  Senchty  in  this  growth  rate,
 SHRI  PLLOO  MODY:  Brazil  may  do  i,

 bat  the  Sowet  Unton  does  not  do  it.
 (daterruptions)

 SHRI  MURASOLI  MARAN:  This  do-
 cumeant  says  that  a  higher  rate  of  growth
 meang  earlier  removal  of  poverty.  Why
 should  sot  the  Government  or  the  Piann-
 img  Commussion  accept  6.5  per  cent  of
 growth  rate?  They  themselves  have  given
 the  answer.  Ig  they  ann  for  6.5  per  cent
 st  will  not  reduce  the  consumpuon  level
 of  the  ncheat  30  per  cent.  Yea,  we  accept
 the  objective.  If  you  aim  at  6.5  per  cent
 of  growth  rate,  the  strams  will  happen  to
 the  foreign  exchange  rewurces.  These  are
 the  reasons  So,  they  have  fixed  5.5  per
 cent.  Ag  a  iayman,  2  want  to  ask  a
 questuon:  sf  you  say  a  higher

 be  beyond  the  ingenuity  and  skill  of  our
 econpmiats  to  work  out  a  model  for
 tugher  growth  commensurate  with  the
 goal  of  self-reliance  and  social  justice.  ह:
 a  layman  jike  me  this  seems  to  be

 |
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 that  they  could  not  understand  your  art-
 thmetical  exercise  for  want  of  supporting
 data  and  information.  At  that  siagt
 you  should  have  given  all  the  materials
 ani  all  your  basic  assumption  on  which
 you  have  come  to  certain  conclusions.
 You  should  have  created  a  debate.  At
 this  stage  any  debate  will  be  meaningless
 as  we  are  having  today.  On  the  previous
 Plans,  the  criucs  asked:  Why  shoulg  you
 not  plan  for  a  more  growth  rate?  ‘You
 sard  that  it  was  not  possible  and  that  is
 why  you  gave  up  the  idea.  Now  the
 Planning  Commussion  says  we  have  not
 pladned  for  higher  growth  rate  because  we
 do  not  want  st,  we  have  rejected  it.  I

 the  Jackal  could  not  reach  the  grapes  it
 Started  saying  that  those  grapes  were
 sour.  The  Planning  Commission  0w
 tries  to  be  clever  and  #  says:  it  is  possi-
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 Re.  $1,000  crores.  You  say  that  this  can
 be  achieved  certain  provision  are  there;
 hard  decisions,  rigorous  discipline,  major
 auorificee.  What  ate  they?  You

 it  3a
 ful  document.  There  is  a  novel  element
 in  this.  For  the  first  time,  sfter  20-
 years  and  four  five-year  plans,  the  Plan-
 ning  Commission  proclaims  to  achieve
 the  curbing  of  the  consumption  of  the
 tichest  30  per  cent  of  our  people.  We
 have  at  long  last  identified  the  problem
 and  found  an  answer  to  the  question  why
 the  rich  is  getting  richer  and  the  poor
 poorer.  If  at  all  the  Planning  Minister
 and  the  Planning  Commission  ought  to
 receive  encomiums,  it  is  only  for  the
 reason  that  the  Plan  aims  at  reduction  of
 inequality.  Redistributive  justice  is  the
 pivot  ‘around  which  the  entire  scheme
 revolves  I  congratulate  the  Minister,  his
 colleague  and  the  Planning  Commission
 for  having  for  the  first  time  postulated
 this  wonderful  idea,  But  are  you  sure  of
 achieving  it?  You  should  go  t>  the  peo-
 ple  ang  say,  “Yes.  In  this  plan,  we  will
 achieve  social  justice  and  redistribution  of
 income.  We  will  see  that  the  consump-
 tion  of  the  upper  30  per  cent  of  the  rich
 is  curbed."  But  you  have  your  own  do-
 ubts.  This  is  the  wonderful  element  in
 this  document.  I  quote  from  page  at

 “It  follows  that  even  of  the  reduc-
 tion  of  inequality  that  may  be  actnally
 achieved  during  the  fifth  plan  period
 is  mwoh  legs  than  postulated  in  the
 second  variant,  while  it  will  substanti-
 ally  slowdown  progress  towards  re-
 moval  of  poverty,  the  broad  pattern
 of  growth  emerging  from  the  preferred
 variant  will  not  require  major  modifi-
 cation.”
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 agine  the  idle  super-rich,  who
 under  the  sun  of  conspicuous  consumption
 and  black  money.  But  now  the  definition
 is  different.  These  are  not  the  only  per-
 sons  who  come  under  this  category  of  the
 upper  rich  of  30  per  cent.  Whoever
 spends  Rs,  24.28  per  month  will  come
 under  this  category  of  the  rich.  Top  thrée
 deciles  include  not  only  workers,  clerks,
 school  teachers,  peons,  car  drivers  etc.  but
 also  the  rich  and  upper  income  groups
 who  form  5  per  ceat  of  our  population.
 All  these  come  under  the  category  of  up-
 per  rich.  The  factory  worker  does  not
 represent  the  affluent  class.  It  will  be  af
 grave  danger  if  you  ignore  the  require-
 ments  of  this  section.  Dandekar  and
 Rath  have  said  that  transfers  are  posible
 only  from  the  highest  0  per  cent.  Now
 you  have  lumped  together  Birlas  and  pan-
 wallas,  Tatas  with  factory  workers,  Sin-
 ghanias  and  school  teachers.

 SHRI  PILOO  MODY:  Dhar  with  the
 Dharias.

 AN  HON.  MEMBER:  Who  is  the  rich
 man  aod  who  is  the  poor  man?

 group  of  teachers,  workers  and  alto  Bilas,
 the  top  30  per  cent,  is  going  to  be  78०
 duced  from  Rs.  84.82  pet  manth  to  Rs.
 80.38 for  the  rural  rich  and  from  Rs.
 423.2  to  Rs,  08.07 in  the  case  of  tho
 urban  rich,  As  we  know  very  well,  tis
 group  includes  not  only  the  rich  but  |... 3
 income  group  also.  Jt  is  very  casy  to  cut
 the  consumption  of  ह... ह



 tion  of  and  semi-luxuries  it  will
 be  very  casy  for  you  to  do  that.  It  can
 be  done  very  easily.  But  if  it  includes  the
 ather  groups  it  will  affect  even  people  with

 ड्झ

 imcome  of  Ra.  3,000,  If  you  are  going  to
 eur  the  consumption  of  the  upper  30  per
 comt,  thers  is  a  genuine  fear  in  the  minds
 of  the  poor  that  it  will  affect  people  with
 a  monthly  income  of  Rs.  30,  If  that
 happens  by  a  distortion  in  the  exeoution
 of  the  Plan,  this  Plao  will  be  considered
 es  anti-labour  and  anti-working  class.  The
 only  result  of  such  a  plan  will  be  that  you
 will  increase  the  number  of  the  poor  at
 the  end  of  the  next  Five  Year  Plan.  In
 any  case  their  material  comforts  will  be
 legs  after  five  years.  J  think  you  have  got
 to  accept  it,  The  material  comforts  of  the
 upper  30  per  cent,  which  includes  that
 teachers,  working  class  and  the  middle
 class  would  be  less  at  the  end  of  the
 Plan.  If  I  am  wrong,  I  want  to  be  cor-
 rected  by  the  Minister  because  I  am  not
 an  expert.  We  gather  ideas  only  by  talk-
 ing  to  professors  and  reading  technical
 journals,

 Here  we  are  only  levelling  down  con-
 sumption.  We  are  not  reducing  income
 The  upper  30  per  cent  of  the  rich  will
 be  having  increments  m  their  income.  AS
 the  Plan  document  says,  ever  though  this
 is  not  your  motto,  you  allow  them  to
 earn  more.  You  increase  their  income
 but  you  reduce  their  consumption.  What
 are  the  upper  30  per  cent  of  the  people
 going  to  do?  They  may  not  consume  but
 their  increment  in  income  will  be  in  their
 hands.  Do  you  expect  those  people,  the
 so-called  rich,  the  school  teacher,  the
 factory  worker  and  the  white-collared
 clerks  to  invest  the  unconsumed  money
 in  productive  assets?

 AN  HON.  MEMBER:  Taxation.

 SHR  MURASOLI  MARAN:  Taxation
 is  only  one  of  the  weapons  in  their  bands
 The  Plan  document  envisages  that  various
 incentives  will  be  given  to  these  people
 for  saving.  The  saving  function  is  ह...
 pisined  is  the  document.

 SEPTEMBER  4,  3978  Approdch  wo,  the
 ron  pe

 So,  this  30  per  tent  of  people  are  tsa-
 chers,  क्दउ--थां।  middle-class  poopie.
 After  getting  an  increment  in  thei¢  in-
 come,  the  Government  expects  that  that
 kind  of  increment  minus  consumption
 should  be  saved,  We  know  how  this  kind
 of  people  are  suving  their  money.  They
 will  never  invest  their  money  in  Unit
 Trust.  We  should  take  not,  of
 Indian  situation.  Rather,  these  people
 will  invest  their  money  in  gold,  in  durabie
 consumer  goods,  in  diamonds,  in  buildings
 or  in  cars.  This  js  the  tendency,  Are
 they  productive  assets?  I  do  not  think
 so  6  The  ~Minister  will  also  accept  it  J
 am  afraid,  because  of  this  exercise,  India
 i,  going  to  be  a  smugglets’  paradise  dur
 ing  the  next  five  years.  This  is  my  another
 doubt  on  which  I  want  a  clarification  from
 him.

 How  are  you  going  to  effcot  the  savings
 measure?  You  want  them  to  save  Un-
 less  they  save  their  money  mcrement,  it
 will  not  be  useful  to  you  As  Mr  Mala-
 viya  pointed  out  taxation  is  one  measure.
 But  they  envisage  not  only  taxation  but
 incentive  for  saving  and  other  measures
 also.  What  are  other  measures?  Are  you
 going  to  give  the  workers  less  wages  and
 more  pension?  Are  you  going  to  give
 the  middle-class  people  thelr  increase  in
 salary  in  savings  certificates?  IT  want  8
 clarification  ahout  this  also.

 Then,  I  want  to  refer  the  productive
 pattern  also.  You  are  going  to  control
 in-essentia]  but  expensive  articles  of  con-
 sumption.  Money  will  be  there.  Those
 expensive  articles  will  not  he  availabte.
 But  the  demand  will  be  there.  So,  if
 you  impose  physical  controls,  I  think,
 there  will  be  black  murket.  If  what  I
 visualise  happens,  in  the  next  five  years,
 India  will  be  a  hunting  ground  for  black
 marketeers.  There  is  8  proverb  in  Tamil
 Even  if  one  wants  to  tell  a  lie  one  should
 lie  consistently.  ,  .

 AN  HON.  MEMBER;  How  much  time
 js  he  going  to  take?  (Interruptions)

 SHRI  D.  P.  DHAR:  Tt  think,  it  fs  0
 very  illuminating  speech.  {  will  be  grate-
 ful  if  he  fs  permitted  to  go  of.
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 MR,  CHAIRMAN:  He  is  within  tis
 party's  time,

 Now,  3  want  to  know  the  sense  of  the
 House.  There  are  aS  many  ag  62  sanses
 from  the  Congress  side  anJ  about  [0
 names  from  the  other  side.  As  per  the
 agenda  today,  we  should  close  our  sitting
 at  6  O°  Clock.  Do  you  want  the  time
 of  the  sittmg  to  be  extended  today,  say,
 upto  6-30  p.m.  or  7  QO’  Clock?

 SOME  HON.  MEMBERS:  Ng,  no.

 SHRI  D.  P.  DHAR:  After  be  finishes
 his  speech,  we  may  adjourn.

 THE  MINISTER  OF  PAPLIAMENTA-
 RY  AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH):  You  may  just  calf  +  Congress
 Member  and  then  adjourn  the  House.

 SHRI  MURASOLI  MARAN:  There  is
 a  proverb  in  my  mother-tongue  which
 says  that  even  if  you  want  to  tel!  a  he,
 you  should  do  it  consistently.  Othe:  wise,
 nobody  will  believe  it.

 We  know  that  all  the  Plans  arc  visions
 and  dreams.  Even  in  your  dreams,  there
 is  no  consistemy.  On  che  one  hand,  you
 want  to  curb  consumption  of  thy  upper
 30  per  cent  of  the  people,  on  the  other
 hand,  you  say,  by  ‘1975,  the  small  cuts
 will  be  produced  to  the  exter'  of  50,000
 per  year  at  a  price  of  Rs.  $2,000  each.
 How  docs  it  go?  Where  is  the  consisten-
 cy?  How  are  you  going  to  control  the
 consumption  of  the  upper  30  per  cent?
 On  the  one  hand  you  say  ४0,  and  on  the
 other  you  ure  allowimg  ‘hem  to  produce
 50,000  cars  at  a  price  of  Ra.  I2,000.
 8.00  hrs.

 The  second  operation  in  their  pregtem-
 me  of  re-distiibutive  justice  is  levetling  up
 of  the  consumption  of  the  lower  30  per
 cent  of  the  population.  Aftc:  this  im-
 portant  observation  in  this  Plan  document
 -—inereasing  the  consumption  ot  the  lower
 30  per  cent  of  the  population--you  say
 that  the  monthly  consumpt‘on  of  those
 people  would  arise  from  Ra.  29.90  to
 Rs,  36.64  for  the  rural  area  and  from
 Rs.  25.37  to  Rs.  39.60  for  the  urban  aca.
 Theat  means,  after  the  Fifth  Plan  is  over,
 ie,  in  1979,  all  the  people  in  India  will
 be  getting  consumption  worth  about  Re.

 BHADRA  13,  895  (SAKA)  Approach  to  the
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 40  per  month.  This  is  ‘a  very  good
 move.  If  it  happens,  we  will  be  very
 glad.  But  how  are  you  going  to  achieve
 this?  Never  in  this  document  have  you
 spelt  out  the  way  I  think,  even  your
 own  people  do  not  believe  in  this  postu-
 lation.  If  you  believe  that,  by  1979,
 every  body  in  India  will  be  assured  of
 about  Rs.  40  per  month,  why  do  you
 not  say  90?  What  is  your  All  India  Radio
 doing?  If  you  have  belief  in  it,  Mr.  Gu-
 jral  will  not  be  keeping  quite;  he  will  be
 hammering  out  with  slogans  morning,
 evening  and  in  between.  That  is  why,  I
 say.  you  are  in  ‘a  self-doubting  moed.

 I50

 What  is  the  real  content  of  social
 justice?  It  is  nothing  but  food,  clothing
 and  shelter.  How  are  you  going  to  give
 to  30  per  cent  of  the  population  enough
 food,  enough  clothing  and  enough  shel-
 te?  Not  by  charity,  not  as  doles.  You
 have  to  throw  out  jobs.  9  would  say
 that  social  justice  means  employment,
 nothing  but  employment.  Unfortunate-
 ly,  «  policy  of  full  employment  has  never
 been  the  sim  of  our  Plans.  And  we
 have  been  evading  the  issue  of  the  basic
 ingredient  of  growth  nd  social  justice.
 The  total  uncmployment  in  India  at
 present  seems  to  be  around  9  million.
 It  means  that  the  total  unemployed  in
 India  is  equal  to  the  population  of
 Australia,  it  is  more  than  the  popula-
 tion  of  Canada,  more  than  the  popula-
 tion  of  West  Germany.  According  to
 Mr.  B.  K.  Nehru,  the  number  of  un-
 employed  goes  up  by  6,000  every  day.
 6.000  people  are  denied  employment
 every  day.  Every  fifth  educated  Indian
 is  unemployed.  How  are  you  going  to
 provide  employment?  How  are  you
 going  to  provide  consumption  facilities
 to  these  lawer  30  per  cent  of  the  popu-
 Jation?  You  cannot  provide  jobs  for  all
 the  30  per  cent  of  the  population  in
 agriculture  alone.  So,  Sir,  what  ¥  would
 say  is  that  you  have  not  clearly  stated
 your  employment  plan,  how  you  are
 going  to  provide  employment,  how  you
 are  going  to  assure  consumption  faci-
 lities  for  the  lower  30  per  cent  of  the
 population.

 There  is  a  special  chapter  devoted  to
 ‘Nafional  Programm,  for  Minimum
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 [Shri  ‘Motasoti  Maran)
 Needs’.  This  is  due  way  of  ensuring
 consumption  to  the  lower  30  per  cant  of

 poration,  You  want  to  provide
 facilities  to  fhe  woaker  sections  of  the
 society  in  the  form  of  education,  health,
 nittrition,  drinking  water,  housing,  cost-
 nunications  and  electricity.  It  is  pro-
 posed  to  make  a  provision  of  about
 Ra,  3,300  crores  in  the  Fifth  Plan  for
 the  Minimum  Needs  Programme.  But

 y  own  fear  is  how  you  are  going  (०
 allocate  money  to  the  States  Here  the
 so-called  advanced  States  and  marginal
 States  question  the  very  basis  of  the
 “National  Programme  for  Minimum
 Needs”.  A  long  time  ago  we  had  ful-
 filled  in  our  State  the  Constituuonal
 directive  that  children  upto  the  age  of
 १4  should  be  given  free  and  compulsory
 education.  In  my  State,  education  5
 free  upto  the  Pre-University  class.

 Similar  3  the  position  in  Kerala  They
 are  in  the  advanced  state  of  education
 Becaute  Tamil  Nadu  and  Kerala  have
 provided  this  minimum  need  of  educa-
 tion  to  the  poorer  sections,  are  you
 going  to  penalise  Tamil  Nadu  and  Kerala
 for  thie  by  not  giving  even  a  sngld
 paisa  out  of  a  provision  of  Rs  3300
 crores?  I  would  say  the  needs  of  the
 States  are  different,  On  the  other  hand,
 the  national  programme  of  munimom
 needs  will  be  changed  to  a  special  needs
 programune  of  the  States  because  every
 State  has  its  own  problems.  For  West
 Bengal  Calcutta  is  the  problem.  We  have
 electricity  demand.  We  have  various
 other  problems.  We  have  housing  prob-
 lems,  Yhat  is  why  I  would  ask  the  Min-
 ister  to  change  #  to  the  minimum
 necessities  for  the  States.

 Sir,  la  spite  of  four  Plans  and  twenty
 yeers,  our  rank  in  the  row  of  countries
 in  the  world  has  not  risen.  According  to

 Bhagwat:  in  bss  ook  ‘The
 Econorsics  of  Under-develaped  Coun-
 tries’,  in  per  capita  income  we  are  occu
 pying  the  84th  place  of  sil  the  countries
 in  the  world..

 SHRI  PILOO

 Isr

 MODY:  Now  we  are

 SEPTEMBER  4,  i978  Appronch  to  the
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 has  achieved  a  rapid  economic  expat-
 sion  while  India  is  lagging  in
 Europe,  West  Germany  is  a  giant  where
 as  GDR  is  lagging  behind.  Why?  4
 would  say  that  ideology  alone  is  not  the
 reason  for  the  rapid  economic  develop-

 of  a  nation  Let  ws  compare
 India  and  China.  45  per  cent  of  Chinn's
 rapid  expansion  ry  due  to  greater  invest-
 ment  Then  55  per  cent  is  due  to  gicater
 efficiency  with  which  they  apply  invest-
 ment  Then  55  per  cent  is  due  to  greater
 totalitarian  country  and  can  impose  any
 ment.  We  may  say  that  China  is  a
 the  only  reason  Even  though  it  has  a
 unitary  constitution,  they  have  found  out
 that  they  cannot  develop  a  country  of  a
 giant  size  by  remote  control  planning.
 So,  they  have  decentralised  planning
 Here,  we  aim  at  self-reliance  of  the
 entire  country  In  China,  they  aim  at
 self-sufficiency  for  the  commune,  for  the
 districts  and  for  the  provitices  Unlike
 in  India,  in  China  targets  come  from
 the  Provinces  to  the  Government.  But,
 here,  we  are  doing  remote  control  plunn-
 ing  I  would  say  it  sa  Durbar  type  of
 Planaing,  sitting  m  Delhi  and  pruning
 the  State  plans  at  is  why  I  would
 say  that  you  should  decefitralisg  the
 planning

 T  would  conclude  by  saying  that
 though  this  document  envisages  growth
 and  social  justice,  it  will  not  get  either

 MR.  CHAIRMAN:  Mr.  =  Amrit
 Nahata.

 SHRI  AMRIT  WNAHATA  (Batmer)
 Mr,  Charman,  Sir...

 MR.  CHAIRMAN:  You  can  continue
 your  speech  tomorrow,
 8.08  hes.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clack  on  Wadnesday.
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